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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032312 A
(19) INDIA
(22) Date of filing of Application :22/09/2016 (43) Publication Date23/03/2018

(54) Title of the invention : GENERATION OF DPSK MODULATION USING MIXER FOR IDENTIFICATION OF FRIEND C
FOE INTERROGATOR SIMULATOR

(51) International classification :GOLE| (71)Name of Applicant :
13/00| 1)SLRDC, HAL, AVIONICS DIVISION, HYDERABAD

(31) Priority Document No :NA Address of Applicant :SLRDC, HINDUSTAN
(32) Priority Date :NA |AERONAUTICS LIMITED, AVIONICS DIVISION,
(33) Name of priority country :NA |BALANAGAR, HYDERABAD -500 042, TELANGANA,
(86) International Application No :NA |INDIA. Telangana India

Filing Date :NA |(72)Name of Inventor :
(87) International Publication No *NA 1)THOTA LAXMI PRADEEP KUMAR
(61) Patent of Addition to Application Number ‘NA 2)SATYA KUMAR VRMN B

Filing Date ‘NA 3)YEESHU KUSHWAHA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Civil Mode S interrogation will consists of pulse modulation and DPSK modulation. The purpose of CiviSMsdeat the aircraft
is able to respond to selective addressing by interrogator during increased air traffic and congestion in air space. fitlertraitls|
reply only when it is L specifically addressed. The Mode S address and data of the Civil Mode S interrogation is Di&i€dvioc
The DPSK modulation is carried out in sync with the P6 pulse. The DPSK modulation is generated using FPGA and mixer
Encoded data is generated from FPGA depending on the interrogation format. The data is clamped using clamper ciideit tc
necessary phase shifts depending on the data. Clamped data is mixed with RF signal from the source using mixer t@ genel
DPSK Modulated signal.

No. of Pages : 1No. of Claims : °

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10746



(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201641032313 A
(19) INDIA
(22) Date of filing of Application :22/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : CONTROL KNOBS FOR DUAL CONCENTRIC SHAFT POTENTIOMETER WITH STOPPER
MECHANISM

(51) International classification HO1H| (71)Name of Applicant :
25/00 | 1)SLRDC, HAL, AVIONICS DIVISION, HYDERABAD

(31) Priority Document No :NA Address of Applicant :AGM(D)SLRDC, HINDUSTAN
(32) Priority Date :NA |AERONAUTICS LIMITED, AVIONICS DIVISION,
(33) Name of priority country :NA |BALANAGAR, HYDERABAD -500 042, TELANGANA,
(86) International Application No :NA [INDIA. Telangana India

Filing Date :NA |(72)Name of Inventor :
(87) International Publication No *NA 1)LAKSHMANA KUMAR MATHA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Potentiometers in cockpit display units are used for various functions such as channel selection, control of other agdipmen
operated by control knobs attached to its shaft. Different kinds of potentiometers such as single or dual concefitiospaftjal
rotation, continuous or discrete rotation are used to meet the specific functions. Many functions are to be performemept
due to space limitations in the cockpit. Also potentiometers are to be equipped with locking meckaidssgroviding the actual
functionality. An electrically good potentiometer may not be equipped with locking mechanism and a better tactile fgel. Givi
importance to the functionality the potentiometer are selected either single shaft or dual costrafttnith or without locking
mechanism. Two concentric cylindrical knobs designed to control the potentiometer along with locking mechanism. This du
concentric shaft potentiometer is operated with two control knobs fixed to the two shafts of potentibhie assembly comprise
two specially designed knobs namely outer shaft knob and inner shaft knob besides with display panel and switch plate an
PCB. The outer shaft knob controls the outer shaft, the construction of which is as simpleutes @wagol knob and made to rote
in the recess provided in the switch plate. It has a small projection protruding from the periphery to stop the shaficat hen it
touches any object/stopper. The inner shaft knob operates inner shaft obpwotést while rotating in the recess provided in the
display panel. It is designed in such a way that it partially encapsulate the outer shaft knob, while fixing it to #aityveithout
hampering the outer shaft functionality. It has two holes,ameach shoulder, to view the position information of outer shaft kn
Both knobs are made to rotased stop at desired locations individually in the switch panel assembly. Both knobs are operate
through an angle of 300 degrees between 30 to 330 degiterespect to the vertical axis along with locking mechanism. A sm
slit is made on periphery of both the knobs to provide the positional information of the both shafts of potentiometer.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201641032314 A
(19) INDIA
(22) Date of filing of Application :22/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : DESIGN OF PERFORATIONS CONTROLLED AIR DISTRIBUTOR FOR FORCEDQ@I®LED
AVIONICS EQUIPMENT

(51) International classification ‘HOSK| (71)Name of Applicant :
7/00 1)SLRDC, HAL, AVIONICS DIVISION, HYDERABAD

(31) Priority Document No :NA Address of Applicant :AGM(D), SLRDC, HINDUSTAN
(32) Priority Date :NA |AERONAUTICS LIMITED, AVIONICS DIVISION,
(33) Name of priority country :NA |BALANAGAR, HYDERABAD -500 042, TELANGANA,
(86) International Application No :NA [INDIA. Telangana India

Filing Date :NA |(72)Name of Inventor :
(87) International Publication No *NA 1)LAKSHMANA KUMAR MATHA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The airdistributors in avionics equipments are used to control and guide/distribute the air in to various sections of the Iskél
rate, to dissipate heat generated by electronics equipment. Air may pass directly over components or indirectly threlgytoche
dissipate heat. This air distributor is designed to distribute air in to three cold plates from single inlet, j.e iilasankthree
outlets namely outlet, outlet2 & outlet3. The outlet2 is in heat middle of the air distributor. The #ow from outletl and outlet
3 are equal and is distributed by a V section, provided in the air flow passage, where as the flow rate is differenoutifeeRighis
a hollow type construction and has two opposite passages forbuathet outlef3. Each passage is divided into two sections that
converging along the flow direction to accelerate the flow. Further both passages are sub divided into 5 sections tnidationdi
at each outlet. All three outlets have perforations to control aedrsline the flow entering in to the cold plates; Air entering at it
is directly flows through the perforations in outtvhile distributed equally in to outkdt& 3. Construction is simple and compris
a distributor and two cover plates welded r&de to this plate. The inlet and outlets are provided with slots to accommodate O
or gaskets to prevent leakage loss at inlet and to prevent air leaking in to the LRU. It is also provided with captifer saews
assembly and maintenance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031825 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : NONUNIFORMALVE -LESS STANDING WAVE SUCTION PUMP

(51) International classification :‘FO4E|(71)Name of Applicant :
17/00| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS

(31) Priority Document No :NA [(IIT Madras)
(32) Priority Date :NA Address of Applicant :The Dean, Industrial Consultancy &
(33) Name of priority country :NA [Sponsored Research [ICSR] Indian Institute of Technology
(86) International Application No :NA [Madras IIT P.O, Chennai 600 036, India Tamil Nadu India

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No NA | 1)T. M. Muruganandam
(61) Patent of Addition to Application Number ‘NA 2)Sonu K Thomas

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to an apparatus for conveying fluids, more specifically the apparatus can be used psi@puttie
said apparatus is a nonuniform valess standing wave suction pump which consists of a nonunigsomator connected to a line
actuator acoustic driver for producing a high amplitude standing wave. The apparatus also consists of no moving p#ot rectit
generate flow which will be pumped or sucked. The high amplitude standing wave has prdssaiesaand nodes. The rectifying
elements for inflow and outflow are located at the pressure antinodes. The recitifying elements consist of single atiffudéple
nozzle elements arranged in series. This device has no moving components excefinéarthetuator, which is an inevitable par
the suction pump. Thus, by avoiding these moving components the pumps can not only be made more efficient but also m:
reliable.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :19/09/2016

(21) Application N0.201641031856 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : TNA GOPI ENERGY

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:FO3D7/02
FO3D9/00

‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)TIRUMALAPURI N A GOPI

Address of Applicant :S/O, KASI VISWANADHAN, DR

NO:16-18-16, BURELAVARI STREET OLD GUNTUR,
GUNTUR-520001, ANDHRA PRADESH, INDIA. Andhra
Pradesh India
(72)Name of Inventor :

1)TIRUMALAPURI N A GOPI

(57) Abstract :

There are various technologies in renewable resources. For example: Wind, Solar etc. By using these technologies, akleve
to produce expected power (current) from the source as conventional energy can produce exact power. This problenfieah t
by making small changes in wind turbine helps to generate the expected result. Heres what our goal is, using lesdeetiergy
more work. What does it mean, less efficient motors /engines are used to functioning of the generator.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031883 A
(19) INDIA
(22) Dateof filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : ANTIFUNGAL FORMULATIONS FROM MEDICINAL PLANTS FOR VAGINAL CANDIDIASIS

. e :A61K|(71)Name of Applicant :

(51) International classification 36/00 | 1)HLL LIFECARE LIMITED
(31) Priority Document No :NA Address of Applicant :HLL BHAVAN
(32) Priority Date :NA |MAHILAMANDIRAM ROAD POOJAPPURA
(33) Name of priority country :NA |THIRUVANANTHAPURAM - 695 012 KERALA, INDIA
(86) International Application No :NA [Kerala India

Filing Date 'NA  |(72)Name ofInventor :
(87) International Publication No " NA 1)Dr. Suja Kizhiyedath Polachira
(61) Patent of Addition to Application Number ‘NA 2)Anu Geetha Vidya

Filing Date ‘NA 3)Reshmi Nair Rajagopal Jayalekha
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to an antifungal herbal formulation for treatment of vaginal candidiasis comprising thiree preedi
extracts namely Curcuma longa, Ventilago madaraspetana and Terminalia chebula. The herbal formulation of the preseig i
effective against three different species of Candida hamely Candida albicans (ATCC N0.90028), Candida tropicalisdend Ca
glabrata (both are clinical strains). The present invention provides an herbal formulation useful as a vaginal gelganabfinva
and pessary.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/09/2016

(21) ApplicationN0.201641031895 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : CRYSTALLINE FORMS OF OLAPARIB

(51) International classification :C07D237/3;{(71)Name of Applicant ;
(31) Priority Document No ‘NA 1) Dr . ReddyEs Laboratories
(32) Priority Date :NA Address of Applicant :2-337, Road No. 3, Banjara Hills
(33) Name of priority country :NA Hyderabad Telangana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Vamsi Krishna Mudapaka
(87) International Publication No " NA 2)Vishweshwar Peddy
(61) Patent of Addition to Application Number  :NA 3)Srividya Ramakrishnan
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present application provides crystalline forms of olaparib and the processes for preparation thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031896 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : AN APPARATUS FOR THE GENERATION, TRANSFEFRONTROL, MONITORING AND
MANAGEMENT OF RESOURCES AND PARAMETERS

:G01s (71)Name of Applicant :
(51) International classification 19/41;G06(| 1)K. RAVINDRA SHETTY
10/06 Address of Applicant :606, NAGARJUNA GREEN RIDGI
(31) Priority Document No ‘NA APARTMENT, 80 FEET ROAD, HSR LAYOUT SECTOR 2,
(32) Priority Date ‘NA BANGALORE-560102. Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)K. RAVINDRA SHETTY
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus for the generation, transfer, control, monitoring and management of resources and parameters has been pro
Resource could be in any forms of matter and energy, viz., and solid, fluid, gas, plasma, electric power, optical, dosningbrid
resources, any signal and combination thereof. Parameters may be in electrical, optical, various concentration levedloh cres
form of matter, electrochemical, ion selective field effects, reservoir water level, flow of water in river, weattigons and
forecast, pressure, ionization, rain fall, multimedia, telematics. GPS/any location identifier and electromagnetic angggnaf/s
of matter or in any combination of its form. These parameters may be associated with any form ofvinaktés,in solid, liquid,
gaseous, plasma or any combinatiofb@iween states. Generation of resource may be done through one or many direct or in
methods and techniques. These generated resources are transferred to the ground through apgdapriatecvice versa by
physical connections or by wireless or direct tali or any combination thereof Single or multiple generator systemschat singlie
or multiple locations and at various altitudes and longitudes. in one of the method by fewiginysical and chemical parameter:
the atmospheric layers. In one of the application this would be in and around cloud region to generate rain Few metleods hi
propose to get the rain at a particular location by injecting/varying the matterengy @arameters in appropriate proportions,
parameter like pressure, ionization, chemical have to change the physical, chemical. The part of entire product andddinior
modular approach with static, flying or combination thereof device in offlirie live environment through various networks and
connecting and communication methods. it may also possible that apparatus is modular connected to flying balloon rteawsr
receive data between few modules in the apparatus and central locatityplermiew. Received parameters are fed to novel soft\
tool which would accurately measure and monitor the available natural, stored and artificially generated resource ahoheasu
monitor the available natural, stored and artificially veneratsourees at various locations with all possible type of footprint. Tt
methods are needed for efficient agricultural production; solve water disputes among interstate river disputes, ofigrszodisi
crop management as per locall/interstate reqergs by optimally utilizing the various resources. This apparatus could be usec
various other applications as well.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031898 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : MULTIDIMENSIONAL GALLERY VISUALIZATION BASED ON PERSONALIZED TOPICS

(51) International classification :HO04L29/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd
(32) Priority Date :NA Address of Applicant :129, Samsung, Yeongtonegu,
(33) Name of priority country :NA Suwonsi, Gyeonggido 443742 Republiof Korea
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Raushan Kumar
(87) International Publication No " NA 2)Viswanath Gopalakrishnan
(61) Patent of Addition to Application Number ‘NA 3)Biplab Chandra Das
Filing Date ‘NA 4)Kiran Nanjunda lyer
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT Embodiments herein provide a method and an electronic device for displaying imagétsdtimensional mode base
on personalized topics. The method includes generating a plurality of personalized topics from a plurality of imagesniticude
electronic device in a time period. Further, the method includes displaying the pluraknsohalized topics across a timeline. FI
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031902 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date23/03/2018

(54) Title of the invention : AN APPARATUS AND A METHOD FOR PROCESS IDENTIFICATION IN SPINNING MACHINI

(51) International classification ‘B65H67/06/ (71)Name of Applicant :
D01H9/18 1)AMIRTHALINGAM, JOTHIMURUGAN

(31) Priority Document No :NA Address of Applicant :2/245 B, || STREET, TEACHERS
(32) Priority Date ‘NA COLONY,VILANKURICHI ROAD, CHERAN MANAGAR,
(33) Name of priority country :NA COIMBATORE.- 641 035, TAMIL NADU, INDIA. Tamil Nadu
(86) International Application No ‘NA India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)AMIRTHALINGAM, JOTHIMURUGAN
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A process identification apparatus for spinning preparatory machines is disclosed. Said process identification appaisiug &o
decoding and encoding arrangement, a drigirmgngement, said decoding/encoding device comprises a control unit, plurality «
sensing means, decoding /encoding device with a driving means and said control units are connected with wireless cammt
network system. Said process identificationaagus, is mounted in the delivery zone of the spinning preparatory machines. T
containers with transponders are decoded and encoded with process data and said containers are monitored by eleetsonic
mounted in the creel zone of the spinning hiaes. The data from all control units and electronic receivers are sent to Internet
things (IoT) enabled wireless communication system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20164103190%
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : ARECA FIBER EXTRACTION MACHINE

. e :DO1B|(71)Name of Applicant :
(51) International classification 1/00 1)MR. RAJESH CHOWTA
(31) Priority Document No :NA Address of Applicant :MANGALLORE INSTITUTE OF
(32) Priority Date :NA [TECHNOLOGY & ENGINEERING, BADAGA MIJAR,
(33) Name of priority country :NA [MOODBIDRI, MANGALORE TALUK. D.K DIST,
(86) International Application No ‘NA |KARNATAKA STATE, INDIA. PIN-574 225. Karnataka India
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)MR. PREMKUMAR NAIK
(61) Patent of Addition to Application Number ‘NA 2)DR. C. R. RAJASHEKHAR
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Areca fiber extraction machine focused on extraction of areca fiber from areca husk . This is basically remoWomfidreca hus|
The areca husk is outer cover of areca nut which consists of fiber. These fibers are being extracted manually. Thid has sev
problems such has time consuming, low production rate, human error, low quality fiber, more workers ahldisailis. This
machine aims to overcome these problems by fabricating areca fiber extraction machine which automates the fiber eoxtesdi
This machine consists of 3 phase ac motor which is directly coupled to driven shaft. The driven sHaftad @ne casing which is
designed in such a way that only dust is removed and fiber comes out of rectangular duct at lower side of casing. Jheftdave
supported by two bearings and has blades which are designed by modifying the blade desigmbhesk decorticating machine
Thus this machine will be helpful for rural entrepreneurs and farmers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031908 A
(19) INDIA
(22) Date of filingof Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD AND SYSTEM FOR PRIORITY BASED TASK MANAGEMENT IN A HOME
AUTOMATION SYSTEM

(51) International classification :GOGF| (71)Name of Applicant .
11/00| 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :NA Address of Applicant :129, Samsung Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido Republic of Korea 44342 Republic of
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Durga Narasimharao Thota
(87) International Publication No :NA | 2)Prashanth Siddaraju
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Method and system for priority based scheduling of tasks associated with a home automation system in the e\
power failure. When power input the gadgets being managed by the home automation system switches from a main supply
backup power supply, the system schedules different tasks according to priority of the tasks to ensure that highkpsoritydtas
get affected due to power failur@ne or more low priority tasks that were running before the power got switched to backup pt
supply get paused or stopped, and the power supply is utilized to power the high priority tasks. FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031911 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD FOR OPTIMIZING RADIO RESOURCE UTILIZATION IN MISSIGDRITICAL PUSH
TO-TALK (MCPTT)

(51) International classification :HO4L1/0C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd.
(32) Priority Date :NA Address of Applicant :129, Samsung, Yeongtonegu,
(33) Name of priority country :NA Suwonsi, Gyeonggido 443742, Republic of Korea Republic ¢
(86) International Application No ‘NA Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Rajavelsamy Rajadurai
(61) Patent of Addition to Application Number ‘NA 2)Nishant Gupta
Filing Date ‘NA 3)Suresh Chitturi
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Method for managing communication in Mission Critical data (MCData) communication s¥&tamdiments herein
achieve systems and methods for managing communication in a Mission Critical data (MCData) communication system. TI
proposed method angstem provides file distribution and data streaming in the MCData communication system. The propos
method and system provides a functional model and mechanisms to support mission critical data services. The functianal r
support file distribution ad data streaming, and associated procedures includirg-@me, oneto-many, and group data
communications. Further, the proposed method and system provides mechanisms for optimizing radio resource utilization i
backhaul link utilization in the MCDatsommunication system. The proposed method and system provides radio resource uti
of the PC5 interface for the MC service, when multiple group members are under a relay node. Further, the proposed meth
system can be used to reduce numbemnafast transmissions between the MCData server and the MCData UEs by local routi
the relay node. FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :16/09/2016

(21) Application N0.201641031561 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : A NOVEL PROCESS FOR THE PREPARATION OF CRYSTALLINE LINEZOLID FORM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C07D
263/0(
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)LEE PHARMA LIMITED

Address of Applicant :Sy. No. 257 & 258/1, Door No-&1

56, C Block, Opp. IDPL Factory, Moosapet (Village), Balanag
(Post),Hyderabaeb00037, India Telangana India
(72)Name of Inventor :

1)ALLA Raghu Mitra

2)MALLEPALLI Srinivas Reddy

3)PONGILATI Ramakrishna Reddy

(57) Abstract :

The invention relates to a novel process for preparation of crystalline Lin€zotidlll. The crystalline Linezolid Fornill obtained
by the process is highly pure with HPLC purity equal to or greater than 99.9% with sidgiewn impurity less than 0.05%.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201641031595 A
(19) INDIA
(22) Date of filing of Application :16/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : GRAPHENE OXIDEPLATINUM NANOCOMPOSITE FOR SENSOR APPLICATI®ONS

. e :B82Y|(71)Name of Applicant :

(51) International classification 30/00 | 1)Indian Institute of Science
(31) Priority Document No :NA Address of Applicant :Bengaluw®60012 Karnataka, India.
(32) Priority Date :NA |Karnataka India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Nagarjuna Neella

Filing Date ‘NA 2)Venkateswarlu Gaddam
(87) International Publication No :NA 3)Veera Pandi N
(61) Patent of Addition to Application Number ‘NA 4)K. Rajanna

Filing Date ‘NA 5)M. M. Nayak
(62) Divisional to Application Number ‘NA 6)N. S. Dinesh

Filing Date ‘NA
(57) Abstract :

The present invention is in relation to fabricated Grapl@xide (GO) Platinum (Pt) nanocomposite films for temperature sens
applications based on the principle of negative temperature coefficient (NTC) resistive element. The invention alscadisoles
of synthesis of the nanocomposite and method ofdation of the nanocomposite film on a flexible substrate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031600 A
(19) INDIA
(22) Date of filing of Application :16/09/2016 (43) PublicatiorDate : 23/03/2018

(54) Title of the invention : AUTO EARTH FAULT DETECTOR AND COMMUNICATOR

(51) International classification ‘GO1F|(71)Name of Applicant :
31/00 | 1)SCHNEIDER ELECTRIC INDUSTRIES SAS

(31) Priority Document No :NA Address of Applicant :35, rue Joseph MonieZ500 Rueil
(32) Priority Date :NA |Malmaison, France France
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Saravanan Manickavasagam

Filing Date ‘NA 2)Kapila Mehta
(87) International Publication No *NA 3)Gopi Sooriyanarayanan
(61) Patent of Addition to Application Number ‘NA 4)Tarun Kumar

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A device for monitoring a health status of an earth line connected to a product is provided. The device includes (&)lead#gh \
(HV) charge pump which is connected to a capacitor and the HV charge pump dischargasldughransient to the earth line fi
a short duration during a diagnosis, (b) a charge monitoring means to monitor a charge level of the capacitor, (dhardtoring
means to monitor a discharge current flow through the earth line from the ,deiaecontrol unit which is adapted to determine i
communicate the health status of the earth line, (€) one or more switches which are controlled by the control unitolTingtcont
determines the health status of the earth line during the diadrassid on a signal received from at least one of the charge mor
means and the current monitoring means. Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031606 A
(19) INDIA
(22) Date of filing of Application :16/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : TEXT TO BRAILLE DEVICE

(51) International classification :GO9E|(71)Name of Applicant -
21/00 | 1)MICROSOFT TECHNOLOGY LICENSING, LLC

(31) Priority Document No :NA Address of Applicant :One Microsoft Way Redmond,
(32) Priority Date :NA |Washington 98055399, United States of America U.S.A.
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)SHI, Jialin

Filing Date ‘NA 2)YU, Tania
(87) International Publication No NA 3)XIA, Charlene
(61) Patent of Addition to Application Number ‘NA 4)DOSHI, Chandani

Filing Date ‘NA 5)WANG, Chen
(62) Divisional to Application Number ‘NA 6)LI, Grace

Filing Date ‘NA
(57) Abstract :

ABSTRACT TEXT TO BRAILLE DEVICE A textto-Braille service is disclosed herein that includes an imaging module. The
imaging module includes multipameras arranged to image part of a page of text. Each camera has a different field of view
page, so each camera images a unique portion of the page. The multiple images can be combined to form a single imate |
optical character recognitiaa performed. The text of the page can be converted into Braille characters and displayed on a re
Braille device. [FIGURE 8]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :16/09/2016

(21) Application N0.201641031607 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : REMOTE HEALTH MONITORING

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:G06C
50/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)KAMBHAM, Meghana

Address of Applicant :Flat No. G1, Megasree Sobha

Apartments Plot 74, Kavuri Hills, Phase 2, Madhapur, Hyder:
500081, India Andhr&radesh India

2)RATH, Satish Prasad
(72)Name of Inventor :

1)KAMBHAM, Meghana

2)RATH, Satish Prasad

(57) Abstract :

Implementations described herein disclose a method for direct screening and monitoring of health parameters ofdividtizle
subjects in a remote location with easycess and periodic visits by such multiple individual subjects, where such remote loca
not a healthcare facility. Furthermore, an apparatus disclosed herein enables remote health monitonidpaf subijects includin

children outside the confines of a healthcare facility.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031615 A
(19) INDIA
(22) Date of filing of Application16/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : NOVEL SOLVATES OF FARNESOID X RECEPTOR (FXR) AGONIST

(51) International classification :C07J9/01(71)Name of Applicant :
(31) Priority Document No ‘NA 1)VIRUPAKSHA ORGANICS LIMITED
(32) Priority Date :NA Address of Applicant :Bl, IDA, Gandhinagar Hyderabad
(33) Name of priority country :NA 500037 Telangana, India. Telangana India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Chandramouliswar Reddy GANGAVARAM
(87) International Publication No " NA 2)Bala Subba Reddy MAMILLA
(61) Patent of Addition to Application Number ‘NA 3)Vamsee Krishna MUPPIDI

Filing Date ‘NA 4)Sivakumar SANGARAPPAN
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

ABSTRACT The present invention relates to novel solvates of Farnesoid x receptor (FXR) agonist. The present inventamhyf
relates to novedolvates of Obeticholic acid. The present invention particularly relates to novel hydrocarbon solvates of Obet
acid. The present invention more particularly relates to cyclohexane solvate of Obeticholic acid and a process foatitsnprepai
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031912 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD ANIMOBILE DEVICE FOR DETERMINING ULTRAVIOLET (UV) DOSE USING NON
UV SENSOR

. . :GO1N|(71)Name of Applicant :

(51) International classification 21/00 | 1)SamsungElectronics Co., Ltd
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA [Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country ‘NA [Korea
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Vijay Narayan Tiwari
(87) International Publication No " NA 2)Soumyabrata Dey
(61) Patent of Addition to Application Number ‘NA 3)Rangavittal Narayanan

Filing Date ‘NA 4)Saswah Sahoo
(62) Divisional to Application Number ‘NA 5)Aloknath De

Filing Date ‘NA
(57) Abstract :

ABSTRACT Method and mobile device for determining Ultraviolet (UV) dose usinglhdsensor Embodiments herein a mobil
device for determing UV dose, the mobile device comprises a memory, at least & sensor and a processor, coupled to the
least one notJV sensor, configured to: determine the UV dose based on a radiation band and a correlation model, wherein
dose is measured independent of an orientation of the mobile device and causet theueasured UV dose on the mobile
device. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031923 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : Method and electronic device for managing notification

. e :G06F3/041|(71)Name of Applicant :

(51) International classification GO6F3/048i{| 1)Samsung Electronics Co., Ltd.
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA Suwonsi, Gyeonggido 443742, Republic of Korea Republic ¢
(33) Name of priority country :NA Korea
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Ariyalur Chandrasekaran Ganesh
(87) International Publication No :NA 2)llavarasu JayabalanEllan
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Method and electronic device for managing notificatifmbodiments herein provide a method for managing notifications in ar
electronic device. The method includes displaying byethetronic device at least one notification message associated with a fi
application in a notification area of the electronic device. Further, the method includes detecting an input performadeastios
notification message displayed in theification area. Furthermore, the method includes causing to display a graphical eleme
comprising at least one data item corresponding to the notification message within the notification area, where thecatitdast
item is associated with at leasteosecond application.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031926 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title ofthe invention : A STABLE AND SENSORIALLY SUPERIOR COMPOSITION

. e :A61K|(71)Name of Applicant :

(51) International classification 8/00 1)ITC LIMITED
(31) Priority Document No :NA Address of Applicant :ITC LIFE SCIENCES &
(32) Priority Date :NA |[TECHNOLOGY CENTRE #3. 1st Main, Peenya Industrial Ari
(33) Name of priority country :NA |Phasel, Bangalore 560 058, India Karnataka India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)KIRUBAKARAN, Balavaishnavi
(87) International Publication No " NA 2)MURALI, Deepa
(61) Patent of Addition to Application Number ‘NA 3)PASUPULATE, Sravanthi

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT A STABLE AND SENSORIALLY SUPERIOR COMPOSITION The disclosure provides a composition which is
and sensorially superior (easily spreadable;gi@asy and superior consistency/texture) with zinc oxide, and é&da@s active
ingredients having weight ratio of 3:1 in the said composition. The present disclosure overcomes the issue of graofithexture
composition due to presence of actives by preparing an oleaginous base, wherein oleaginous base isiarcohpatrateum jelly,
paraffin wax, mineral oil, and bodying agent in a particular concentration with or without degreasing agent/s, suchraksiie,
The composition is devoid of animal origin ingredients such as beeswax and lanolin.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031934 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : INSTANT APPLICATIONMUILDER

. e :GO6F|(71)Name of Applicant :

(51) International classification 17/00|  1)K. Phani Kumar Raju
(31) Priority Document No :NA Address of Applicant :# 5@5-12, Narasimhdlilayam, Flat
(32) Priority Date :NA |501, Seethammadhara, Visakhapatr&B0013 Andhra Prades
(33) Name of priority country :NA |India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)K. Phani Kumar Raju
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A present invention proposes a friendly, elegant, consolidated user interface for creating rich webrpagesd reports as well a
data tables and queries. The application enables users to build and deploy Rich Applications inAtlinfitesich can be deploye:
crossplatform on the desktop, Mobile, PDA, Tablets or in the browser with a single cliekngtant application builder captures,
accesses, secures, organizes and analyzes data and content. The instant application builder comprises of a user igetiate
aids in the construction of new application forms, though a mobile applicatiborpiaand generate instant reports which may be
GIS, MIS and thereof through the collected application records with high security.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031938 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : SYSTEM FOR SERIALIZING HIGH SPEED DATA SIGNALS

. e :HO3M|(71)Name of Applicant :

(51) International classification 9/00 1)SILAB TECH PVT. LTD
(31) Priority Document No :NA Address of Applicant :303, 2nd Floor, A Block, AECS Lay
(32) Priority Date :NA |Kundalahalli, Bengaluru, Karnata##0037 Karnataka India
(33) Name of priority country :NA [(72)Name ofInventor :
(86) International Application No ‘NA 1)Biman Chattopadhyay

Filing Date ‘NA 2)Mr. Ravi Mehta
(87) International Publication No " NA 3)Gopal Krishna Ullal Nayak
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A system for serializing input data signals and generating an output data signal includes a FIFO memory that launchetathe
signals adifferent phases of a clock signal. The system further includes multiple stages of a serializer circuit, and eachestac
serializer circuit receives a clock signal. Each successive stage includes half the number of serializer circuitscthdédrie e
previous stage, and each successive stage is clocked by a clock signal that transitions at twice the frequency okth@geeviol
clock signal. The serializer circuits that belong to a single stage receive the clock signal with differerighpbase and frequer
of clock signals of serializer stages are adjusted such that a launched input data signal is outputted as the outyait Elatthsig a
critical path for each serializer circuit is equal to full clock cycle of the clock lsigna
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031621 A
(19) INDIA
(22) Date of filing of Application :16/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention PHARMACEUTICAL COMPOSITION CONTAINING PLATELET PRODUCT AND A PROCESS C
PREPARATION THEREOF

(51) International classification /AG1K| (71)Name of Applicant :
38/00 | 1)MOTHERCELL REGENERATIVE CENTRE PVT LTD

(31) Priority Document No :NA Address of Applicant :18, 7th Cross Ramalinga Nagar So
(32) Priority Date :NA |Extension, Vayalur Road Tiruchirappalli. Tamil Nadu India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)SANKARANARAYANAN SESHADRI

Filing Date ‘NA 2)RAVI RENG ARAJAN VELLAMORE
(87) International Publication No *NA 3)MANIMARAN KANAGARAJ
(61) Patent of Addition to Application Number ‘NA 4)AVINASH GANDI DEVADAS

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The present invention relates to a pharmaceutical composition containing platelet product and a process ofprt
thereof. The pharmaceutical compositmmntaining platelet lysate is in lyophilized form with an improved growth factor from
activated platelets and with quantification of the important growth factors needed for healing. It further comprises additive
platelet reagent in which the platelytate as an active agent and the platelet lysate are broken to release growth factors. Fur
present invention relates to the pharmaceutical composition with improved sterility by pathogenic DNA removal/damage, th
enhancing patient safety. fier, the present invention relates to a process of preparation of the pharmaceutical composition

No. of Pages : 1No. of Claims : 1!

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10770



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031636 A
(19) INDIA
(22) Date of filing ofApplication :16/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : CIRCUMFERENTIALLY VARYING THICKNESS COMPOSITE FAN CASING

. e :FO1C|(71)Name of Applicant :

(51) International classification 25/00| 1)GENERAL ELECTRIC COMPANY
(31) Priority Document No :NA Address of Applicant :1 River Road, Schenectady, New Y
(32) Priority Date :NA 12345, United States of America U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)KRAY, Nicholas Joseph

Filing Date ‘NA 2)ROBY, Benjamin James
(87) International Publication No :NA | 3)ANANGOOR, Vijesh Shetty
(61) Patent of Addition to Application Number ‘NA 4)JAIN, Nitesh

Filing Date ‘NA 5)DORBALA, Sreekanth Kumar
(62) Divisional to Application Nmber ‘NA 6)PRABHAKAR, Nagamohan Govinahalli

Filing Date ‘NA 7)CHINNAPRAGADA, K Phani SriKrishna
(57) Abstract :

Fan blade containment system includes a composite fan case \aitihalar composite shell extending from forward flange
downstream to aft flange, and circumferentially varying thickness portion of composite shell. Annular composite backcstkel
radially outwardly of annular composite shell has annular filler ldiggosed radially therebetween. Annular forward and aft se¢
between annular composite shell and composite back sheet may axially trap filler layer. Circumferentially varying thudkomess
may include aftwardly extending fingers of composite backtshesdft seam and first thickness of fingers thicker than second
thickness of composite shell circumferentially between fingers. Composite shell may extend from forward flange to aftflanc
flange bolted to metallic flange of metallic fan casing &fifbflange. Containment system may circumscribe and surround fan
fan blades of gas turbine engine fan section. FIG. 1

g
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031641 A
(19) INDIA
(22) Date of filing of Application :16/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : DESIGN AND IMPLEMENTATION OF AN INTEGRATED OPTICAL RAZOEDGE FILTER IN
SILICON-ON-INSULATOR

(51) International classification :G02B6/245 (71)Name of Applicant -
G02B6/25; | 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS

(31) Priority Document No ‘NA (IT MADRAS)
(32) Priority Date :NA Address of ApplicanfTHE DEAN, INDUSTRIAL
(33) Name of priority country ‘NA CONSULTANCY & SPONSORED RESEARCH (IC &
(86) International Application No :NA SR),INDIAN INSTITUTE OF TECHNOLOGY MADRAS, IIT

Filing Date ‘NA P.O, CHENNAF600 036, INDIA. Tamil Nadu India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)PARIMAL SAH

Filing Date ‘NA 2)BIJOY KRISHNA DAS
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Broadbandvavelength filter device using sidewall grating for filtering optical signals Embodiments herein provic
broadband wavelength filter device using sidewall grating for filtering optical signals. The broadband wavelength @iter devi
includes a buried ode layer and a silicon layer over the buried oxide layer. Further, the silicon layer includes an input waveg
an output waveguide to operate in a fundamental mode of transverse electric (TE) field. Further, the silicon layedalsamclu
opticd filtering portion with periodic perturbations on one side, positioned in between the input waveguide and the outpute
to operate in the fundamental mode and a first order mode, wherein the optical filtering portion is tapered at the mpdé \aade
the output waveguide. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031644 A
(19) INDIA
(22) Date of filing of Application :16/09/2016 (43) Publication Date23/03/2018

(54) Title of the invention : TENSION&NBSP;CONTROL DEVICE FOR SPINNING MACHINES

(51) International classification :B65H59/1:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)AMIRTHALINGAM, JOTHIMURUGAN
(32) Priority Date :NA Address of Applicant :2/245 D, Il STREET, TEACHERS
(33) Name of priority country :NA COLONY, VILANKURICHI ROAD, CHERAN MANGAGAR,
(86) International Application No :NA COIMBATORE-641 035, TAMILNADU, INDIA. Tamil Nadu
Filing Date ‘NA India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)AMIRTHALINGAM, JO THIMURUGAN
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to spinning machines. Particularly the present invention relates to ring spinning mdichines. St
particularly, the present invention relats to an apparatus and a method to control thefésial quality by maintaining uniform
tension in ring spinning machines.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031670 A
(19) INDIA
(22) Date of filing of Application :16/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : SYSTEM AND METHOD FOR MONITORING ALIGNMENT OF ANTENNA AND REPORTING
PARAMETERS

. . :HO1C|(71)Name of Applicant :

(51) International classification 1/00 1)SATISH KOTTAPALLI
(31) Priority Document No :NA Address of Applicant :Lotus 33, L&T Serene County,
(32) Priority Date :NA [Gachibowli, Hyderaba®$00032, Telangana, India. Telangana
(33) Name of priority country ‘NA [India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)SATISH KOTTAPALLI
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

ABSTRACT Exemplary embodiments of the present disclosure are directed towards a system and method for monitoring a
alignment at a cell site and reporting parameters to the registered user devices. The system comprising an antenha alig
monitoring unit configured to monitor alignments of a plurality of antennas, the plurality of antennas are positionkdise arut
the antenna alignment monitoring unit configured to report a plurality of parameters to a plurality of regstedalices. The
system further comprising a plurality of servers and the plurality of user devices connected to the antenna alignmémg nnaitite
the antenna alignment monitoring unit configured to collect the plurality of parameters and theaplie@lity of parameters
uploaded to the plurality of servers through a network and a network device by the antenna alignment monitoring umdlifjhe
user devices are configured to monitor the plurality of parameters after accessing the plusaligrs.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/09/2016

(21) Application N0.201641031942 A

(43) Publication Date : 23/03/2018

(54) Title of theinvention : SMART PILL TRAY

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A61J
7/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)ANTONY LOURDU GRIFFIN

Address ofApplicant :18, GANESPURAM FIRST STREET

K PUDUR, MADURAI, TAMIL NADU -625 007, INDIA. Tamil
Nadu India

2)R M KANNAN
(72)Name of Inventor :

1)ANTONY LOURDU GRIFFIN

2)R M KANNAN

3)T B KARTHICK

NHT L VIJAYAKUMAR

5)S INDUMATHI

(57) Abstract :

A pill tray comprises of three trays, in which opening of each tray is governed by rack and pinion gear mechanism. deaslsts
of various divisions in it to store the pills in it. Opening of trays are managed-yéasms of programmabéievice and timing for
opening of trays are programmed on the programmable device. This pill tray also has a LCD display to show the infothgatio
pill and it has a buzzer to alert the patient if the patient is away from the tray. To power thig&@nwcc adapter is used.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031982 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title ofthe invention : METHOD OF PRODUCING LARGE DIAMETER TO THICKNESS RATIO DOME OF TITANIUM
ALLOY IN SOLUTION TREATED AND AGED CONDITION

. . :B23F|(71)Name of Applicant :

(51) International classification 15/00| 1)Indian Space Research Organisation
(31) Priority Document No :NA Address of Applicant :Department of Space, Antariksh
(32) Priority Date :NA |Bhavan, New BEL Road, Bangalore 560094, India Karnatake
(33) Name of priority country :NA [India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Bhanu Pant
(87) International Publication No :NA | 2)Satish Kumar Singh
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Disclosed herein is a method for producing large diameter to thickness ratio dome of titanium alloy wherein a circlil@odised
size is machined from the Ti6Al4V alloy plate. The said disc is loademlan LPG fired furnace maintained under oxidizing
atmosphere and soaked. The said disc is taken out and a hemispherical shape of 50% of total specified depth is peodisced
using pre heated punch and under sized die. The process is repgatetlite the hemispherical shape of full specified depth us
full size die. Correction forming of the hemispherical dome is done with pre heated punch and correction die. The saithelom
solution treated followed by quenching and ageing. In additalevising a cost effective method, the invention offers an easy 1
process method for producing large diameter to thickness ratio dome of titanium alloy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031985 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : SYNTHESIS OF BIOCOMPATIBLE HOLLOW ZINC PHOSPHATE NANOCAPSULES USING
PLANT VIRUS (CPMV)

. . :A61L |(71)Name of Applicant :

(51) International classification 27/00| 1)DR. PRADIP PAIK
(31) Priority Document No :NA Address of Applicant :School of Engineering Sciences &
(32) Priority Date :NA [Technology, University of Hyderabad, Hyderabad Telangana
(33) Name of priority country ‘NA |India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)DR. PRADIP PAIK
(87) International Publication No NA 2)Mr. KOUSHI KUMAR U
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention relates to hollow and mesoporous Zinc Phosphate nano capsules of size ranging®am 4€ynthesized using Cc
Pea Mosaic Virus (CPMV). During synthesis, 1.5 ml of 0.1M solution of zinc acetate is mixed with 72.5pl of the CPMV stoc!
soluion. The solution is mixed in vortex forZhours and allowed for 24 hours incubation at lower temperature (5°C). The satr
then centrifuged and washed with water: EtOH in a ratio of 1:1, followed by lyophilisation to obtain hollow and mesoparous
capsules.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031990 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention PREPARATION AND DESIGN OF A UNIQUE NANO POROUS POLYMERIC CAPSULES OF
[(MEO-PEGNH)-B-(L-GLUA)]-PCL WITH VERY HIGH SURFACE AREA AND BIOCOMPATIBILITY

. . :A61L |(71)Name of Applicant :

(51) International classification 27/00| 1)DR. PRADIP PAIK
(31) Priority Document No :NA Address of Applicant :School of Engineering Sciences &
(32) Priority Date :NA [Technology, University of Hyderabad Hyderabad Telangana
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)DR. PRADIP PAIK

Filing Date ‘NA 2)MR. CHANDER AMGOTH
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Nmber ‘NA

Filing Date ‘NA
(57) Abstract :

The proposed invention discloses a synthesis of Unique Nano Porous Polymeric Capsules -6fE@&A80)-b-(L-GIuA)]-PCL in
two stages. Firstly, formation of-tiock copolymer [(MeGPEG113NH)-b-(L-GIluA)10]. which involves ringopening
polymerization of the tGlutamic acid-benzyl ester of Ncarboxy anhydride (NCA of {GIuA--BE) monomer in combination with
methoxy-aminaPEG to form block cgolymer of MeGPEGNH2 and LGlutamic acid-benzyl ester. In the send stage,
Preparation and development of polymer nanoporous capsules carried out in a 150 mL of beaker, 3.8 g (20 mmotP&GEMEC
NH)-b-(L-GluA)10] was dissolved in 20 mL of dry THF solvent and stirred for 30 min at 15 °C. In another beaker, P&h (25
mmol) was dissolved in 40 mL of acetone and stirred for 30 min at 40 °C. Then, the PCL solution was added drop wise witt
micropipette into the block epolymer solution (with feeding rate of 1 mL mif) under continuous stirring (RMP 200) & 3. The
solid precipitate of [(Me@EG113NH)-b-(L-GluA)10]-PCL was collected through centrifugation followed by freeze drying unt
reduced pressure. The yield of BEEL is 90% (4.79).
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201641031993 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : BLOOD CLOTTING

. e :GO6F|(71)Name of Applicant :

(51) International classification 17/00| 1)Dr. D.S Sarma
(31) Priority Document No :NA Address of Applicant :H.No.1334, Vasnthapuri Colony,
(32) Priority Date :NA |Malkajgiri, Hyderabaeb00047,Telangana, Indidielangana Indi:
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. D.S Sarma

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :
Stuart factor &XE, gets activated to Xa i Thetwopatalelevaysaré n

combined as shown by the summation circléigp®(b) to give the controlled variable C(s) of final pafhus fig.2 becomes our
INVENTIVE STEP, wherein we have translated Stt«@nemistry to contrelanguage, whereby all the control engineering techni
including MATLAB can be applied to Stuartd@r Analysis & Starling equilibrium [2]These three models contribute to both fiel
(Medicine & Engineering) to serve as probing tools to look into the oceanic depths of PHARMACO KINETICS. Figures 1, 2
reinforce each othem patients sufferingrbm diabetes & hypertension, accumulated LYMPHAGOGUES [4]{@rdgulants like
glucose, NaCl & Na2S04 of G2) increase the net output bleeding C(s) of Fig.2(c) [3], R(s) being input (severing of tdbfa])ve
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/09/2016

(21) Application N0.201641031995 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : NEEM SEED DERIVED HOLLOW NANOPOROUS YOLK SHENIANOCAPSULES & ITS

SYNTHESIS THEREOF

:B82Y

(51) International classification 30/00

(71)Name of Applicant :
1)DR. PRADIP PAIK

(31) Priority Document No :NA Address ofApplicant :School of Engineering Sciences &
(32) Priority Date :NA |Technology, University of Hyderabad Telangana India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)DR. PRADIP PAIK
Filing Date ‘NA 2)MR. CHANDER AMGOTH
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The proposed invention relates to method for obtaining hollow nanoporous yolk shell nanocapsule from neem extracts as fi
obtaining the dried neem seed powder from neem seed cake, forming an aqueous solution by using Dimethyl Amine, addir
Methoxide to undergo reaction, in Nitrogen Atmosphere at 1400C for 48 hr; resulting in the synthesis of red colored neem ¢
fatty acid, which is further centrifuged at 8000 rpm for 10 min before filtration. The yellow colored filtrate is allogvgdadtize for
7 days, the process of recrystallization is done thrice to remove solvent through rotary evaporator. The resultant compounc
synthesized is hollow and yolk shell type nanocapsule which were characterized through microscopic techniques $&d,as |

FESEM.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031997 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention A FUEL INJECTION PUMP

. e :FO1L|(71)Name of Applicant :

(51) International classification 1/00 | 1)Bosch Limited
(31) Priority Document No :NA Address ofApplicant :Post Box No 3000, Hosur Road,
(32) Priority Date :NA [Adugodi, Bangalore 560030, Karnataka, INDIA Karnataka Ir
(33) Name of priority country ‘NA 2)Robert Bosch GmbH
(86) International Application No :NA [(72)Name of Inventor :

Filing Date :NA 1)SHASHIKANTH NAGARAJAIAH
(87) International Publication No :NA | 2)MISHRA SHRUTI
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Disclosed herein is a fuel injection pump 200 that is mounted on an engine 202 and comprising at least, a can
driven by a crank shaft 206 of the engine 202, a roller driven by the cam 204. A roller tappet body 210 is adaptedrtotieceive
form the cam 204, the roller tappet body 210 drives a plunger 209 located within a spring chamber 207 of the fuel injec260
The roller tappet body 210 comprises a cavity 212, the cavity 212 is adapted to receive lubricant oil. The rollsolzigsethie
spring chamber 207 of the fuel injection pump 200 from the lubricant oil in the cavity 212. Figure.2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031998 A
(19) INDIA
(22) Date offiling of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : A FUEL INJECTION MODULE FOR A PORT FUEL INJECTOR

. e :FO2M|(71)Name of Applicant :

(51) International classification 61/00 | 1)Robert Bosch GmbH
(31) Priority Document No :NA Address of Applicant :Stuttgart, Feuerbach, Germany
(32) Priority Date :NA [Germany
(33) Name of priority country ‘NA 2)Bosch Limited
(86) International Application No :NA [(72)Name of Inventor :

Filing Date :NA 1)GREINER MATTHIAS
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A fuel injection module 10 for a port fuel injector 12, the port fuel injector 12 comprising a valve seat 14 and anaefité p
combination, the orifice plate 16 combination fitted to an injector jacket 18. The fuel injection module XBesmgap 20 with a
recess 22, the cap 20 fitted to the orifice plate 16. A spring member 24 is located in the recess 22. A movable plaitel @5stvith
hole 28 is located in the recess 22 and in engagement with the spring member 24 on ondrsielegage ment with the orifice pla
16 of the port fuel injector 12 on the other side. Figure 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032006 A
(19) INDIA
(22) Date of filing ofApplication :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : LUBRICATION SYSTEM FOR A TWA/HEELED VEHICLE

(51) International classification :B0O8B3/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TVS MOTOR COMPANY LIMITED
(32) Priority Date :NA Address of Applicant :M/S. TVS MOTOR COMPANY
(33) Name of priority country ‘NA LIMITED, JAYALAKSHMI ESTATES, 29, (OLD NO.8)
(86) International Application No :NA HADDOWS ROAD, CHENNAI- 600 006. Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor:
(87) International Publication No NA 1)ABHISHEK AMIT AGRAWAL
(61) Patent of Addition to Application Number ‘NA 2)KANDREGULA SRINIVASA RAO
Filing Date ‘NA 3)ARUMUGAM SIVAKUMAR
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to a lubrication system (100a) for an internal combustion engine (100) comprising a @@0)keas
oil sump (305¥ormed at a bottom of the crankcase (200), an oil pump (300) including an inlet port (301) and a dEnth{BgR),
and a supply chamber (401) including a first introduction port (401a) and a second introduction port (401b) whereihaajd dis
port (302) is configured to dispense said lubricating oil into at least one oil path (302a), (302b) inclidingjlpéth (302a) and a
second oil path (302b). The first oil path (302a) in communication with an oil cooler (106) supplies cooled oil to thehsumpipéyr
(401) through said first introduction port (401a) and said second oil path (302b) in comipanigtt at least one supply passage
(303) supplies nowooled oil to the supply chamber (401) through said second introduction port (401b).-éosdei oil formed by
introduction of said cooled and said roooled oil into said supply chamber (401)iicglated to the respective lubricating parts c
the engine (100) through an oil distribution port (401c). < To be published with Fig.5>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031702 A
(19) INDIA
(22) Date of filing of Application :16/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : PERSONAL CLEANSING COMPOSITION

. e :A61K|(71)Name of Applicant :

(51) International classification 8/00 1)ITC LIMITED
(31) Priority Document No :NA Address of Applicant :ITC Life Sciences & Technology
(32) Priority Date :NA |[Centre #3. 1st Main, Peenya Industrial Area, Piasangalore
(33) Name of priority country :NA [560 058, India Karnatakadia
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)PANIGRAHI, Sudipa
(87) International Publication No " NA 2)RAJENDRAN, Shanmugapriya
(61) Patent of Addition to Application Number ‘NA 3)MOHAMMED, Niyaz

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT PERSONAL CLEANSING COMPOSITION A personal cleansing composition is described. The personal clear
composition includepotassium salts of a plurality of fatty acids, a free fatty acid mixture including fatty acids, and a surfacta
potassium salts are selected from the group consisting of potassium salt of lauric acid, potassium salt of hysteripaessiand
sdt of myristic acid. The fatty acids are selected from the group consisting of lauric acid, hysteric acid, and myrigticatioief
the weight percentage of the potassium salts to the weight percentage of the free fatty acid mixture is in the:Gade:0f1. The
personal cleansing composition has a viscosity in the range ofIZ0000 cps and also does not undergo shear thinning. [[To b
published with Fig. 1]]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031722 A
(19) INDIA
(22) Date of filing of Application :17/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR COMPOSING OVERDERWATER SPLIT MEDIA

(51) International classification :GO6F3/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :NA Address of Applicant :129, SamsungYeongtonggu,
(33) Name of priority country :NA Suwonsi, Gyeonggido Republic of Korea 44342 Republic of
(86) International Application No :NA Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Roopa Sheshadri Kotiganahally
(61) Patent of Addition to Application Number ‘NA 2)Munukutla Purna Sowmya
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT The embodiments herein disclose a method and systerapfturing a media by an electronic device. The method
includes detecting a level of immersion of the electronic device in a medium. Further, the method includes displayiimg &ospli
capture the media, wherein the media includes a portion above tenmend a remaining potion below the medium. Further, th
method includes capturing the media when the level of immersion matches with the split line. FIG.4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031754 A
(19) INDIA
(22) Date of filing of Application :17/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : CATARACT SURGERY DEVICE

(51) International classification /AG1F| (71)Name of Applicant :
9/00 | 1)RAVILLA DURAISAMY THULASI RAJ

(31) Priority Document No :NA Address of Applicant :#1, Sivagangai Main Road,
(32) Priority Date :NA |Veerapanjan, Madur&i25020, Tamil Nadundia Tamil Nadu
(33) Name of priority country :NA |India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date :NA 1)GANESH V. RAMAN
(87) International Publication No *NA 2)RAVILLA DURAISAMY SRIRAM
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Described herein is a device used in cataract surgery comprising a body, substantially that of a cuboid, having an typeestthr
anoperational bottom end, the operational bottom end provided with a pair of legs extending therefrom, and an ear shaped
emanating from each opposite surface defining a length of the body of the device. Fig. 1A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031769 A
(19) INDIA
(22) Date of filing of Application :16/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : SYSTEM AND METHOD FOR INSPECTINGCANUFACTURED PRODUCTS

(51) International classification :G06F19/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Spookfish Innovations Private Limited
(32) Priority Date :NA Address of Applicant :House no. 490, 9th main road, ISR¢
(33) Name of priority country :NA Layout, Bangalore, Karnataka. Karnataka India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Sudeep Sundaram
(87) International Publication No " NA 2)Anupriya Balikai
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT The invention provides a system and method for inspecting manufactured products. The system includes an ir
apparatus, which is in communication with a central processing unit, configured with inspection and self learning niizdiylethk
inspection apparatus is fed with set of exemplary products through which the inspection module captures the produibispeci
dimensions and the surface details. The captured data is sent to the central processing unit, where it is comeéeteddetdata.
Further, different components of the inspection apparatus self calibrate based on the received reference data and examine
manufactured products, and as part of the examination, the apparatus rejects the products which do notititie tirateference
data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641031773 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title ofthe invention : MOBILE ACCESSORY FOR 3D SELFIE CREATION

(71)Name of Applicant :
. . . .| 1)SamsungElectronics Co., Ltd
EgB :Dnrtic(a)rr?tatg)ggbﬂzﬁllf\ll%atlon jHRA'NB/O‘ Address of Applicant :129, Samsung, Yeongtonegu,
(32) Prioritz Date :NA Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country ‘NA F?OZr)(la\laame of Inventor -
(86) International Application No ‘NA :
Filing Date ‘NA 1)Sha'nkar Mosur Venkatesan
(87) International Publication No NA g;ﬁg:ﬁ;g‘gzne
(61) Patent of Addition to Application Number  :NA ~g€ .
Filing Date ‘NA 4)Mynepalli _Slva Chaitanya
(62) Divisional to Application Number ‘NA 5)Arko_SabU| .
Filing Date ‘NA 6)R.'Sh' o
7)Viswanath Veera
8)Abhijeet Singh
(57) Abstract :

ABSTRACT System, method and electronic device for generating 3D image Embodiments herein are directed to a method
generating a 3D image of a subject. The method includes illuminating a plurality of energy sources on the subject mgan imi
device. Tk plurality of energy sources operably communicate with the imaging device. The image device captures a plurali
images of the subject wherein each image of the plurality of images is captured while at least one energy source fralitytbe |
enegy sources is successively illuminated. Photometric data from the plurality of captured images is obtained and usete & |
3D model of the subject. The imaging device causes the 3D model to be displayed to generate the 3D image of the slfject
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032007 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : LIGHTAND SHADOW GUIDED NEEDLE POSITIONING SYSTEM AND METHOD

. e :GO6F|(71)Name of Applicant :

(51) International classification 19/00| 1)Kornerstone Devices PvtLtd.
(31) Priority Document No :NA Address of Applicant :No. 2 Dr. Santosham Street, Chetp
(32) Priority Date :NA |Chennai 600 031ndia. Tamil Nadu India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Roy Santosham

Filing Date ‘NA 2)Rajendran Cherukandath
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :
The embodiments of the present invention providgstem and method for light and shadow guided needle positioning. DICOI
i mages of a patient are captured for identifying sideghei I

patientEs body. Ne e d | asedoo the cdptured D@0 ingages to positiap thetmeahanical arms. Ligk
projected at a particular angle on the needle to form a shadow of the needle. Laser light beams are projected to frratdiwss
point of insertion. Images or videos of gheint of insertion, shadow of the needle and the cross hair are captured and displayz
monitoring unit. A virtual circle is projected on the displayed image and is aligned with the point of insertion, shdmomeetite
and cross hair in order todert the needle precisely.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032008 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title ofthe invention : A VEHICLE WHEEL LIFT AND TRANSPORT DEVICE

. e :B61.[(71)Name of Applicant :

(51) International classification 1/12 | 1)BMF Engineering Services Pvt Ltd
(31) Priority Document No :NA Address of Applicant :L1503, NCC Meadows 2,
(32) Priority Date :NA [Doddaballapur Main Road, Puttenahalli, Yelahanka, Bangalc
(33) Name of priority country :NA [560064 Karnataka India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Mr. Amnon Regev
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

The embodiments of theresent invention provide a vehicle wheel lift and rotation device. The device compriss#teapdd frame
with two opposing side arms fixed to a jack side frame. The opposing two side arms are spaced apart to receive thideppba
vehicle wheelThe lift arms are rotatably fixed to the opposing side arms. Each lift arms comprises a roller. A jack is centrall
mounted to the jack side frame and is connected to the lift arms via one or more chains. When the jack is actuatednatmack
jack ismoved vertically to pull the chains to draw the lift arms towards one another such that the rollers rotatably contatttean
vehicle wheel.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/09/2016

(21) ApplicationN0.201641032017 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : AN INTEGRATED FUSE CONNECT®R

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO1H
85/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Ather Energy Pvt. Ltd.,

Address of Applicant :3rd Floor, Tower D, IBC Knowledge
Park, Bannerghatta Main Rodgengaluru560029, Karnataka,
India; Karnataka India
(72)Name of Inventor :

1)ARVIND UNNIKRISHNAN
2)ANIRUDDH REDDY
3)ADHITHYA SRINIVASAN

(57) Abstract :
As attached in PDF
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :20/09/2016

(21) Application N0.201641032018 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : VARIABLE SIZED RIBS IN AN ENERGY STORAGE DEVICE CASING

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:GO6F
1/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Ather Energy Pvt. Ltd.,

Address of Applicant :3rd Floor, Tower D, IBChowledge
Park, Bannerghatta Main Road, BengalG60029, Karnataka,
India; Karnataka India
(72)Name of Inventor :

1)ARVIND UNNIKRISHNAN
2)ANIRUDDH REDDY
3)ADHITHYA SRINIVASAN

(57) Abstract :
As attached in PDF
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/09/2016

(21) Application N0.201641032064 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : MOTOR PROTECTION CIRCUIT BREAKER WITNCREASED AIR GAP

. e :HO1H|(71)Name of Applicant :

(51) International classification 33/00 | 1)SALZER ELECTRONICS LIMITED
(31) Priority Document No :NA Address of Applicant :378/B, Samichettipalayam
(32) Priority Date :NA [Coimbatore,Tamil Nadu. Tamil Nadu India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)D. RAJESHKUMAR

Filing Date ‘NA 2)S. ASOKAN
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention discloses a Motor Protection Circuit Breaker (MPCB) useutdtecting a motor by interrupting power supply to tr
motor upon generation of a fault current in a section for starting or stopping the motor, such as power failure, shendcircui

deficiency in phase by opening of the contacts. The Motor Proteciionit®Breaker (MPCB) according to the present invention i
constructed with increased air gap between the stationary contacts and the moving contacts for the faster exting@sdring of -

generated during opening of the contacts. FIGURE
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032068 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : A NOVEL ONE POT AND HIGMIELD PROCESS FOR THE PREPARATION OF SUBSTITUTEI
PHTHALIMIDO OXAZOLIDINONE COMPOUNDS BY USING RECYCLABLE HETEROGENEOUS CATALYST AND
PREPARATION OF OXAZOLIDINONE ANTIBACTERIALS AND OXAZOLIDINONE ANTITHROMBOTICS THEREOF.

(71)Name of Applicant :
. I :C07D| 1)M/S Phalanx Labs Pvt Limited

(51) International classification 413/0( Address of Applicant :Plot No. 74B, J.Rharmacity,
(31) Priority Document No :NA |Parawada, Visakhapatnam, Andhra Pradeés31021. Andhra
(32) Priority Date :NA [Pradesh India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Venkata Srihari Tadimalla

Filing Date ‘NA 2)Venkata Mallaparaju Gottimukkala,
(87) International Publication No " NA 3)Srinivasarao Venturi
(61) Patent of Addition to Application Number ‘NA 4)N.V.Suryanarayana Murthy Motamarri

Filing Date ‘NA 5)Yesubaby Kotichukkala
(62) Divisional to Application Number ‘NA 6)M.S.S. Prakash

Filing Date ‘NA 7)Suribabu, Sabbavarapu

8)Srirama Krishna Avirneni

(57) Abstract :
A novel one pot and high yield process for the preparation of substituted phthalimido oxazolidinone compounds by usibig re
heterogeneousatalyst and preparation of oxazolidinone antibacterials and oxazolidinone antithrombotics thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032071 A
(19) INDIA
(22) Date of filing ofApplication :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : MASTER CONTROLLER SELECTION IN A SOFTWARE DEFINED NETWGQORK

(51) International classification ‘HOSB| (71)Name of Applicant :
33/00 | 1)HEWLETT PACKARD ENTERPRISE DEVELOPMENT

(31) Priority Document No ‘NA |LP
(32) Priority Date :NA Address of Applicant :11445 Compagq Center Drive West,
(33) Name of priority country :NA |Houston, TX 77070, United States of America. U.S.A.
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)KALAIPONNI MUNISWAMY
(87) International Publication No NA 2)LEENA CHANDAR CHANDRASEKARAN
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to ApplicatiolNumber :NA

Filing Date ‘NA
(57) Abstract :

Examples disclosed herein relate to selection of a master controller in a software defined network (SDN). In an exastgle, a
controller may monitor a parameter on each SbNtroller in a team of SDN controllers comprising the master controller, whet
the master controller performs a role of master over a group of network devices. In response to a determination thatrevalu
parameter on the master controller is\aba predefined limit, master controller may select another SDN controller from the tee
Master controller may assign the role of master over network devices in the group to the selected SDN controller basiddgn
of the network devices, whereinet network devices may be assigned in succession until a limit defined for a value of the par
on the selected SDN controller is reached. [FIG. 1]

No. of Pages : zNo. of Claims : 1!

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10795



(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201641032077 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : SYSTEM AND METHOD FOR ADAPTING A DISPLAY ON AN ELECTRONIC DEVICE

. e :GO6F|(71)Name of Applicant :
(51) International classification 3/00 1)WIPRO LIMITED
(31) Priority Document No :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(32) Priority Date :NA |Bangalore 560035. Karnataka India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)PRASANNA NANDARAGI
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A technique is provided for adapting a display on an electronic d&ieetechnique includes displaying a first user interface
comprising a firsplurality of graphical prompts to a user, wherein the first plurality of graphical prompts are highlighted seqt
detecting one or more poefined eyeblinking gestures of a user to select a highlighted graphical prompt of the first user inter
and adapting the first user interface, to display a second user interface in response to detecting the one atefiloed pse
blinking gestures of the user. FIGS. 4A and 4B
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201641032084 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD AND DEVICE FOR MANAGING EXECUTION OF SCRIPTS BY A VIRTUAL
COMPUTING UNIT

. . :GO6F|(71)Name of Applicant :

(51) International classification 11/00| 1)WIPRO LIMITED
(31) Priority Document No :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(32) Priority Date :NA |Bangalore 560035. Karnataka India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)KRISHNA SUNDAR

Filing Date :NA 2)VELRAJA PANDIAN
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure discloses a method and a device for managing execution of scripts by a virtual computing uedt toafi
hostcomputing device. The method comprises configuring one or more ports for establishing a communication interface be
host computing device and a virtual computing unit, providing one or more scripts to be executed by the virtual commatiagl
one or more parameters to the virtual computing unit for execution receiving execution data from the virtual computidg unit
monitoring execution of the one or more scripts based on the execution data received from the virtual computing uinét.hblstis
computing device manages execution of the one or more scripts by the virtual computing unit. Figure 1

i
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :20/09/2016

(21) Application N0.201641032110 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : A COMBBAR AND A PROCESS OF PREPARATION THEREOF

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to ApplicatiolNumber
Filing Date

:A61Q
19/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)ITC LIMITED

Address of Applicant :ITC LIFE SCIENCES &

TECHNOLOGY CENTRE #3. 1st Main, Peenya Industrial Ar
Phasel, Bangalore 560 058. Karnataka India
(72)Name of Inventor :

1)DAS, Subir Kumar

2)JOSHI, Rupanshi

3)SHARMA, Sodankur Satyanarayana

4)ISSAR, Siddhant

(57) Abstract :

The present disclosure relates to a cebdri comprising: sodium cocoyl isethionate, alpha olefin sulfonate, at least one soap, .
one free fatty acid, and paraffin wax. The cosbar of the present invention is nenggy, noAmushy, and has a low rate of wear.
The combibar provides good lathering and excellent moisturization of the skin.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/09/2016

(21) Application N0.201641032111 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : ANTAGING COMPOSITION COMPRISING XANTHOHUMOL, ANDOATS EXTRACT, AND

USES THEREOF

‘A61Q

(51) International classification 19/00

(71)Name of Applicant :
1)ITC LIMITED

(31) Priority Document No :NA Address of ApplicantiITC LIFE SCIENCES &
(32) Priority Date :NA |[TECHNOLOGY CENTRE #3. 1st Main, Peenya Industrial Ari
(33) Name of priority country :NA [Phase 1, Bangalore 560 058. Karnataka India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)HARI VARMA, Ramya
(87) International Publication No *NA 2)MUTHAIYAH, Balu
(61) Patent of Addition to Application Number ‘NA 3)RAVICHANDRAN, Prabakaran
Filing Date ‘NA 4)SAMBASIVAM, Annadurai Ramasamy
(62) Divisional to Application Number ‘NA 5)CHANDRASEKHARAN, Lakshmanan Chittur
Filing Date ‘NA 6)BANDYOPADHYAY, Balaji
(57) Abstract :

The present disclosure provides an-agfing composition comprising xanthohumol, and oats extract (aqua (and) glycerin (anc
glucan), which at particular weight ratios, exhibits enhanced extracellular collagen secretion from dermal fibroblBisecells.
composition can be used as a formulations to inhibit appearance of skin aging such as fine lines, and wrinkles.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032114 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : PRINT JOB RESUMPTION USING ALTERNATE NETWORK INTERFACES

(51) International classification :GOGF| (71)Name of Applicant .
3/00 | 1)HEWLETT -PACKARD DEVELOPMENT COMPANY,

(31) Priority Document No ‘NA |L.P.
(32) Priority Date :NA Address of Applicant :11445 Compagq Center Drive W.,
(33) Name of priority country :NA |Houston, TX 77070. U.S.A.
(86) International Application No :NA |(72)Name of Inventor :

Filing Date :NA 1)SHAKTI AMARENDRA
(87) International Publication No *NA 2)KRISHNASWAMY R
(61) Patent of Addition to Application Number ‘NA 3)ANURADHA ASURI

Filing Date :NA 4)SIVAKAMI VELUSAMY
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

In one example, a printing device is disclosed, in which a network detection unit may discover available network irdsofsiat=
with a client device upodetecting a printer network interface on which a print job is being received is down, a communicatio
may send a link status natification to the client device via the available network interfaces associated with the céeandewvi
network switcling unit may resume the print job using an alternate printer network interface that is accessible by the client d
based on the link status notification. [Fig. 5]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032121 A
(19) INDIA
(22) Date of filing of Application :20/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : REAR CAB SUSPENSION LEAF SPRING WITH RUBBER BUSH

. e :B60C|(71)Name of Applicant :
(51) International classification 11/00 | 1)Daimler AG
(31) Priority Document No :NA Address of Applicant :70546, Stuttgart. Germany
(32) Priority Date :NA |(72)Name ofInventor :
(33) Name of priority country ‘NA 1)Mr.Manish Saxena
(86) International Application No ‘NA 2)Mr. Ravikumar Samuthiram
Filing Date ‘NA 3)Mr. Kumar AS
(87) International Publication No :NA 4)Mr. Sivabalan K
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein is a suspension system 100 for a vehicle. The suspension system 100 includéesaé spoing 102 mounted
below across member 112 of the vehicle. The mdeerf spring 102 is attached to the cross member 112 substantially at the ce
nuts and bolts. The opposite ends of the cross member 112 is attached to dampers 114, 116 mounted on the outer ctmsole
118 120 of the vehicle. The suspension system 100 further includes a rubber bush 104, 106 mounted on each of the inner
brackets 118, 120 of the vehicle and supports the opposite ends of théeaiosfring 102. The opposite ends of the mtwad
spring 102 are detachably attached to the rubber bush 104, 106 by nuts and bolts. (FIGURE 1)

Pt
(R
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032161 A
(19) INDIA
(22) Date of filing of Application21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : A RETROFIT MANIFOLD, A REFRIGERANT RECOVERY AND RECHARGE DEVICE AND
METHOD THEREOF

(51) International classification H02.1(71)Name of Appl|cantl: . . . .
7/00 | 1)Robert Bosch Engineering and Business Solutions Privat

(31) Priority Document No :NA |Limited
(32) Priority Date :NA Address of Applicant :123, Industrial Layout, Hosur Road,
(33) Name of priority country :NA |Koramangala, Bangalore 5600%&rnataka, INDIA Karnataka
(86) International Application No :NA |India

Filing Date ‘NA 2)Robert Bosch GmbH
(87) International Publication No : NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)MOHANA KRISHNA MARKONDA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention here relates to a retrofit manifold 102, a refrigerant recovery and recharge device 200 and a metbpédrafi6gph
refrigerant recovery and recharger device for two vehicles simultaneously. The retrofit manifold 102 comprises at lesss tWif
at least one pressure sensor 104 and at least one valve 105. The refrigerant recovery and rechargectenpres28@ first
manifold 201 and a retrofit manifold 102. The method 300 of operating a refrigerant recovery and recharge device faldwo v
simultaneously comprises at least of the following steps of connecting 301 first vehicle to first maaifaktting 302 second
vehicle to retrofit manifold, performing 30 recovery, vacuuming and recharging for first vehicle via first manifold anchipgr04
recovery, vacuuming and recharging for second vehicle via retrofit manifold.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032171 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention INTEGRATED MULTI-CHAMBER INTAKE MANIFOLD FOR TRACTOR ENGINES.

. e :FO2M|(71)Name of Applicant :

(51) International classification 25/00 | 1)MAHINDRA & MAHINDRA LIMITED
(31) Priority Document No :NA Address of Applicant :MAHINDRA RESEARCH VALLEY,
(32) Priority Date :NA |MAHINDRA WORLD CITY, P.O. ANJUR, CHENGALPATTU
(33) Name of priority country :NA |-603 204, DISTT. KANCHEEPURAM, TAMIL NADU, INDIA.
(86) International Application No :NA [Tamil Nadu India

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No *NA 1)B. SURESHKUMAR
(61) Patent of Addition to Application Number ‘NA 2)M. NATESH KUMAR

Filing Date :NA 3)RAJENDRA SINGH
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT An integrated mukthamber air intake manifold for tractor engines and comprising: an open recirculated exhau:
(EGR)-air mixing chamber; an intake manifold volume disposed in parallel and undeGtRair mixing chamber configured with
first passage for connecting it to the E@R mixing chamber; and an additional air reservoir connected to the intake manifold
and EGRair mixing chamber via a second passage disposed adjacent the fiagtepadserein the integrated sephénum type air
intake manifold is configured with EG&r mixing chamber a laterally disposed mixing tube having a plurality of perforations f
supplying EGR to be mixed with fresh air and the mixture being directegitnfiled wall configured at the end of EGR mixing
chamber away from the fresh air inlet and open at the bottom having a first passage for ensuring uniform mixing ofGR taith
create smooth flow of aEGR mixture therethrough-IGURE 5a.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032172 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : CONTINUOUSWISTING OF MULTIPLE STRANDS OF YARN IN A SINGLE STAGE

. e :D02C|(71)Name of Applicant :

(51) International classification 3/00 1)WYYURU AMARNATH
(31) Priority Document No :NA Addressof Applicant :#5, FIRST AVENUE, INDRA
(32) Priority Date :NA |NAGAR, ADAYAR, CHENNAI-600 020. Tamil Nadu India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)KARTHICK WYYURU

Filing Date :NA 2)WYYURU AMARNATH
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Mechanism for continuous twisting together a plurality of strandsteofmsm aplied construction in a single process instead of ¢
stage process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032186 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD AND SYSTEM TO PROVIDE VOLTE SERVICE IN MULTI SIM DEVICES

(51) International classification :HO04L29/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd
(32) Priority Date :NA Address of Applicant :129, Samsung, Yeongtonegu,
(33) Name of priority country :NA Suwonsi,Gyeonggido 443742, Republic of Korea Republic of
(86) International Application No :NA Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Mudit Goel
(61) Patent of Addition to Application Number ‘NA 2)Alok Kumar Jangid
Filing Date ‘NA 3)Kailash Kumar Jha
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT Method and system for automatically performing data service switch in mukir®lbile device The embodiments
herein disclose a method and system for automatically performing a data service switch in a mobile device including af plur:
SIM. The method includes detecting a mobile data service event and determining that the DDS is set on a first SIM frontyhi
of SIMs that does not have IMS services capabilities. Further, the method includes automatically switching the DDS aidedst
one second SIM from the plurality of SIMs that have the IMS services capabilities and providing an IMS service usiagshera
second SIM. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032195 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : MACHINE PROTECTION AND DIAGNOSTIC SYSTEMS AND METHODS

. e :A61B|(71)Name of Applicant :

(51) International classification 5/00 1)General Electric Technology GmbH
(31) Priority Document No :NA Address of Applicant :Brown BoveS8trasse 7 Baden,
(32) Priority Date :NA |Switzerland 5400. Switzerland
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Balakrishna Pamulaparthy

Filing Date ‘NA 2)Balamourougan Vinayagam
(87) International Publication No :NA 3)Madu Thirugnanasam Moorthy
(61) Patent of Addition to Application Number ‘NA 4)Mitalkumar Kanabar

Filing Date ‘NA 5)Vijayasarathi Muthukrishnan
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

One or moreembodiments of the disclosure pertain to a protection and diagnostic system that can generate a trip/alarm sigi
executing a diagnostic procedure upon a machine that includes a rotatifithpattagnostic procedure can include using sensor
obtainperformance parameters of various tagged critical and/or less criticaystgms of the machine when the rotating part is
rotating; determining, in real time, a system performance index of the machine based on the performance parameters; usin
protecton model to determine a sidystem performance index associated with at least one taggsgstain of the machine;
determining an asset health index based on combining the system performance index anslystersyterformance index; and
generating thérip/alarm signal when the asset health index exceeds a thresholdNaygrotection system can include a protect
device configured to receive the trip signal and execute a protective action upon the machine.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/09/2016

(21) Application N0.201641032221 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : CATALYTIC DEVICE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:BO1.
8/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)FORD GLOBAL TECHNOLOGIES, LLC
Address of Applicant :330 Town Center Drivi&ite 800,
Dearborn, Michigan 48126, United States of America U.S.A.
(72)Name of Inventor :
1)BARR, Gerald

(57) Abstract :

Described herein is a catalytic device (106). The catalytic device (106) includes a catalyst housing (108) disposead adjacent
exhaust pipe (104). The catalyst housing (108) comprises a catalyst (110). The catalytic device (106) further incluithgs a tap
assembly (114). In an implementation, a conduit (116) is disposed within the tapering assembly (114) such thabdioin(&16
1) of the conduit (116) is present in the exhaust pipe (104) and an outlet portieR) @fitee conduit (116) is present in the taper
assembly (114). In an example, the conduit (116) is movable between an inlet efidl §btidan outletnd (1142) of the tapering
assembly (114) to achieve at least one of an active or extended position and a rest or retracted position.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032256 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD AND APPARATUS FOR PATH SELECTING

(51) International classification H04.1(71)Name of Applicant -
14/0C| 1)HUAWEI TECHNOLOGIES INDIA PVT. LTD.

(31) Priority Document No :NA Address of Applicant :SYNO 37, 46, 45/3, 45/4 ETC., KN(
(32) Priority Date :NA |1540, Kundalahalli Village, Bengaluru, Karnataka 560 08dia
(33) Name of priority country :NA |Karnataka India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)PALLETI, Ramanjaneya Reddy
(87) International Publication No :NA | 2)KOTNI, Hari Krushna
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The embodiments of the present application provide a method and an apparatus for selecting path in a network, the metho
comprising:receiving, by a PCE, a path computation element communication protocol (PCEP) message requesting a path t
by a Path Computation Client (PCC), wherein the PCEP message includes a tie breaking selection criteria field including a
breaking seleton criteria instructing the PCE to select a path from two or more equal cost paths; and selecting, by the PCE
according to the tie breaking selection criteria in the PCEP message. The method of the embodiment of the presenteaysulie:
efficient utilization of the network resource. (TO BE PUBLISHED WITH FIGURE 2 & 3)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032260 A
(19) INDIA
(22) Date of filing of Application21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : SYSTEM AND METHOD FOR AUTOMATICALLY AND EFFICIENTLY MONITORING
SOFTWARE DEVELOPMENT LIFE CYCLES

. . :G06C|(71)Name of Applicant :

(51) International classification 10/00 | 1)Cognizant Technology Solutions India Pvt. Ltd.
(31) Priority Document No :NA Address of Applicant :Techno Complex, No. 5/535, Old
(32) Priority Date :NA [Mahabalipuram Road, Okkiyam Thoraipakkam, Chennai(Q
(33) Name of priority country :NA [Tamil Nadu, India Tamil Nadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Kapil Apshankar
(87) International Publication No " NA 2)Rajkumar Chandrasekaran
(61) Patent of Addition to Application Number ‘NA 3)Vishal Ganjare

Filing Date ‘NA 4)Mayank Gangwal
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A system and computémplemented method for monitoring one or more softveereelopment life cycles is provided. The syster
comprises one or more agents configured to collect data pertaining to one or more Software Development Life Cycles ¢8DI
one or more tools. The system further comprises a data aggregator@tat@aonfigured to convert the collected data to one o
more object formats and gelate the converted data by storing the converted data in a graph database as one or more node
corresponding relationships and properties, wherein each of the one anadesscomprise converted data corresponding to a

specific tool. Furthermore, the system comprises an indexed database configured to index the stored data. In additean, the
comprises a dashboard viewer configured to render the indexed data omure preconfigured dashboards for one or more us
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/09/2016

(21) Application N0.201641032271 A

(43) Publication Date23/03/2018

(54) Title of the invention : A GUAGE FOR A VEHICLE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B60Q1/0(
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)TVS Motor Company Limited
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032272 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : EXTENDABLE MULTDIRECTION AND MULTI-FUNCTION CABIN UNDER HOOD LIGHT

. e :B60C|(71)Name of Applicant :

(51) International classification 1/00 1)Daimler AG
(31) Priority Document No :NA Address of Applicant70546, Stuttgart, Germany Karnataki
(32) Priority Date :NA |India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Mr. Sunil Kanni

Filing Date ‘NA 2)Mr. Amol Prasad Sharma
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

[0059] Extendable muHilirection and multfunction cabin under hood light [0060] The present disclosure relatdigtd assembly
100 for under cabin illumination in a vehicle, and comprises two telescopically extendable bar assemblies 104 pivataityojoin
of their ends to enable their relative r ot theréndofonadf thabar

assemblies 104 to enable their relative rotation aboAt

light module 102 is attached to end of second bar assembig ttéugh two pivotal joints that enablotation of the light module
102 relative to the second bar assembly-204dabout two mutually perpendicul ar a»
perpendicul ar to axis &AE. The | ight mod iohsassbd®idicaodidfolded

condition of the light assembly. (FIG 2)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032274 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : SYSTEM FOR CONTROLLING FUEL TANK ISOLATION VALVE FOR VEHICLE

. e :F25B((71)Name of Applicant :

(51) International classification 41/00| 1)Daimler AG
(31) Priority Document No :NA Address of Applicant :70546, Stuttgart, Germany German
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Venugopal Reddi
(86) International Application No ‘NA 2)Mr. Sanjay Masur

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

[0032] The present inventiqurovides a system for controlling a fuel tank isolation valve (FTIV) of a vehicle, wherein the syst:
(100) comprises a fuel cap (101) for closing an inlet (1) of a fuel tank (T) and a sensor (102) mounted on the inlestefhsor {02
senses an operg movement and a closure movement of the fuel cap (101). An electronic control unit (ECU) (103) controls 1
(10) based on a signal received from the sensor (102). The ECU (103) activates a solenoid in the FTIV (10) when tle2¥ens
senses thepgening movement of the fuel cap (101). (FIG 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032275 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date23/03/2018

(54) Title of the invention : ENERGY TRANSFER BLOCK

. e :B60R|(71)Name of Applicant :
(51) International classification 21/00| 1)Daimler AG
(31) Priority Document No :NA Address of Applicant :70546, Stuttgart, Germany Karnata
(32) Priority Date :NA |India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Mr. Sachin Patidar
Filing Date ‘NA 2)Mr. Bijoy Pradhan
(87) International Publication No :NA 3)Mr. Jayasankar R
(61) Patent of Addition to Application Number ‘NA 4)Mr. Surendran Karthik
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

[0065] An apparatus for reducing the effe€frontal collision in vehicles and thereby increasing safety of occupants within is
disclosed. Apparatus disclosed is an Energy Transfer Block (ETB) 202 that is affixed to front end ehaiangr 204 of the vehic
to transfer energy of a collisionfom a vehicleEs front to the vehicleEs ba
and can readily be fitted into existing vehicles or incorporated in manufacturing process of new vehicles. ETB 202aisclose:
hence enable vehicles to be miawtured to more stringent safety norms without extensive and costly changes in manufacturi
processes, or can enable existing vehicles to be sold in countries with more stringent safety norms. (FIG 3)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032276 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : LUBRICANT PREEATING SYSTEM FOR ENGINE AND TRANSMISSION

. e :B60W|(71)Name of Applicant :

(51) International classification 30/00 | 1)Daimler AG
(31) Priority Document No :NA Address of Applicant :70546, Stuttgart, Germany German
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Suresh Natarajan
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

[0035] The present invention provides a system foraa&ting a lubricant of an engine, wherein the system (100) comprises a
reservoir (101) at least partially filled with the lubricant (ahd a detecting device (102) for detecting temperature of the lubric:
in the reservoir (101). A heating unit (104) for heating the air in a vehicle compartment, wherein the heating unitdh@éyisd t
an inlet (103i) of a heat exchanging meankl03) that is partially submerged in the lubricant (L). A valve (105) is connected bt
the inlet (103i) and the heating unit (104). An electronic control unit (ECU) (106) predicts an engine start conditiotraisdio®
valve (105) based on theggliction and the lubricant temperature. The ECU (106) opens the valve (105) to divert a portion of
air from the heating unit (104) into the heat exchanging member (103), if the lubricant temperature is less than aatiutabtiwd
engine startondition is predicted. (FIG 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032278 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : TWO WHEELER LOADING AND UNLOADING DEVICE FOR VEHICLES

. e :B65D|(71)Name of Applicant :

(51) International classification 88/00 | 1)Daimler AG
(31) Priority Document No :NA Address of Applicant :70546, Stuttgart, Germany German
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Erich Nesselhauf
(86) International ApplicatiotNo ‘NA 2)Mr. Aydogan Cakmaz

Filing Date ‘NA 3)Mr. Manish Kumar Saxena
(87) International Publication No NA 4)Mr. Vasanth Subramaniam K
(61) Patent of Addition to Application Number ‘NA 5)Mr. Udayakanth G

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

[0055] A device configured for receiving a tweheeler with locking arrangement to rigidly hold the twbeeler with the device ar
plurality of supporting arrangements attached to the device to move in the guided members mounted on the floor oé tiigngel
device is configured for selectively move into or remove from the vehicle by the support arrangement guided in the ainheng
The channel member is opened at the end to insert or remove the support wheels of the device, thereby faodidatg ted
unloading the device from outside the body of the vehicle. A lock arrangement is carried by the device for releasabhgabene
device to an adjacent device. The lock arrangement is configured in such way that the device is lockéchgitimé&ravhen the
latter is pushed against it. The device arrangement helps to parkveheder on the device and load inside the body of the vehi
through the guide channels, furthermore plurality of such devices may be pushed in the same guetieschtrat the devices get
locked against each other thereby making the arrangements connected and easy to remove by pulling the outer device. Th
arrangement helps to load and unload thewkeelers without entering inside the body of the vehicle. (Eig
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744032177 A
(19) INDIA
(22) Date of filing of Application :12/09/2017 (43) Publication Date : 23/03/2018

(54) Title of the invention SEAT TRACK

:B60N2/07;|(71)Name of Applicant :
(51) International classification B60N2/08;| 1)SHIROKI CORPORATION
B60N2/12; Address of Applicant :2, Kiriharaho, Fujisawashi,
2016 Kanagawa 252811 Japan

(31) Priority Document No 181663  |(72)Name of Inventor :

(32) Priority Date :16/09/201( 1)HAYASHI, Naoki
(33) Name of priority country :Japan
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A seat track includes a stopp&he stopper includes a hole formed in a first rail and a stopper mairthmetdyrojects in a direction
intersecting with a relative sliding direction of a second rail from an edge portion of the hole and is configuredtta nestrécof a
retainer When a distance between centers of two steel balls disposed at both thed=iative sliding direction of the second rail
L1 among steel balls and a distance between inner walls of the hole in the relative sliding direction of the secoB@dLraikF4 2.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201744032438 A
(19) INDIA
(22) Date of filing of Application :13/09/2017 (43) Publication Date : 23/03/2018

(54) Title of the invention : DISTRIBUTED PROCESSING IN A NETWORK

(51) International classification :GO6N3/02| (71)Name of Applicant :
G06Q10/0¢| 1)Harman International Industries, Incorporated

(31) Priority Document No :15/269,82 Address of Applicant :400 Atlantic Street, 15th Floor,
(32) Priority Date :19/09/201(| Stamford, CT 06901, USA U.S.A.
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)Lejin K. Joy

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Examples are disclosed for distributing Ethernet data processing across rputtgassing cores. In one example, a computing
system includes a main host processor including multiple processing cores and a sichipdr@mory accessible by each of the
multiple processing cores, and an Ethernet hardware subsystem communicativigg tmtipe main host processor via a direct
memory access (DMA) subsystem, the DMA subsystem configured to route data from the Ethernet hardware subsystem to
more of the multiple processing cores.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744032583 A
(19) INDIA
(22) Date of filing of Application :14/09/2017 (43) Publication Date : 23/03/2018

(54) Title of the invention : SEAT TRACK

:B60N2/08;|(71)Name of Applicant :
(51) International classification B60N2/12;| 1)SHIROKI CORPORATION
F16M13/0C Address of Applicant :2, Kiriharaho, Fujisawashi,
2016 Kanagawa 2538811, Japan Japan

(31) Priority Document No 181664  |(72)Name of Inventor :

(32) Priority Date :16/09/201( 1)HAYASHI, Naoki
(33) Name of priority country :Japan
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A seat track includes a lock lever and a biasing menilberlock lever is mounted to an upper rail, includes a lock portion enga
to a lower rail, and is rotationally movable between a lock position restricting a slide operation of the uppér megipeitt to the
lower rail and an unlock position allowing the slide operation of the upper rail with respect to the lowdrerbiasing member is
disposed in the upper rail, engages with the lock lever, and biases the locRlmakrlever biasingorce receiving portion of the
lock lever separates in a longitudinal direction of the upper rail and a width direction of the upper rail with respatitmauppo
portion of the lock leverThis ensures both a lock retention and a backlastanatstif the lock lever.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744032734 A
(19) INDIA
(22) Date of filing of Application :15/09/2017 (43) Publication Date : 23/03/2018

(54) Title ofthe invention : DISSIMILAR MATERIAL JOINED BODY AND DISSIMILAR MATERIAL JOINING METHOD

(51) International classification :B23K11/2(|(71)Name of Applicant :
. 2016 1)HONDA MOTOR CO., LTD.

(31) Priority Document No 181146 Address of Applicant AL, MinamiAoyama 2chome, Minate
(32) Priority Date :16/09/201¢|ku, Tokyo 1078556, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)MIYAMOTO, Kazuki

Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A dissimilar material joined body (10A) @ébtained by subjecting to electrical energizing under pressure and joining with elect
(38, 40) a laminated member (20), which is of a structure in which a firstgflapeed part (16) and a second pkteped part (18)
having a higher melting poinibén that of the first platshaped part (16) are superimposed on each dthmncave portion (22)
having a shape corresponding to the outer shape of an electrode (40) is formed on the surface of thesficgbgadbpert (16) on a
side thereof opposit® the second platehaped part (18)Y.he first plateshaped part (16) includes protrusions (26), which are ins
into through holes (24) formed in the second p#dtaped part (18A method of joining dissimilar materials includes a hole formi
step a stacking step, a pressure energizing step, and a solidification step. Fig. 1A & 1B
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744032943 A
(19) INDIA
(22) Date of filing of Application18/09/2017 (43) Publication Date : 23/03/2018

(54) Title of the invention : ARTICLE QUALITY SCORING METHOD AND DEVICE, CLIENT, SERVER, AND
PROGRAMMABLE DEVICE

:GO6F17/30; (71)Name of Applicant :
(51) International classification GO6N7/00; 1)GUANGZHOU UCWEB COMPUTER TECHNOLOGY
G06Q30/02 CO., LTD.
(31) Priority Document No 201610844204 Address of Applicant :F/14,ower B, GRG Square, 163 We
(32) Priority Date :22/09/2016 Huangpu Dadao Ping Yun Rd., Tianhe Dist, Guangzhou,
(33) Name of priority country :China Guangdong 510627 China
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Huijuan Chen
(87) International Publication No NA
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT TITLE: ARTICLE QUALITY SCORING METHOD AND DEVICE, CLIENT, SERVER, ANPROGRAMMABLE
DEVICE The present invention discloses an article quality scoring method and device, a client, a server, and a progevritaa
The method includes: obtaining browsing behavior information of a user when the user browses a targebtitiahg; a browsing
behavior score of the user for the target article according to the browsing behavior information and a correspondindbhawi
coefficient; and obtaining an article quality score of the target article according to obtainsthigroehavior scores of multiple us
for the target article. According to the present invention, an assessment of quality of an article is more precisexaatiesee is
improved.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201642031920 A
(19) INDIA
(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : AUTOMATED EXTRACTION OF INFORMATION

(71)Name of Applicant :
1)Accenture Global Services Limited
(51) International classification -GO6E 17/00 Address of Applicant :&rand Canal Plaza, Grand Canal
(31) Priority Document No :NA Street Upper, Dublin 4, Ireland Ireland
(32) Priority Date N A (72)Name of Inventor :
(33) Name of priority country ‘NA gﬁgﬁrzgpg\{\\/(':%iﬁgmﬁm*
(86) International Application No ‘NA Y
Filing Date ‘NA 3)Bhanu ANAND
(87) International Publication No *NA g;g;d:yJT?Z\é;klAhiI’\\lﬂALAPALLI
(61) Patent of Addition to Application Number:NA arg
Filing Date ‘NA 6)N|§ha RAMACHANDRA
(62) Divisional to Application Number 4525/CHE/201| [JANItha CHANDRAN
Filed on 28/08/2015 | S)Parvathy VIJAYRAGHAVAN
9)Shalini CHAUDHARI
10)Neville DUBASH
11)Sanjay PODDER
(57) Abstract :

A device may obtain a test script document. The device may process the test script document to perform term extramtiorou:
more termextraction techniques to identify a set of terms of the test script docuhenbne or more term extraction techniques
include a skip rgram term extraction techniquthe device may process the test script document to perform hierarchy formati
results of performing term extractiofv.relationship between a set of terms, of the set of terms, may be identified using hierar
formation.The device may generate a functional diagram of the test script document based on the results of perfarming ter
extraction and results of performing hierarchy formatitme device may provide information identifying the functional diagram.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201643031620 A
(19) INDIA
(22) Date of filing of Application :16/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : COOLANT FLOW CONFIGURATION AND METHOD FOR COOLANT FLOW IN A VEHICLE

(51) International classification :FO1P 7/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mahindra & Mahindra Limited
(32) Priority Date :NA Address of Applicant :Mahindra ResearchValley, Mahindr
(33) Name of priority country :NA World City , P.O-Anjur, Chengalpattu, Kanchipuram District
(86) International Application No :NA 603004 , Tamil Nadu, India Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Suresh Bagavathy
(61) Patent of Addition to Application Number:5877/CHE/201| 2)Prasad Namani
Filed on :01/01/1900 3)V Vikraman
(62) Divisional to Application Number ‘NA 4)Parag Daithankar
Filing Date ‘NA 5)Prakash Rao Malathkar
(57) Abstract :

ABSTRACT Coolanflow configuration 10 and method 20 for coolant flow in a vehicle includes providing a coolant from a ra
R, a degassing tank D, a cabin heater H and an oil cooler 106 to flow to a thermostat 110 of an integrated lubricatigrgand c
module 100, Bbowing the coolant from the thermostat 110 to flow to a coolant pump 108 through a housing 102 when the the
110 is in an open position, providing the coolant from an engine, the degassing tank D, the cabin heater H and th& @8l tmole
flow to the coolant pump 108 through the housing 102 when the thermostat is in a closed position, and allowing the coolant
coolant pump 108 to flow to the oil cooler 106, an EGR cooler E and a cylinder block B of the engine through the housimg}1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/11/2017

(21) Application N0.201747040377 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : METHOIFFOR GENERATING SIGNALS, METHOD FOR ANALYZING SIGNALS, ACTIVE

STYLUS, AND TOUCH SCREEN

(51) International classification :H04B1/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHENZHEN GOODIX TECHNOLOGY CO. LTD
(32) Priority Date :NA Address of Applicant :FLOOR 13, PHASE B, TENGFEI
(33) Name of priority country ‘NA INDUSTRIAL BUILDING, FUTIAN FREE TRADE ZONE,
(86) InternationaApplication No :PCT/CN2016/09915|SHENZHEN, GUANGDONG 518 045 China

Filing Date :17/09/2016 (72)Name of Inventor :
(87) International Publication No *NA 1)DAI, SHILI
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract

ABSTRACT The present disclosure relates to electronic information technologies, and discloses a method for generalkijrg a
method for analyzing a signal, an active stylus, and a touchscreen. In the. present disclosure, the method for geigeedting a
includes: encoding, by the active stylus, transmission information ihtbgprary codes; performing, by the active stylus, frequent
modulation on the 4bit g-ary codes respectively to generate a plurality of encoded freqmeodylated signalgnd combining, by
the active stylus, a preset fix@gtquency signal for detecting a stylus tip position with the plurality of encoded fregoneuthylated
signals to form an encoded signal. The present disclosure further provides a method for analyraigansactive stylus, and a
touchscreen. The method for generating a signal, the method for analyzing a signal, the active stylus, and the toumhideden
the present disclosure can transmit more coding information within a relatively shorth@redby solving a problem of low efficier
of information transmission between an active stylus and a touch screen. fFifT
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747040380 A
(19) INDIA
(22) Date of filing of Application :13/11/2017 (43) Publication Date : 23/03/2018

(54) Title of the invention : PRESSURE DETECTION METHOD, TOUCH CONTROL CHIP, AND PRESSURE DETECTIO"
MODULE

(51) International classification :GO6F3/044 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHENZHEN GOODIX TECHNOLOGY CO., LTD.,
(32) Priority Date :NA Address of Applicant :Floor 1®hase B, Tengfei Industrial
(33) Name of priority country :NA Building, Futian Free Trade Zone Shenzhen, Guangdong 51¢
(86) International Application No :PCT/CN2016/0991&|China
Filing Date :17/09/2016 (72)Name of Inventor :
(87) International Publication No *NA 1)GUI, Xintao
(61) Patent of Addition to Application ‘NA 2)CHEN, Xiaoxiang
Number :NA 3)ZHONG, Xiang
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The present disclosure relates to the field of piadeessing technologies, and discloses a pressure detection mett
touch control chip, and a pressure detection module. In the present disclosure, the pressure detection method inclugessaig
5 sensing layer to sense multiple values of presparameter variation generated by a users pressing operation; generating m
feature values according to the multiple values of pressure parameter variation; selecting at least one feature valueuitqoieth
feature values as a current featuadue; obtaining a predetermined relationship between feature value of a current sensing ur
pressure from predetermined relationships between ) multiple feature values of the sensing units and pressures; agdcalcu
current pressure correspangl to the current feature value according to the predetermined relationship between feature value
current sensing unit and pressure. The present disclosure further provides the touch control chip and the pressuneodiedectio
According to thepresent disclosure, an original touch control chip can be used to detect a pressure, spreciseby detect the
pressure without adding an extra control ¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747044761 A
(19) INDIA
(22) Date of filing of Application :13/12/2017 (43) Publication Date : 23/03/2018

(54) Title of the invention : WASHING MACHINE

(51) International classification :D06F37/12,D06F49/(|(71)Name of Applicant :
(31) Priority Document No 12015098635 1)AQUA CO., LTD
(32) Priority Date :13/05/2015 Address of Applicant :2-1, Marunouchi, Chiyod&u, Tokyo
(33) Name of priority country :Japan 100-0005, Japan Japan
(86) International Application No :PCT/CN2016/08211(C| 2)QINGDAO HAIER WASHING MACHINE CO. LTD.
Filing Date :13/05/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/180371 1)NISHINO, Masafumi
(61) Patent of Addition to Application NA 2)MURAKAMI Kazushige
Number :NA 3)ASAMI Masahiko
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A washing machinéeing capable of eliminating unbalance generated by wasinirzgstate of continuously performing normal
dehydrating operation without enabling the rotation of a rotating drum to be decelerated or stopped in a dehydratingoopesat
of the washing machinefficiently dehydrating the washings in a mode of generating vibration and noisard keeping power
consumption being not increased. The washing machine is provided with: a washing cylinder (5); a plurality of hollovebalan
(6) arranged on the inner circumferential surface of the washing cylindalofi the axial direction of the washing cylinder (5);
water receiving ring units (189) formed in a state of overlapping multiple layers of annular water guiding chute¥9@28c)
separately corresponding to the balancersi@)fixed at the end parin the axial direction of the outer surface of the washing
cylinder (5); water passing parts (224b 24c)connected with one part of the water guiding chutes {P®.9c) and the balancers
(6) corresponding to the water guiding chutes (19a19c); aml spray nozzles (258bh 25c) configured to independently inject
adjusting water into the water guiding chutes (1919c).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747044769 A
(19) INDIA
(22) Date of filing of Application :13/12/2017 (43) Publication Date : 23/03/2018

(54) Title of the invention : CLOTHING TREATMENT APPARATUS

(51) International classification :D06F73/02 (71)Name of Applicant :
(31) Priority Document No :2015098512 1)AQUA CO., LTD
(32) Priority Date :13/05/2015 Address of Applicant :2-1, Marunouchi, Chiyod&u Tokyo
(33) Name of priority country :Japan 100 0005 Japan
(86) International Application No :PCT/CN2016/08211] 2)QINGDAO HAIER WASHING MACHINE CO. LTD.
Filing Date :13/05/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/180375 1)NAKAMOTO, Shigeharu
(61) Patent of Addition to Application ‘NA 2)SUZUKI, Hazime
Number :NA 3)NAGAI, Takayuki
Filing Date ' 4)YAMAUCHI, Tomohiro
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

Provided is a clothing treatment apparatus able to maintésieed relationship between the orientation of a bag and the orient
of an ozone supply apparatus. A clothing odor removal apparatus (1) is provided with: a bag (10) for accommodating&n ar
clothing; an ozone supply apparatus for supplyinghezmntaining air into the bag (10); a guide tube (30) for guiding into the b
(10) the ozone containing air discharged by the ozone supply apparatus; a cylindrical portiom{@&)n the bag (1@pr fixing in
place an end of the guide tube (30); andnsertion porformed on the ozone supply apparagtusvided such that the other end of
guide tube (30) may be detachably mounted according to a specified orientatiohetheren one end of the guide tube (30) and
cylindrical portion (15) atep element for stopping the guide tube (30) from rotating is disposed on the inside of the cylindric:
portion (15) in the direction perpendicular to the direction in which the guide tube (30) is mounted in the cylindraral poyti
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747044772 A
(19) INDIA
(22) Date of filing of Application :13/12/2017 (43) Publication Date : 23/03/2018

(54) Title of the invention : CLOTHING TREATMENAPPARATUS

(51) International classification :D06F73/02 (71)Name of Applicant :
(31) Priority Document No :2015098507 1)AQUA CO., LTD
(32) Priority Date :13/05/2015 Address of Applicant :2-1, Marunouchi, Chiyod&u Tokyo
(33) Name of priority country :Japan Japan 10@005. Japan
(86) International Application No :PCT/CN2016/08211] 2)QINGDAO HAIER WASHING MACHINE CO., LTD.
Filing Date :13/05/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2016/180374 1)NAKAMOTO, Shigeharu
(61) Patent of Addition to Application ‘NA 2)SUZUKI, Hazime
Number :NA 3)NAGAI, Takayuki
Filing Date ' 4)YAMAUCHI, Tomohiro
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

The present invention provides a clothing treatment apparatus able to prevent@ziai@ng air from leaking from the closure el
of a zipper. A clothing oderemoval apparatus is provided with: a bag (10) for accommodating an artictghofig] an ozone supp
apparatus for supplying ozowentaining air into the bag (10); an insertion opening (11) provided on the bag (10), said openir
opened and closed by means of a zipper (12); a termimthknvelope (13) covering, from the asiof the bag (10), the periphery
the closure end of the zipper (12). The termiadl envelope (13) is formed of -@énpermeable material. Further, the zipper (12) |
disposed on the insertion opening (11) and opens and fastens closed said insemtiggn (1) by means of the slider (12c) on the
zipper (12) being pulled upward and downward, respectively. Drawing of Abstract: FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641032280 A
(19) INDIA
(22) Date of filing of Application :21/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD AND SYSTEM FOR ENGINE SPEED SYNCHRONIZATION USING AUXILIARIES
WHILE DOWNSHIFTING

. . :F16H|(71)Name of Applicant :

(51) International classification 61/00| 1)Daimler AG
(31) Priority Document No :NA Address of Applicant :70546, Stuttgart, Germany German
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Sreenath KR
(86) International Application No ‘NA 2)Mr. Anand P

Filing Date ‘NA 3)Mr. Suchay Sawardekar
(87) International Publication No *NA 4)Mr. Kiran Ravindran
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

[0033] The present invention provides a method and system for synchronizing engine speed of a vehicle, wherein the mett
comprises the steps of monitoring actual engine speed and generating a signal for downshifting to a target gear. héasgeee
for downshifting to the target gear is estimated, and a difference between the target engine speed and actualeigyoigasped.
A load on the engine (10) is controlled based on the speed difference, and the vehicle is downshifted to the targetigeaciua
engine speed reaches the target engine speed. The load is controlled through an electronic c(a@bl)yaid3) by modifying a
pulse width modulation (PWM) signal applied to an auxiliary device (104) powered by the engine (102), wherein the aawda
(104) is an air conditioner. (FIG 1)
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201641032311 A
(19) INDIA
(22) Date of filing of Application :22/09/2016 (43) Publication Date : 23/03/2018

(54) Title of the invention : DIGITAL TECHNIQUES FOR MONOPULSE SECONDARY SURVEILLANCE RADAR(SSR)
REPLY DECODING

(51) International . . . . (71)Name of Applicant :
classification H01Q1/38;H01Q1/48,H01Q13/08;HO1Q13 1)SLRDC, HAL, AVIONICS DIVISION, HYDERABAD
(31) Priority ‘NA Address of Applicant :AGM(D), SLRDC, HINDUSTAN
DocumentNo AERONAUTICS LIMITED, AVIONICS DIVISION,
(32) Priority Date :NA BALANAGAR, HYDERABAD -500 042, TELANGANA,
(33) Name of ‘NA INDIA. Telangana India
priority country (72)Name of Inventor :
(86) International ‘NA 1)MANCHALA ASHOK
Application No :NA
Filing Date -
(87) International . NA
Publication No  *
(61) Patent of
Add|_t|on_ to ‘NA
Application ‘NA
Number '
Filing Date
(62) Divisional to
Application ‘NA
Number ‘NA
Filing Date
(57) Abstract :

The conventional methoaf SSR (Secondary Surveillance Radar) reply processing/ detection consists of usage of logarithmi
for envelop detection of Sum and Differences channels and for d/s (difference to sum ratio) value calculation. Thedegeettim
were used irBSR systems to meet the receiver dynamic range requirements and the simplify calculation of d/s (difference/ ¢
in amplitude comparison monopulse technique. Usage of logarithmic detector results into pulse spreading / wideningseshicl
difficulties in SSR reply decoding when reply pulses are overlapped or affected by multipath. The latest ADCs (Analog to D
Converters) are available with high number of bits with high speed sampling rates. So, IF (Intermediates frequency) sampli
techniqus & direct RF samplings can be used SSR reply decoding using under sampling ADC and FPGAs (Field Programr
Arrays) to meet the dynamic range as well as to get the benefits of digital system and overcome analog limitationsvBdtsura
and diference channels RF signal is down converted into 60MHz IF signal and under sampled with high speed 16 bit ADC,
digital samples are fed to FPGA for further processing. The FPGA calculates Pulse envelop using Hilbert transformatiohC&
and therthe sum and difference magnitude and d/s were used {B2Féply bracket detection & reply decoding. The parallel
architecture of FPGA is used for fFR bracket detection using delay line logic and reply sum amplitude and azimuth values w
used for vablating the FAF2 brackets and eliminating the phantoms. The FPGA performs pulse rise detection and width che
validation and pulse position tolerances checking in parallel and performs reply decoding & stores in Dual port RAM: tdctran
DSP forfurther processing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847008299 A
(19) INDIA
(22) Date of filing of Application :06/03/2018 (43) Publication Date : 23/03/2018

(54) Title of theinvention : SUSTAINABLE SOCIAL SECURITY SYSTEM

. e :G06Q 40/00 (71)Name of Applicant :

(51) International classification (2012.01) 1)SREEJITH NADUKKANDY VIJAYARAJ
(31) Priority Document No :4156/CHE/2015 Address of Applicant :28/3701C, Vijayasree Kuthiravattan
(32) Priority Date :10/08/2015 (PO), Calicut, Kerala, Indi&73016. Kerala India
(33) Name of priority country :India (72)Name of Inventor :
(86) InternationaApplication No :PCT/IB2016/05480| 1)SREEJITH NADUKKANDY VIJAYARAJ

Filing Date :10/08/2016
(87) International Publication No ‘WO0/2017/025898
(61) Patent of Addition to Application .

:NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The invention relates to an Art, Method, Manner, Process, Procedure, Utility model designed with the people ¢
developing countries like India where, the Government driven social security measures are ineffective and woefully ingldeq
utility model integrates (1) Sustainable model of Preventive or Proactive Healthcare Services, (2) Health or Medicd,I(@urar
Life Insurance (which may include death & disability insurance) and (4) Retirement or Pension plans on a singldesiernig
platform with an objective to create a unified 360 degree voluntary (or contributory) Social Security & Health Proteetiom Scr
(VSSHPS), or Sustainable Health Assurance & Social Security Investment Platform (SHASSIP), hereinafter refiésreacinnben
as SecQued, suitable for the subscription of both the employees of Corporate or other organized sectors as well gddgedise
of unorganized sectors and other individuals.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847008892 A
(19) INDIA
(22) Date of filing of Application :12/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : DUAL CONNECTIVITY AND CARRIER AGGREGATION AT AN IP LAYER

(51) International classification :HO4W 8/30 (71)Name of Applicant :
(31) Priority Document No :62/264,060 1)GOOGLE LLC
(32) Priority Date :02/01/2018 Addressof Applicant :1600 Amphitheatre Parkway, Mounti
(33) Name of priority country :Argentina View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/06217|(72)Name of Inventor :
Filing Date :01/01/1900 1)JAIN, Ankur
(87) International Publication No ‘WO 2017/099961 A| 2)KALAPATAPU,Dutt
(61) Patent of Addition to Application ‘NA 3)SIPRA, Hassan
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

DUAL CONNECTIVITY AND CARRIER AGGREGATION AT AN IP LAYER A method1000) includes receiving one or more
data packets (40) from an external network (30), establishing a first data bearer (12, 12a) when a user device (30t) adinsiec
network (101), and establishing a second data bearer (12, 12b) when the usecderects to a second network (201). The use
device is configured for dual connectivity with the first network and the second network. The method also includes ecutmgtit
more data packets through at least one of the first network or the sestaradk to the user device to simultaneously balance ne:
traffic load across both the first network and the second network. [Figure 2A]
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847008898
(19) INDIA
(22) Date of filing of Application :12/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : TELEPORTATION IN AN AUGMENTED AND/OR VIRTUAL REALITY ENVIRONMENT

(51) International classification :GO6F 3/01 (71)Name of Applicant :
(31) Priority Document No :62/262,451 1)GOOGLE LLC
(32) Priority Date :03/12/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/06491|(72)Name of Inventor :

Filing Date :05/12/2016 1)GLAZIER, Adam
(87) International Publication No ‘WO0/2017/096351 2)PARKER, Evan Hardesty
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

In a system for teleporting and scaling in a virtual reality environment, a user may teleport from a first virtual loeitpn,
experienced at a first scale, to a second virtual location, to be experienced at a second scale. The user may sekstdhd new
virtual location and the new, second scale with a single external input via a handheld electronic device so thagsgohaele
triggering action of the electronic device, the user may teleport to the newly selected second virtual location at setentady
scale. [Figure 4C]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847008905 A
(19) INDIA
(22) Date of filing of Application :12/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ELECTRIC MACHINE

(51) International classification :HO2K 1/06 (71)Name of Applicant :
(31) Priority Document No :62/203,903 1)GENESIS ROBOTICS LLP
(32) Priority Date :11/08/2015 Address of Applicant :20385 64th Avenue LanglByitish
(33) Name of priority country US.A Columbia V2Y1N5 (CA) Canada
(86) International Application No :PCT/CA2016/05094|(72)Name of Inventor :

Filing Date :16/02/2017 1)KLASSEN, JAMES BRENT
(87) International Publication No ‘W0/2017/024409 2)CHAMBERLAIN, STEPHEN SMITH
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An electric machine comprising a first carrier having an array of electromagnetic elements and a second carrier having
electromagnetic elements defining magnetic poles, the second carrier being arranged to move relative to the first amgagrisA
provided between the first carrier and the second carrier. The electromagnetic elements of the first carrier includeh sbsts, wi
between the posts, one or more electric conductors in each slot, the posts of the first carrier having a post heigheifirstm
carrier and the second carrier together define a size of the electric machine. The magnetic poles having a pole pittle isizara
the motor, pole pitch and post height are selected to fall within a region in a space defined by gitehpente post height that
provides a benefit in terms of force or torque per weight per excitation level.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847008912 A
(19) INDIA
(22) Date offiling of Application :12/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : IMAGE BASED CAPTCHA CHALLENGES

. e :GO6F 21/36 (71)Name of Applicant :

(51) International classification (2013.01) 1)GOOGLE LLC
(31) Priority Document No :14/958,073 Address of Applicant :1600 Amphitheatre Parkway, Moun
(32) Priority Date :03/12/2015 View, California 94043, USA. U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2016/0643¢| 1)LIU, Wei

Filing Date :01/12/2016 2)SHET, Vinay Damodar
(87) International Publication No ‘WO0O/2017/096022 3)LIU, Ying
(61) Patent of Addition to Application ‘NA 4)MALENFAN T, Aaron
Number :NA 5)SHAO, Haidong

Filing Date ' 6)LIAO, Hongshu
(62) Divisional to Application Number  :NA 7)GU, Jiexing

Filing Date ‘NA 8)TAN, Edison
(57) Abstract :

Systems and methods @étermining image characteristics are provided. More particularly, a first image having an unknown
characteristic can be obtained. The first image can be provided to a plurality of user devices in a verification cHalenge. T
verification challenge can @tude one or more instructions to be presented to a user of each user device. The instructions be
determined based at least in part on the first image. User responses can be received, and an unknown charactersgttimafyéhe
can be determined bad at least in part on the received responses. Subsequent to determining the unknown characteristic o
image, one or more machine learning models can be trained based at least in part on the determined characteristic. [Figure
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847008913 A
(19) INDIA
(22) Date of filing of Application :12/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : HYDROXYTRIAZINECOMPOUND AND MEDICAL USE THEREOF

(51) International classification :C07D251/00 (71)Name of Applicant:
(31) Priority Document No 2015160284 1)JAPAN TOBACCO INC
(32) Priority Date :17/08/2015 Address of Applicant :2,Toranomon Zhome,Minate
(33) Name of priority country :Japan ku,Tokyo 105 8422, Japan. Japan
(86) International Application No :PCT/JP2016/0738 | (72)Name of Inventor :

Filing Date :16/08/2016 1)MITANI, lkuo

. I ‘WO 2017/030115 | 2)HIRONO, Yutaro
(87) International Publication No Al 3)YAMASHITA, Masaki
(61) Patent of Addition to Application .
‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The present inventigrrovides a compound having an mPGE®hibitory activity and useful for the prophylaxis or
treatment of pain, rheumatism, osteoarthritis, fever, Alzheimers disease, multiple sclerosis, arteriosclerosis, glalemoma, ocu
hypertension, ischemic retinal dése, systemic scleroderma and/or cancer including colorectal cancer The present invention
a compound of formula {&], [I-b] or [I-c] or a pharmaceutically acceptable salt thereof:
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847008928 A
(19) INDIA
(22) Date of filing of Application :12/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ADJUSTING VIDEO RENDERING RATE OF VIRTUAL REALITY CONTENT ANEROCESSING
OF A STEREOSCOPIC IMAGE

(51) International classification :GO6T 19/00 (71)Name of Applicant :
(31) Priority Document No :14/978,320 1)GOOGLE LLC
(32) Priority Date :22/12/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/0678Z|(72)Name of Inventor :

Filing Date :20/12/2016 1)BAVOR, JR.,Clayton Woodward
(87) International Publication No ‘WO0/2017/112692 2)WEAVER, Joshua
(61) Patent of Addition to Application ‘NA 3)FAABORG,Alexander James
Number :NA 4)PELI, Eliezer

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ADJUSTING VIDEO RENDERING RATE OF VIRTUAL REALITY CONTENT AND PROCESSING OF A STEREOSCOPIC
IMAGE An example technique may include performing, by a virtual reality application provided on a computing device, vide
rendering at dirst video rendering rate based on updating an entire image on a screen of the computing device at a first upc
determining that a performance of the video rendering is less than a threshold, performing, based on the determiremglevidg«
at a second video rendering rate by updating a first portion of the image at the first update rate, and by updatingatsatofd
the image at a second update rate that is less than the first update rate. Another example technique may incluigisigiftingye
blinking period, one or both of a left eye image and a right eye image to reduce a disparity between a left viewed abjgbt an
viewed object.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847008940 A
(19) INDIA
(22) Date of filing of Application :12/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : VALVE AND COUPLING

(51) International classification :F16K 1/22 (71)Name of Applicant :
(31) Priority Document No :62/220,290 1)VICTAULIC COMPANY
(32) Priority Date :18/09/2015 Address of Applicant :4901 Kesslersville Road, Easton,
(33) Name of priority country :U.S.A. Pennsylvania 18040. U.S.A.
(86) International Application No :PCT/US2016/0516%|(72)Name of Inventor :

Filing Date :14/09/2016 1)WORTMANN, Steven A.
(87) International Publication No ‘WO0O/2017/048791 2)DOLE, Douglas, R.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A valve and coupling for joining pipe elements has a valve body captured in a central space defined by a pluralitygf couplir
segmentsittached to one another end to end. The inner surface of the valve body defines a bore. A liner on the inner surfas
the bore and forms a seal with a valve closing member. Circumferentially arranged projections on the segments engagéhar
valve body within the central space. The liner has lobes that extend axially in opposite directions. The lobes are cbetpesse
the segments and the pipe elements to form a fluid tight seal when connection members are tightened to draw thesegdt
central space and into engagement with the pipe elements. [Figure 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847008941 A
(19) INDIA
(22) Date of filing of Application12/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD AND DEVICE FOR DETERMINING FEATURES OF ERROR CORRECTING CODE
SYSTEM

(51) International classification :HO4L 1/00 (71)Name of Applicant :
(31) Priority Document No :15188166.1 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :02/10/2015 Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(33) Name of priority country :EPO Tokyo 10683 10, Japan Japan
(86) International Application No :PCT/IP2016/0781:|(72)Name of Inventor :

Filing Date :16/09/2016 1)GRESSET, Nicolas
(87) International Publication No ‘WO/2017/057206 | 2)EXPOS ITO, Victor
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A method for determining features of an error correcting code system, comprising independent error correcting codes and
polarization module, allowing transmittingo@nary input vector on block fading suihannels, the independent error correcting cc
generating components of the binary input vector and a channel polarization being applied to the binary input vector by the
polarization module. The method comprisaistaining characteristics of the block fading limannels; and, determining features
said error correcting code system, comprising, for each error correcting code, a rate of said error correcting code,thdapted
obtained characteristics and miniimg a function of a probability that an instantaneous equivalent channel capacity of the blc
fading subchannels is below a transmission rate transmitted on the block fadiuipanbels.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847009090 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : GENERATING LABELS FOR IMAGES ASSOCIATED WITH A USER

(51) International classification :GO6F 17/30 (71)Name of Applicant :
(31) Priority Document No :14/980,790 1)GOOGLE LLC
(32) Priority Date :28/12/2015 Addressof Applicant :1600 Amphitheatre Parkway, Mounti
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/0684z|(72)Name of Inventor :

Filing Date :22/12/2016 1)DUA, Robin
(87) International Publication No "WO 2017/117027A¢| 2)RAVI, Sujith
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT GENERATING LABELS FOR IMAGES ASSOCIATED WITH A USER A method includes identiffangmage
associated with a user, where the image is identified as at least one of captured by a user device associated wsthri arsding
user device associated with the user, and stored in cloud storage associated with the user. The niethedkslsietermining one
more labeis for the image, where the one or more labeis are based on at least one of metadata, aprimary annotationgairyd ¢
annotation and the secondary annotation is generated by performing label expansion onreg tddbeanetadata and the priman
annotation. The method also includes generating a mapping of the one or more labeis to one or more confidence scoths, w
one or more confidence scores indicate an extent to which the one or more labeis &epim&ge.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009984 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention SYSTEM, METHOD AND PROCESSOR FOR MONITORING A VITAL SIGN OF A

(51) International classification :A61B 5/00 (71)Name of Applicant :
(31) Priority Document No :15183791.1 1)KONINKLIJKE PHILIPS N.V
(32) Priority Date :04/09/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven,The Netherlands. Netherlands
(86) Internationapplication No :PCT/EP2016/0682¢|(72)Name of Inventor :
Filing Date :01/08/2016 1) MEFTAH, Mohammed
(87) International Publication No ‘WO0/2017/036696 2)VERKRUIJSSE, Willem
(61) Patent of Addition to Application NA 3)ROCQUE, Mukul Julius
Number :NA 4)KIRENKO, lhor Olehovych
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a system (10) for monitoring a vital sign of a first subject (12), for example, a rf@ohasenw
proximity or in contact with a second subject (14), for examptgrant. The system comprises an imaging unit (16) for monitor
the first subject (12) from a distance, to obtain an imaging signal related to a first vital sign of the first subjénis (r)ging unit
(16) might be, for example, a camera. The sydigrther comprises a sensing unit (18) for obtaining a sensor signal related to .
second vital sign of the second subject (14). The sensing unit (18) is arranged in proximity or at the second sublecfi4&yital
sign is of the same type as tleeand vital sign, thus an analyzing unit (20) can be used for deriving the first vital sign of the fi
subject (12) from said imaging signal by taking into account said sensor signal.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201847009985 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : BREAST PUMP DEVICE

(51) International classification :A61M 1/06 (71)Name of Applicant :
(31) Priority Document No :15183876.0 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :04/09/2015 Address of Applicant :High Tech Campus 5, 5646
(33) Name of priority country :EPO Eindhoven, The Netherlands Netherlands
(86) International Application No :PCT/EP2016/0707¢|(72)Name of Inventor :

Filing Date :03/09/2016 1)JANSSEN, Jozef Johannes Maria
(87) International Publication No ‘WO0/2017/037270
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A breast pump device (1) is adapted to enable realization of at least two batches (A, B) of breast milk as a direet segi# of
pumping session to be performed on at least one users breast, which batches (A, B) are different as far as the eaituensf at |
quality parameter of the breast milk is concerned. The device (1) comprises a detection unit (50) for perfortiimgdetdction of
the at least one quality parameter in a flow of breast milk and outputting a detection signal representing an actutdevatuieaxt
one quality parameter, and further comprises a controller (70) for receiving the detection siglaé foetection unit (50) and usir
the signal in a process of determining an appropriate setting of the device (1) as far as the choice of a destinatiohtpesitiitk
is concerned.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847009986 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : POWER GENERATION DEVICE AND A POWER GENERATION METHOD

(51) International classification :HO2N 1/04 (71)Name of Applicant :
(31) Priority Document No :15183818.2 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :04/09/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven, The Netherlands Netherlands
(86) International Application No :PCT/EP2016/0708"|(72)Name of Inventor :
Filing Date :05/09/2016 1)GERHARDT, Lutz Christian
(87) International Publication No ‘WO0/2017/037291 2)DAVIE, Alan James
(61) Patent of Addition to Application NA 3)JOHNSON, Mark Thomas
Number :NA 4)KROES, Hans
Filing Date ’ 5)JOYE, Neil Francis
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention provides a power generation device comprising at least two generating arrangements, each adapted teojjaige
output through the relative motion of two differently charged generating elements, the generating elemenseimavaeparation
distance (which may be zero or npero). The arrangements areageratively configured in such a way that the separation disti
between their respective elements are reciprocally related: an increase in one leads to a relatedndberetizer. By combining
these two signal outputs, a single voltage, current or power output may be provided-inegysklfing manner by the device whos
amplitude is substantially independent of any changes or variations in the separation dettaeer elements of either of the two
arrangements.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009987 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date23/03/2018

(54) Title of the invention : ELECTRICAL CURRENT WAVEFORM GENERATOR, ACTUATOR AND GENERATION
METHOD

. . :HO2N 1/04 (71)Name of Applicant :

(51) International classification (2006.01) 1)KONINKLIJKE PHILIPS N.V.
(31) Priority Document No :15183799.4 Address of Applicant :High Tech Campus 5, 5656 AE
(32) Priority Date :04/09/2015 Eindhoven, The Netherlands Netherlands
(33) Name of priority country ‘EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2016/0704¢| 1)ARULANDU, Kumar

Filing Date :31/08/2016 2)VAN LIEROP, Michael Maria Johannes
(87) International Publication No ‘WO0/2017/037104 3)GERHARDT, Lutz Christian
(61) Patent of Addition to Application ‘NA 4)JOHNSON, Mark Thomas
Number :NA 5)KROES, Hans

Filing Date ‘ 6)JOYE, Neil Francis
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention provides a device for generating electrical currentparttiaular desired waveform through the combining of a
plurality of different frequency output currents generated by plurality of power generating arrangements. The poweggenera
arrangements each comprise at least first and second sets of genesatenisl configured to hold a relative charge and to be
moveable with respect to one another in order to generate an electrical output current of a particular frequency. (FER)Linver
concerne un dispositif de production de courants lectriques dune formde douhaite particuli‘réravers la combinaison dune
pluralit de courants de sortie de diffrentes frquences produits par une pluralit dagencements de production dnergigerhestag
de production dnergie comprennent chacun au moins des premgepptiensembles diments de production, con8us pour mair
une charge relative et pour 2tre mobiles lun par rappeutre afin de produire un courant de sortie lectrique dune frquence
particuli‘re.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009473 A
(19) INDIA
(22) Date of filing of Application :15/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD AND APPARATUS FOR MEASUREMENT AND REPORT

(51) International classification :HO4W 36/30 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :SH64 83, Stockholm, Sweden Swe
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/CN2015/0876¢| 1)MIAO, Qingyu

Filing Date :20/08/2015 2)LIU, Jinhua
(87) International Publication No ‘WO0/2017/028315
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the present disclosure provide a method implemented by an access mogdessacommunication system for
beam switch, comprising: selecting a transmission mode from a set of predefined transmission modes; transmitting aigetre
to a device according to the selected transmission mode; signaling the selected timmsmaidsito the device; and receiving, fror
the device, a mobility measurement report based on the reference signal. By virtue of this method, the signaling ovefbest
signal configuration can be reduced. [FIGURE 4a]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009495 A
(19) INDIA
(22) Date of filing of Application :15/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : APPARATUS AND METHOD FOR COMBININGURRENTS FROM PASSIVE EQUALIZER IN
SENSE AMPLIFIER

(51) International classification :HO4N 7/035 (71)Name of Applicant :
(31) Priority Document No :14/880,916 1)QUALCOMM INCORPORATED
(32) Priority Date :12/10/2015 Address of Applicant :5775 Morehouse Drive, San Diego,
(33) Name of priority country :U.S.A. California 921211714. U.S.A.
(86) International Application No :PCT/US2016/0513%|(72)Name of Inventor :
Filing Date :12/09/2016 1)HAILU, Eskinder
(87) International Publication No ‘WO0/2017/065909 2)COHEN,Hanan
(61) Patent of Addition to Application ‘NA 3)PANDITA, Bupesh
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An apparatusonfigured to apply equalization to an input data signal and detect data based on the equalized data signal. Tt
includes a passive equalizer comprising a first signal path configured to generate a first signal based on an input aigeahd
signal path configured to generate a second signal by filtering the input signal. The apparatus further includes aifienbaany
an input circuit configured to generate a third signal related to a combination of the first and second siyaalatadetection
circuit configured to generate data based on the third signal. The data detection circuit may be configured aim $ttchg The
third signal may be a differential current signal including positive and negative current compohergsongarm latch generating
data based on whether the positive current component is greater than the negative current component.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009525 A
(19) INDIA
(22) Date of filing of Application :15/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : NOVEL INSULIN DERIVATIVES AND THE MEDICAL USES HEREOF

(51) International classification :CO7K 14/62 (711)“?)?/%0,38%3"%?;/8
(31) Priority Document No :15182282.2 dd f Applicant ‘Novo All". D880 Baasvaerd
(32) Priority Date :25/08/2015 5 A rlfss ot Appiicant -Novo All, gsv
(33) Name of priority country :EPO (7(32%1;;6 of Inventor -
(86) International Application No :PCT/EP2016/0699° 1)MADSEN Peter '
Filing Date :24/08/2016 2)MURRAY Anthon
(87) International Publication No ‘WO0O/2017/032798 3)MNZEL Martin Y
(61) Patent of Addition to Application | - .
Number ‘NA 4) HIéRRI NGGAARD Cl audi a UI
Filing Date ‘NA 5)HOSTRUP Su:_;anne
(62) Divisional to Application Number  :NA 6)GLENDORF Tlne_
Filing Date ‘NA 7)NORRMAN Matr_na_s
8)FLEDELIUS Christian
(57) Abstract :

NOVEL INSULIN DERIVATIVES AND THE MEDICAL USES HEREOF ABSTRACT The present invention is in the therape
fields of drugs for medical conditions relating to diabetes. More specifically the invention relates to novel acylatidedesfva
human insulin analogues. The inventiosaaprovides pharmaceutical compositions comprising such insulin derivatives, and re
the use of such derivatives for the treatment or prevention of medical conditions relating to diabetes.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847009553 A
(19) INDIA
(22) Date of filing of Application :15/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD AND APPARATUS FOR SEPERATION OF ALUMINUM FROM ALUMINUM
CONTAINING SOURCE MATERIALS

(51) International classification :CO1F 7/06 (71)Name of Applicant :
(31) Priority Document No :14/828,611 1)Himonic LLC
(32) Priority Date :18/07/2015 Address of Applicant :7349 Milliken Avenue, #1463
(33) Name of priority country :U.S.A. Rancho Cucamonga, CA 91730 (US) U.S.A.
(86) International Application No :PCT/IB2016/05516|(72)Name of Inventor :
Filing Date :29/08/2016 1)THOMAS, Jose
(87) International Publication No ‘WO0/2017/029651 2)DUTTON, David Max
(61) Patent of Addition to Application ‘NA 3)TATMAN, Joseph Wayne
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE DISCLOSURMBethod and apparatus thereof to separate aluminum from alurtantaining source
material, such as fly ash, includes preparing a slurry of the source material and water in an agitation tank and adhdiintg a lea
reactant to the slurry in an amount depenam the amount of aluminum in the source material. After agitation, transferring the
mixture to a settling pond. After settling, transferring the liquid as a pregnant solution to an electric cell. Treptegpiduet solutic
in the electric cell by ggying an electrical current that is periodically reversed as the pregnant solution passes between at le
metal plates in the electric cell. Collecting the treated solution in a cone bottom tank and separating aluminum partibkes fr
treated soltion using a filter press. Drying the particulate aluminum and pressing the aluminum into solid shapes.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filingof Application :15/03/2018

(21) Application N0.201847009607 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : PASSWORDESS AUTHENTICATION FOR ACCESS MANAGEMENT

(51) International classification :GO6F 21/32 (71)Name of Applicant :
(31) Priority Document No :62/245,891 1)Oracle International Corporation
(32) Priority Date :23/10/2015 Address of Applicant :500 OrackRarkway,Mail Stop
(33) Name of priority country :U.S.A. 50P7,Redwood Shores, California 94065,(US). U.S.A.
(86) International Application No :PCT/US2016/05801|(72)Name of Inventor :
Filing Date :21/10/2016 1)SHASTRI, Venugopal Padmanabhan
(87) International Publication No ‘WO0/2017/070412 2)CHITTURI, Sreenivasa R.
(61) Patent of Addition to Application ‘NA 3)MOTUKURU, Vamsi
Number :NA 4)BHATKHANDE, Mandar
Filing Date ’ 5)JOSHI, Sunil Kumar
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An access management system is disclosed that can provide access to resources bylpasswtindntication. The access

management system can provide multiple layers of security for authentication taking into account risk factors (e.dpcdéuite,
etc.) to ensure authentication without compromising access. Contextual details of a user based on a mobile device can be |
authentication based on possession of a device. Paskgsrduthentication of a user may be enabled by registration of device:
and/or a location (e.g., a ggoaphic location) as trusted. Security data embedded with encrypted data can be sent to a first d
passworeless authentication of a user at the device. A second device registered with the user can obtain yrataszduarh the firs
device. The second device can decrypts the data and send the decrypted data to the access management system ftar verifi

enable passworlbss authentication at the first device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009099 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD AND APPARATUS FOR THE CLEANING AND COATING GETAL STRIP

(51) International classification :C23C 14/02 (71)Name of Applicant :
(31) Priority Document No :15020138.2 1)TATA STEEL NEDERLAND TECHNOLOGY B.V.
(32) Priority Date :18/08/2015 Address of Applicant :"Wenckebachstraat 1;MB5 1,JZ
(33) Name of priority country :EPO VelsenrrNoord, The Netherlands Netherlands
(86) International Application No :PCT/EP2016/0695(|(72)Name of Inventor :
Filing Date :17/08/2016 1)ZOESTBERGEN,Edzo
(87) International Publication No ‘WO0/2017/029320 2)MAALMAN,Theodorus Franciscus Jozef
(61) Patent of Addition to Application NA 3)WBSSELINK, Johan Jacob Hendrik
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method and an apparatus for cleaning and coating a metal strip wherein the metal stripnisacleane
cleaning chamber connected to a deposition chamber and wherein the vacuum pressure in the cleaning kigintbérésange o
0.01- 100 mbar and the vacuum pressure in the deposition chamber in the range- 00 Oryar
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009110 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : VIBRATIONDAMPING FERRITIC STAINLESS STEEL MATERIAL, AND PRODUCTION
METHOD

(51) International classification :C21D 6/04 (71)Name of Applicant :
(31) Priority Document No 2015160305 1)NISSHIN STEEL CO.,LTD.
(32) Priority Date :17/08/2015 Address of Applicant4-1,Marunouchi,achome,Chiyodu
(33) Name of priority country :Japan ku,Tokyo-1008366,Japan. Japan
(86) International Application No :PCT/IP201610735:|(72)Name of Inventor :

Filing Date :10/08/2016 1)HORI, Yoshiaki

. L ‘WO 2017/030063 2)IMAKAWA, Kazunari
(87) International Publication No Al 3)SUZUKI, Satoshi
(61) Patent of Addition to Application |
‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT To provide a ferritic stainless steel material excellent in vibration daroppability. A vibratioadamping ferritic
stainless steel material having a chemical composition containing, in terms of percentage by mass, from 0.001 to Ch@38dot
to 1.0% of Si, from 0.1 to 2.0% of Mn, from 0.01 to 0.6% of Ni, from 10.5 t6%4of Cr, from 0.001 to 0.03% of N, from 0 to 0.8
of Nb, from 0 to 0.5% of Ti, from 0 to 2.0% of Cu, from 0 to 2.5% of Mo, from 0 to 1.0% of V, from 0 to 0.3% of Al, fro; %o
of Zr, from 0 to 0.6% of Co, from 0 to 0.1% of REM (rare earth elemeawt)y D to 0.1% of Ca, and the balance of Fe, with
unavoidable impurities, having a metal structure containing a ferrite single phase as a matrix and ferrite crystaliggaars hav
average crystal grain diameter of from 0.3 to 3.0 mm, and having a residgaétic flux density of 45 mT or less.

No. of Pages : zNo. of Claims : ¢

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10850



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009122 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : COPOLYMER THAT CAN BE USED AS DETERGENT ADDITIVE FOR FUEL

(51) International classification :CO8F 8/32 (2006.0]((71)Name of Applicant :
(31) Priority Document No :1558831 1)TOTAL MARKETING SERVICES
(32) Priority Date :18/09/2015 Address of Applicant :24,Cours Michelet,Puteaux,France
(33) Name of priority country :France 92800. France
(86) International Application No :PCT/FR2016/0523z|(72)Name of Inventor :

Filing Date :15/09/2016 1)PREVOST,Julie
(87) International Publication No ‘W02017/046526 A
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Applicatio Number ‘NA

Filing Date :NA
(57) Abstract :

COPOLYMER THAT CAN BEUSED AS DETERGENT ADDITIVE FOR FUEL The invention relates to a block copolymer
comprising:- at least one block A of following formula (1): R2 (1) in which p is an integer ranging from 2 to 100, R1 is selecte
hydrogen and the methyl group, R2 is adorom C1 to C34 hydrocarbdrased chains,at least one block B of following formula
(IN: R1 i (1) in which n is an integer ranging from 2 to 40, R1 is chosen from hydrogen and the methyl group, Z isrohotes f
oxygen atom and the grouNR- with R being chosen from a hydrogen atom and C1 to C12 hydrochdsad chains, G is a C1 ¢
C34 hydrocarboitbased chain substituted by at least one quaternary ammonium group and optionally one or more hydroxyl
The invention also relates to the usesa¢h a block copolymer as detergent additive in an internal combustion engine liquid fu
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009147 A
(19) INDIA
(22) Date of filing ofApplication :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : INTRAOCULAR LENS INSERTION TOOL

(51) International classification :B62D 25/08 (71)Name of Applicant :
(31) Priority Document No 2015182569 1)HOYA CORPORATION
(32) Priority Date :16/09/2015 Address of Applicant :4.0-1 NishiShinjuku, Shinjukeku
(33) Name of priority country :Japan Tokyo 1608347, Japan Japan
(86) International Application No :PCT/JP2016/0773:|(72)Name of Inventor :

Filing Date :15/09/2016 1)KUDO, Kazunori
(87) International Publication No X\llo 2017/047715
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION INTRAOCULAR LENS INSERTION TOOL There is provided an intraocular lens injector
configured to inject an intraocular lens 7 having an optical portion 8 and a pair of support portions 9a, 9b extendie@ftozalt
portion 8 into an eye, including: an injector main body 2 having a lens setting portion 6 on which the intraocularden®?7 is
holding portion 14 that holds a tip end part of a front support portion 9a of the pair of support portions @&Bis, disposed in
front of the lens setting portion 6; and a guide mechanism (11c, 14a) that guides the optical portion 8 to pass urtieg e thah
14 when the intraocular lens 7 is pushed out by the pushing member 5 so that the optical podigplded downward relatively
the front support portion 9a held by the holding portion 14.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009988 A
(19) INDIA
(22) Date of filing ofApplication :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ELECTRICAL POWER GENERATION DEVICE AND GENERATION METHOD

. e :HO2N 1/04 (71)Name of Applicant :

(51) International classification (2006.01) 1)KONINKLIJKE PHILIPS N.V.
(31) Priority Document No :15183834.9 Address of Applicant :High Tech Campus 5, 5656 AE
(32) Priority Date :04/09/2015 Eindhoven, The Netherlands Netherlands
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2016/0701¢| 1)ARULANDU, Kumar

Filing Date :26/08/2016 2)VAN DEN ENDE, Daan Anton
(87) International Publication No ‘WO0/2017/036938 3)GERHARDT, Lutz Christian
(61) Patent of Addition to Application ‘NA 4)JOYE, Neil Francis
Number :NA 5)JOHNSON, Mark Thomas

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention provides a device(and method) for generating electrical power, comprising an electrical power generated ¢on
generate an electrical output current using charge induction. A load capacitor is used for storing charge in respoedtéicalthe
electrical output current, wherein the load capacitor has a capacitance which increases with voltage. This means stere|ta
the load capacitor becomes flatter as it is charged and discharged; in a relatively discharged stateitéineeapeeduced giving &
relatively larger voltage based on the stored charge, and in a relatively charged state, the capacitance is increasethtjiehg
smaller voltage based on the stored charge. This improves initial energy transfer fgeneteor towards the storage element {1
linear capacitor) and makes the output voltage more flat and easier for practical use.

No. of Pages : zNo. of Claims : 1!

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10853



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009989 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : APPARATUS FOR DISPLAYING MEDICAL IMAGE DATA OF A BODY PART

(51) International classification :A61B 8/00 (71)Name of Applicant :
(31) Priority Document No :15183299.5 1)KONINKLIJKE PHILIPS N.V
(32) Priority Date :01/09/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven, The Netherlands Netherlands
(86) International Application No :PCT/EP2016/0705¢|(72)Name of Inventor :

Filing Date :01/09/2016 1)ERHARD, Klaus
(87) International Publication No ‘WO0/2017/037147
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to an apparatus for displaying medical image data of a body part. It is described t@progitiegtl
data of a bodyart, and subsets of medical image data from the medical data are determined (14). A plurality of measures @
information content for the subsets of medical image data is determined (16), wherein a measure of information comtéteis
with a subsebf medical image data. A plurality of weighting factors for the subsets of medical image data is determined (18
a weighting factor is associated with a subset of medical image data and the weighting factor is determined as a thiaction o
measire of information content for that subset of medical image data. Data representative of the subsets of medical image 1
output (22) as a function of the plurality of weighting factors.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847009994 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ELECTRICAL POWER GENERATION DEVICE AND GENERATION METHOD

(51) International classification :HO1R 13/66 (71)Name of Applicant :
(31) Priority Document No :15183596.4 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :03/09/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven Netherlands
(86) International Application No :PCT/EP2016/0701¢|(72)Name of Inventor :

Filing Date :26/08/2016 1)KAHLMAN, Josephus Arnoldus Henricus Maria
(87) International Publication No ‘WO0/2017/036935
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a cable unit for connecting devices in a sygtanticidar in a patient monitoring system, to ena
wireless exchange of data and/or power between them. The proposed cable unit comprises a cable (510) and a connéjtor
arranged at each end of said cable, said connector comprising a datéssimmsomit (522, 32) for transmitting data to and/or
receiving data from a device having a counterpart connector and a magnetic coupling unit (521, 531) for transmittingupdioe!
receiving power from another device of the system having a couriteguenrector by use of inductive coupling.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009995 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : CONNECTOR AND DEVICE FOR WIRELESS TRANSMISSION OF DATA AND/OR POWER

(51) International classification :H02J 5/00 (71)Name of Applicant :
(31) Priority Document No :15183599.8 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :03/09/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EUROPEAN Eindhoven, The Netherlands Netherlands
UNION (72)Name of Inventor :
(86) International Application No :PCT/EP2016/0700:| 1)KAHLMAN, Josephus Arnoldus Henricus Maria
Filing Date :25/08/2016
(87) International Publication No ‘WO0/2017/036895
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates toa connector for wireless transmission of data and/or power between separate devicgsaom,
connector of a system, in particular of a pati@onitoring system, said separate devices comprising such a connector. The co
comprises a data transmission unit (271) arranged for transmitting data to and/or receiving data from another dewisteof the
having a counterpart connector, a magnetiupling unit (272) for transmitting power to and/or receiving power from another d
of the system having a counterpart connector by use of inductive coupling, a detection unit (273) for detecting thef stragigéti
coupling between the magnetioupling unit and a magnetic coupling unit of a counterpart connector, and a control unit (274,
switching the data transmission unit into a {pawer mode and/or for enabling the magnetic coupling unit, if the detected mag
coupling is above arft threshold and/or its increase is above a second threshold, and for switching the data transmission u
high-power mode and/or for disabling the magnetic coupling unit, if the detected magnetic coupling is below a third thresho
its decease is above a fourth threshold.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009996 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : STACKABLE CONNECTOR AND DEVICE FOR WIRELESS TRANSMISSION OF POWER

(51) International classification :HO1F 38/14 (71)Name of Applicant :
(31) Priority Document No :15183609.5 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :03/09/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven Netherlands
(86) International Application No :PCT/EP2016/0702¢|(72)Name of Inventor :

Filing Date :29/09/2016 1)KAHLMAN, Josephus Arnoldus Henricus Maria
(87) International Publication No ‘WO0/2017/036995 2)WOERLEE, Pierre Hermanus
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a stackable connector for wireless transmission of power between separate devicesuomal
connector of a system, in particular of a patient monitoring system, said separate atewijgesing such a connector. The connec
comprises a housing (301, 407) and a magnetic coupling unit (302) arranged within the housing (301, 407) for transreittiog
and/or receiving power from another device of the system having a counterpattoory use of inductive coupling. Said magn
coupling unit includes a flux concentrator (303, 401, 411, 432, 442), at least part of which havshgaed crossection forming a
recess (304, 402, 412, 422, 437, 447) between the legs of the W caifi(805, 417, 431) arranged within the recess of the flux
concentrator, and a second coil (306, 427, 441) arranged outside of the recess in which the first coil (305, 417 a#ggpisTdre
housing (301, 407) is arranged to allow stacking of caimmgcipon each other so that the first coil (305, 417, 431) of the conne
(300, 400, 410, 430) and a second coil of another connector stacked upon the connector together form a transformeefor in
power transmission there between and/or the secoih(306, 427, 441) of the connector (300, 400, 410, 430) and a first coil (3
of another connector (300a) stacked upon the connector (300, 400, 410, 430) together form a transformer for inductive pov
transmission there between.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009997 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : FOOD PROCESSING APPARATUS

(51) International classification :A47J 43/044 (71)Name of Applicant :
(31) Priority Document No :15183661.6 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :03/09/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven, Netherlands
(86) International Application No :PCT/EP2016/0707:|(72)Name of Inventor :

Filing Date :02/09/2016 1)OBERSTEINER, Heimo
(87) International Publication No ‘WO0/2017/037233 2)MURBACHER, Werner Karl
(61) Patent of Addition to Application ‘NA 3)QUINESSER, Albert
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A food processing apparatus (1) is disclosed comprigsihgn assembled, a collection bowl (30) comprising an alignment portic
(32) on a bowl floor (31); a separation basket (40) mounted in the collection bowl and comprising a lower central apefdaieg(
the alignment portion (32); a drive unit (50) caispg a power delivery interface (51); and a food processing assembly. The f
processing assembly comprises a food processing member (20) having a maximum diameter larger than the lower central
diameter within the separation basket and havibgdy (21) comprising an engagement portion (22) facing the alignment porti
and a shaft (10) for engaging the food processing member with the power delivery interface, the shaft comprising an engac
member engaging with the alignment portion (32) having an upper portion extending through the lower central aperture tow
the drive unit, the upper portion having a maximum diameter smaller than the lower central aperture diameter and dging sli
engaged with the engagement portion. FIG. 5
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009998 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD ANIAPPARATUS FOR PROCESSING AN AUDIO SIGNAL ASSOCIATED WITH A
VIDEO IMAGE

(51) International classification :H04S 7/00 (71)Name of Applicant :
(31) Priority Document No :15183790.3 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :04/09/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven, The Netherlands Netherlands
(86) InternationaApplication No :PCT/EP2016/0703¢|(72)Name of Inventor :

Filing Date :30/08/2016 1)DE BRUIJN, Werner Paulus Josephus
(87) International Publication No ‘WO0/2017/037032
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An audiosignal processing apparatus comprises a receiver (101) which receives an audio signal comprising audio data for
first audio object associated with a three dimensional image. The audio signal also comprises depth position datafradtesfes
depth position for the first audio object. A determiner (107) determines a visual rendering depth range for a targettisieaal
display for presenting the three dimensional image and a mapper (109) for mapping the target depth positioeriogacepiti
position for the audio object where the mapping is dependent on the visual rendering depth range. The visual rendesimgede
may specifically be a depth range in which the three dimensional display can accurately render objects ppetti0aamay
amend the positions of audio object sound sources such that these match the depth positions of corresponding vistesentigs
by the three dimensional display.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201847009151 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : SEASONING COMPOSITION, SNACK FOOD COMPRISING SAID COMPOSITION AND METI
OF SEASONING A SNACK FOOD

. . :A23P 10/20 (71)Name of Applicant :
(51) International classification (2016.01) 1)GIVAUDAN SA
(31) Priority Document No :1516313.2 Address of Applicant :Chemin de la Parfumerie 5,-C¥ 4,
(32) Priority Date :15/09/2015 Vernier, Switzerland. Switzerland
(33) Name of priority country ‘U.K. (72)Name of Inventor :
(86) International Application No :PCT/EP2016/0716¢| 1)VORSTER, Susanna Magdalena
Filing Date :14/09/2016 2)GONG, Yixiao
(87) International Publication No ‘WO0/2017/046167 3)ROUKENS, Henri
(61) Patent of Addition to Application ‘NA 4)WITTEVEEN, Frans
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure is concerned with methods for the topical application of seasonings to snack foods, in partiutdedn
snack food. The disclosure is further concerned with compaositions containing seasonings that are suitable for tapgitbah appli
snack foods and with snack foods, such as crackers, incorporating said seasoning compositions. The seasoning compasts
a plurality of seasoninrgontaining granules, said granules containing a mixture of seasoning ingredients aiedt toassentially
act as filler.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009152 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ORGANIZING IMAGES ASSOCIATED WITH A USER

(51) International classification :GO6F 3/048 (71)Name of Applicant :
(31) Priority Document No :14/980,835 1)GOOGLE LLC
(32) Priority Date :28/12/2015 Address of Applicant :1600,Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043,USA. U.S.A.
(86) International Application No :PCT/US2016/0684z|(72)Name of Inventor :

Filing Date :22/12/2016 1)DUA, Robin
(87) International Publication No ‘WO 2017/117028 2)RAVI, Suijith
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT ORGANIZING IMAGES ASSOCIATED WITH A USER A method includes identifying images associated with &
where the image is identified as at least one of captured by a user device associated with the user, stored on tleassecadet
with the user, ad stored in cloud storage associated with the user. The method also includes for each of the images, detern
or more labels, wherein the one or more labels are based on at least one of metadata and a primary annotation. The methc
includes geerating a mapping of the one or more labels to one or more confidence scores, wherein the one or more confidt
indicate an extent to which the one or more labels apply to corresponding images. The method also includes interdwingevil
to obtain identifying information that is used to categorize one or more of the images.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009153 A
(19) INDIA
(22) Date of filing of Application13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : INTRAOCULAR LENS INSERTION TOOL

(51) International classification :G02B 6/32 (71)Name of Applicant :
(31) Priority Document No :2015-182568 1)HOYA CORPORATION
(32) Priority Date :16/09/2015 Address of Applicant :4.0-1,NishiShinjuku,Shinjuku
(33) Name of priority country :Japan ku,Tokyo-160-8347, Japan Japan
(86) International Application No :PCT/JP2016/0773:|(72)Name of Inventor :

Filing Date :15/09/2016 1)KUDO' Kazunori
(87) International Publication No X\llo 2017/047714
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT INTRAOCULARLENSINSERTION TOOLS There is provided an intraocular lens injector configured to inject ¢
intraocular lens having an optical portion 8 and a pair of support portions 9a, 9b, including: an injector main bodya?léasing
setting portion 6 on which the intraocular lens 7 is set; a pushing member 5 that pushes out the intraocular lensl@rfscsattive
portion 6 by moving in a direction of a central axis of the injector main body 2; and a guide slope 1Xd#stlgumovement of th
pushing member 5 when the pushing member 5 moves in the direction of the central axis of the injector main body 2, wher
the pushing member 5 moves in the direction of the central axis of the injector main body 2, a éigi ehthp pushing member 5
comes into contact with the support portions 9b of the intraocular lens 7, and comes into contact with the opticajoltion 8
pushing the support portions 9b, and the guide slope 11 guides the movement of the pushingrsertiiztithe tip end part of the
pushing member 5 is displaced in a vertitiatction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009154 A
(19) INDIA
(22) Date of filing ofApplication :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : MACROPHAGE CHIMERIC ANTIGEN RECEPTOR (MOTAR) IN IMUNOTHERAPY

(51) International classification :CO7K 16/30 (71)Name of Applicant :
(31) Priority Document No :62/204,935 1)BRIGHAM YOUNG UNIVERSITY
(32) Priority Date :13/08/2015 Address of Applicant :Technology Transfer Offige60
(33) Name of priority country :U.S.A. HBLL,Provo,US84601. U.S.A.
(86) International Application No :PCT/IB2016/05614|(72)Name of Inventor :

Filing Date :13/10/2016 1)O'NEILL, Kim
(87) International Publication No ‘W02017/025944 2)WEBER, Scott
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

MACROPHAGE CHIMERIC ANTIGEN RECEPTOR (MOT®@AR) IN IMUNOTHERAPY. ABSTRACT Modified macrophage
immune cells are provided for treatmentahcer and other diseases. In particular said macrophages express chimeric antige
receptors (CAR). The single chain variable fragment (scFv) may be directed against thymidine kinase 1 (TK1)or hypoxanth
guanine phosphoribosyltransferase (HPRT). Theadiiggn domain may be derived from a Toll-like receptor (TLR).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009634 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) PublicatiorDate : 23/03/2018

(54) Title of the invention : COMMUNICATION OF NONP DATA OVER PACKET DATA NETWORKS

(51) International classification ‘HO4W 28/06 (71)Name of Applicant -
(2009.01) 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No :NA Address of Applicant :964 83, Stockholm, Sweden. Swec
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)BACKMAN, Jan
(86) International Application No :PCT/EP2015/0692°| 2)Ri NNEKE, Hans, Bettil
Filing Date :21/08/2015 3)OLSSON, Lasse
(87) International Publication No ‘WO0/2017/032399
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

There is provided mechanisms for communicating-Hbdata over a PDN of PDN type IPv4, IPv6, or IPv4IPv6. A method is
performed by a core network gateway node. The method comprises communicgiingeEs over a packet data network of PDN
type IPv4, IPv6, or IPv4IPv6 with an application server, the IP packets comprising an IP header and being addresskd$o a \
device. The method comprises communicating heldsrpayload packets over the petoitata network with the wireless device.
headefless payload packets correspond to the IP packets having the IP header removed and represéRtdatari6hiGURE 5]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009635 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : NONTOXIC PLANT AGENT COMPOSITIONS AND METHODS AND USES THEREOF

(51) International classification :AO1N 61/00 (71)Name of Applicant :
(31) Priority Document No :62/208,662 1)NEOZYME INTERNATIONAL, INC.
(32) Priority Date :22/08/2015 Address of Applicant :711 W, 17th Street, Costa Mesa,
(33) Name of priority country :U.S.A. California 92627, USA U.S.A.
(86) International Application No :PCT/US2016/0480¢|(72)Name of Inventor :

Filing Date :22/08/2016 1) DALE, Parker
(87) International Publication No ‘WO 2017/035101 A| 2)DALE, Parker David
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT NONTOXIC PLANT AGENT COMPOSITIONSAND METHODS AND USES THEREOF The present specificati
discloses plant agent compositions, articles of manufacture, containers or kits comprising such compositions, and metkeds
control a causal agent of a plant disease or increasing planhgaaditor fruit production.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009637 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : SOLENOID ASSEMBLY FOR A VALVE

(51) International classification :B60K 15/035 (71)Name of Applicant :
(31) Priority Document No :62/258,811 1)RAVAL A.C.S. LTD.
(32) Priority Date :23/11/2015 Address of Applicant :11 Hakozer Street 8488999 BeerSt
(33) Name of priority country :U.S.A. IL Ireland
(86) International Application No :PCT/IL2016/05124|(72)Name of Inventor :
Filing Date :21/11/2016 1)VULKAN, Omer
(87) International Publication No NA 2)KLEYMAN, Denis
(61) Patent of Addition to Application ‘NA 3)OLSHANETSKY, Vladimir
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Title: SOLENOID ASSEMBLYFOR A VALVE+« ABSTRACT A fuel tank isolation valve (FTIV) is provided, configured for beit
disposed in fluid flow communication with a fuel tank and a carbon canister of a fuel system, the FTIV including andntegrat:
controller and a solenoid coupled toave, the solenoid being movable between a normally closed position in which the valve
closed and prevents fluid communication through a first flowpath through the FTIV, and an open position in which thepaive
and allows for fluid communicatiothrough the first flowpath, the integrated controller being configured for generating actuati
signals to the solenoid, responsive to parameter signals received from one or more sensors associated with the feesiagk. /
system for use with a fuslystem is also provided, the sensing system including the FTIV and at least one such sensor. A fue
is also provided, including a fuel tank and a carbon canister, and also including the sensing system for use therkavith. Fig.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009643 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : A SET COMPRISING PANELS,SUPPORTING STRUCTURE AND A FASTENING DEVICE

. e :EO4F 15/02 (71)Name of Applicant :

(51) International classification (2006.01) 1)Vlinge Innovation AB
(31) Priority Document No 115510910 Address of Applicant :Prstavgen 513,-363 65, Viken,
(32) Priority Date :24/08/2015 Sweden Sweden
(33) Name of priority country :Sweden (72)Name of Inventor :
(86) International Application No :PCT/SE2016/0507°| 1)ENGSTRi M, Nils-Erik

Filing Date :22/08/2016
(87) International Publication No ‘WO0/2017/034455
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A SET COMPRISING PANELS, A SUPPORTING STRUCTURE AND A FASTENIBRGVICE The present invention relates a
comprising a supporting structure 2, such as a joist, a first and panel 31, a second panel 32 and a fastening dexicg foe se
first and the second panel 31, 32 to the supporting structure 2. The fgstenice comprises a top portion 3, having top and bot
surfaces, first and second edge portions, and first and second legs protruding downwardly from the bottom surfacandhe fir:
second panels respectively comprise opposite first and second edgeginto which the first and second edge portions are
configured to be respectively inserted. The first and second legs are flexible and bendable towards each other, aely respec
comprise first and second locking elements. An upper surface 18 sftherting structure 2 comprises an insertion groove 12
comprising a first undercut groove 13 and an opposite second undercut groove 14. The first and second locking elements ¢
respectively configured to be snapped into the first and second undercegggto@ locked position.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009170 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : V2X COMMUNICATION METHOD AND APPARATUS

(51) International classification :HO4W 28/02 (71)Name of Applicant :
(31) Priority Document No :201510624363.7 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :25/09/2015 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country :China Suwonsi Gyeonggido 16677. Republic of Korea
(86) Internationapplication No :PCT/KR2016/00911|(72)Name of Inventor :
Filing Date :18/08/2016 1)ZHANG, Shichang
(87) International Publication No ‘WO0/2017/052078 2)WANG, Yi
(61) Patent of Addition to Application ‘NA 3)LI, Yingyang
Number :NA 4)FU, Jingxing
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Embodiments of the present disclosure provide a V2X communication method and apparatus. The method is applicable fol
node and includes: detecting a downlink control channel whose CRC code is scrambledRbiTarelevant to the V2X node; and
receiving V2X data information on a corresponding downlink data channel according to an indication of the detected amirol
channel. In the present disclosure, the receiving V2X node is able to receive V2X datatinfosmiectively, which avoids useles:
data receiving and data processing operations of the receiving V2X node, reduces the number of downlink control channel:
downlink data channels to be detected and processed by the receiving V2X node. FIG: 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009172 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : SYSTEM ANIMETHOD FOR PROVIDING OPERATING SYSTEM INDEPENDENT ERROR
CONTROL IN A COMPUTING DEVICE

(51) International classification :GO6F 11/07 (71)Name of Applicant :
(31) Priority Document No :14/879,499 1)QUALCOMM INCORPORATED
(32) Priority Date :09/10/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego California 9212114 U.S.A.
(86) International Application No :PCT/US2016/0510%|(72)Name of Inventor :
Filing Date :09/09/2016 1)GUPTA, Mohit
(87) International Publication No ‘WO0/2017/062131 2)ABDULHAMID, Harb
(61) Patent of Addition to Application ‘NA 3)ZHANG, Zhixiong
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Systems and methods are disclosed for providing operating system independent error control in computing devices. Onste
is a method comprising: defining with a reliability, availabibityd serviceability (RAS) controller a first memory region for
correctable errors and a second memory region for uncorrectable errors; receiving an error indication at the RAS controller
determining with the RAS controller whether the received error atidic is a correctable error; and in response to the determini
if the received error indication is a correctable error, writing with the RAS controller information about the correcialdettee
first memory region, and if the received error iradion is an uncorrectable error, writing with the RAS controller information ab
the uncorrectable error to the second memory region and sending an interrupt request from the RAS controller to asygpena
executing on a processor. [Figure 1]

P
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009174 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : GPOWPERATION ALGORITHM SELECTION BASED ON COMMAND STREAM MARKER

(51) International classification :GO6T 1/20 (71)Name of Applicant :
(31) Priority Document No :62/245,814 1)QUALCOMM Incorporated
(32) Priority Date :23/10/2015 Address of Applicant :International IP Administration 577¢
(33) Name of priority country :U.S.A Morehouse Drive, San Diego California 921211714 U.S.A.
(86) Internationapplication No :PCT/US2016/0490z| (72)Name of Inventor :
Filing Date :26/08/2016 1)ACHARYA, Anirudh Rajendra
. o :W0/2017/069850 2)GARCIA GARCIA, David Rigel
(87) International Publication No Al 3)POOLE, Nigel Terence
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT GPU OPERATION ALGORITHM SELECTION BASED ON COMMAND STREAM MARKER method of data
processing, the method comprising receiving, at a graphics processing unit (&Bijmand stream, the command stream inclu
one or more commands to be performed by the GPU and at least one command stream marker, the at least one command
marker indicating a workload type of the command stream, determining, by the GPU, aioopédgatithm for the GPU based on
at least one command stream marker prior to executing the command stream, and executing, by the GPU, the command s
on the operation algorithm.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847009180 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : LIGHTING DEVICE

(51) International classification :F21S 4/00 (2016.01{(71)Name of Applicant :
(31) Priority Document No :15189086.0 1)PHILIPS LIGHTING HOLDING B.V.
(32) Priority Date :09/10/2015 Address of ApplicantHigh Tech Campus 45, 5656AE
(33) Name of priority country :EPO Eindhoven, The Netherlands. Netherlands
(86) International Application No :PCT/EP2016/0735¢|(72)Name of Inventor :

Filing Date :03/10/2016 1)BERGMAN, Anthonie, Hendrik
(87) International Publication No ‘WO0/2017/060187 2)DEKKER, Tim
(61) Patent of Addition to Application ‘NA 3)VAN GHELUWE, Jochen, Renaat
Number :NA 4)DE ZWART, Siebe, Tjerk

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A lighting device comprising grid sheet carrier mounted via its border on a base part and having an open surface area of a
of openings and having carrier material surrounding said openings. The carrier material being arrangedimensional, first
pattern. The lightinglevice further comprises a plurality of LEDs mounted on one main face of the carrier material and arran
two-dimensional, second pattern. The second pattern is coinciding with the first pattern when superimposed and the sedsn
at least asub-pattern of the first pattern. Furthermore, R is a ratio between the plurality of LEDs and the plurality of openings
R >= 3. Fig. 2B

No. of Pages : ZNo. of Claims : 1!

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10871



(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847010005 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : FLUIDIC PROPULSIVE SYSTEM AND THRUST AND LIFT GENERATOR FOR AERIAL
VEHICLES

(51) International classification :B64C 21/04 (71)Name of Applicant :
(31) Priority Document No :62/213,465 1)JETOPTERA, INC
(32) Priority Date :02/09/2015 Address of Applicant :144 Railroad Avenue, Suite 100
(33) Name of priority country :U.S.A. Edmonds, WA 98020 (US) U.S.A.
(86) International Application No :PCT/US2016/0502%| (72)Name of Inventor :

Filing Date :02/09/2016 1)EVULET, Andrei
(87) International Publication No ‘WO0/2017/041018
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A vehicle includes a main body and a gas generator producing a gas stream. At least one forancbtaduionduit are fluidly
coupled to the generator. First and second fore ejectors are fluidly coupled to the at least one fore conduit. Atdiéagctoe is
fluidly coupled to the at least one tail conduit. The fore ejectors respectivelyermfudutlet structure out of which gas from the ¢
least one fore conduit flows. The at least one tail ejector includes an outlet structure out of which gas from theatddastraluit
flows. First and second primary airfoil elements have leadigg®despectively located directly downstream of the first and sec
fore ejectors. At least one secondary airfoil element has a leading edge located directly downstream of the outletfstracttire
least one tail ejector.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010012 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : CODING HIGHER®RDER AMBISONICCOEFFICIENTS DURING MULTIPLE TRANSITIONS

. e :HO4S 3/02 (71)Name of Applicant :

(51) International classification (2006.01); 1)QUALCOMM Incorporated
(31) Priority Document No :62/241,665 Address of Applicant :Attn: International IP Administration
(32) Priority Date :14/10/2015 5775 Morehouse Drive, San Diego, California 9217214, USA
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2016/05662| (72)Name of Inventor :

Filing Date :12/10/2016 1)PETERS, Nils G¥anther
(87) International Publication No ‘W02017/066312 2)SEN, Dipanjan
(61) Patent of Addition to Application ‘NA 3)KIM, Moo Young
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

CODING HIGHERORDER AMBISONIC COEFFICIENTS DURING MULTIPLE TRANSITIONS In general, techniques are

described for coding higherder ambisonic coefficients during multiple transitions. A device comprising a processonemdory

coupled to the processor may be configured to perform the techniques. The processor may be configured to obtaimsitioulti
indication of whether an ambient HOA coefficient is in transition during a same frame of the bitstream as anib@agpteusignal it
in transition. The processor may also be configured to obtain a vector that describes a spatial characteristic of dingrrespon
foreground audio signal based on the mulinsition indication, both the vector and the corresponding ld@#o signal decompos
from the HOA audio data. The memory may be configured to store the vector.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010013 A
(19) INDIA
(22) Date of filing ofApplication :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ENTROPY CODING TECHNIQUES FOR DISPLAY STREAM COMPRESSION (DSC) OF-Al@M
CHROMA SUB-SAMPLING

. . :HO4N 19/119 (71)Name of Applicant :

(51) International classification (2014.01 1)QUALCOMM Incorporated
(31) Priority Document No :62/244,691 Address of Applicant :Attn: International Wdministration,
(32) Priority Date :21/10/2015 5775 Morehouse Drive, San Diego, California 9217214, USA
(33) Name of priority country ‘U.S.A. U.S.A.
(86) International Application No :PCT/US2016/0577<|(72)Name of Inventor :

Filing Date :19/10/2016 1)THIRUMALAI, Vijayaraghavan
(87) International Publication No ‘W02017/070230 2)JACOBSON, Natan Haim
(61) Patent of Addition to Application ‘NA 3)JOSHI, Rajan Laxman
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ENTROPY CODING TECHNIQUES FOR DISPLAY STREARKIOMPRESSION (DSC) OF NOM:4:4 CHROMA SUB
SAMPLING Provided are systems and methods for entropy encoding video data. A plurality of samples of a block of video
partitioned into one or more groups of samples, based upon a coding mode of the dhlacdheoma subsampling image format o
the samples. Entropy coding is performed on the block via performing a-gtiseskip on at least one of the one or more group:
response to all of the samples in the at least one group having a value equabietermined value, the groupse skip comprising
refraining from encoding the samples associated with the at least one group.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010014 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : SUPPORT OF RANDOM ACCESS AND SWITCHING OF LAYERS AND SUS'ERS IN
MULTILAYER VIDEO FILES

. . :HO4N 19/70 (71)Name of Applicant :

(51) International classification (2014.01) 1)QUALCOMM Incorporated
(31) Priority Document No :62/241,713 Address of Applicant :International IP Administration, 577
(32) Priority Date :14/10/2015 Morehouse Drive, San Diego, California 9217214, USA
(33) Name of priority country ‘U.S.A. U.S.A.
(86) International Application No :PCT/US2016/0557%|(72)Name of Inventor :

Filing Date :06/10/2016 1)HENDRY, Fnu
(87) International Publication No ‘WO0/2017/066075 2)WANG, Ye-Kui
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

SUPPORT OF RANDOM ACCESS ANBWITCHING OF LAYERS AND SUB-LAYERS IN MULTYLAYER VIDEO FILES A
device generates, in a file storing a midiyer bitstream, a track box that contains metadata for a track. The device generates,
track box, a sample description box containing a sagmup description entry. Additionally, the device generates, in the track
sampleto-group box for the track. The samgtegroup box mapping samples of the track into a sample group. The sangptaup
box specifies target layers among layerseng in the track. Each of the target layers contains at least one picture belonging t
particular picture type. The sample group is one of a tempordhgabaccess sample group and the particular picture type is a
temporal subayer access pictureg, or a stepwise temporal slatyer access sample group and the particular picture type is-a
wise temporal subayer access picture type.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847009181 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : COMMISSIONING OF A WIRELESSOMMUNICATION ENABLED DEVICE

(51) International classification :HO4L 12/827 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2015/0006¢| 1)PHILIPS LIGHTING HOLDING B.V.
(32) Priority Date :12/10/2015 Address of ApplicantHigh Tech Campus 45,5656AE
(33) Name of priority country :China Eindhoven, The Netherlands. Netherlands
(86) International Application No :PCT/EP2016/07310|(72)Name of Inventor :

Filing Date :28/09/2016 1)WANG, Gang
(87) International Publication No ‘W02017/ 063884 2)CHEN, Dunfa
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT COMMISSIONING OF A WIRELESSCOMMUNICATION ENABLED DEVICE A standardized protocol defines
that, when arnitiator node is not already joined to a wireless network, and initiates a linking operation between the initiator |
second node, then this will create a new wireless network. According to the disclosure, a field of one of the standasdigessm
adapted, and the adapted message is sent from the initiator node to the second node, in order to indicate that thesadgpie i
fact a request for the initiator node to join an existing wireless network, to which the second node is alre@ddjheifield in
guestion is a field which the standardized protocol allows to be varied for application specific purposes. In respoadeptzthe
message, the initiator receives back an invitation message inviting the initiator node to join thg eetstork; and in response to
the invitation message, the initiator joins the existing network.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :13/03/2018

(21) Application N0.201847009182 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : UNICAST MESSAGE ROUTING USING REPEATING NODES

(51) International classification :HO4L 12/827 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2015/0006¢| 1)PHILIPS LIGHTING HOLDING B.V.
(32) Priority Date :13/10/2015 Address of Applicant :High Tech Campus 8656AE
(33) Name of priority country :China Eindhoven, The Netherlands. Netherlands
(86) International Application No :PCT/EP2016/07291|(72)Name of Inventor :
Filing Date :27/09/2016 1)GE, Xiaodong
(87) International Publication No 'W02017/ 063866 2)ZHANG, Zhizhong
(61) Patent of Addition to Application ‘NA 3)DONG, Peiliang
Number :NA 4)ZHANG, Jun, Jun
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT UNICAST MESSAGE ROUTING USING REPEATING NODES The present invention reiat@snethod for routing
messages through a mesh network comprising a plurality of nodes, wherein a message is send from a sending node to a r
node. The method comprises the steps of defining a routing table designating a path from a sourcedestmation node throug
the mesh network, and defining a neighbor table listing one or more neighbor nodes from the plurality of nodes whiwh are it
neighborhood of the sending node. If the destination node is not in the neighbor table of thersmlaitlie message is transmittt
by the sending node to a receiving node adapted to forward the message to the destination node in accordance withgatble ro
The one or more neighbor nodes save the message in internal storage and a predetembareaf helping nodes from the one o
more neighbor nodes repeat the message after respective predetermined time intervals have passed, wherein the nurgber
nodes being smaller or equal than the number of neighbor nodes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009215 A
(19) INDIA
(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : A METHOD OF PRODUCING PWO-DIMENSIONAL MATERIAL

. e :C30B 25/10 (71)Name of Applicant :

(51) International classification (2006.01) 1)PARAGRAF LIMITED
(31) Priority Document No :1514542.8 Address of Applicant :43 Fletton Avenue, Peterborough P
(32) Priority Date :14/08/2015 8AX (GB), United kingdom. U.K.
(33) Name of priority country UK. (72)Name of Inventor :
(86) International Application No :PCT/GB2016/0520C| 1)THOMAS, SIMON CHARLES STEWART

Filing Date :01/01/1900
(87) International Publication No ‘WO0/2017/029470
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method of producing graphene or other #imensionamaterial such as graphene comprising heating the substrate held wit
reaction chamber to a temperature that is within a decomposition range of a precursor, and that allawsrtsional crystalline
material formation from a species released fronddmmposed precursor; establishing a steep temperature gradient (preferal
>1000°C per meter) that extends away from the substrate surface towards an inlet for the precursor; and introducinthpragh
the relatively cool inlet and across the tenapere gradient towards the substrate surface. The steep temperature gradient ens
the precursor remains substantially cool until it is proximate the substrate surface thus minimising decompositioreactitinenfr
the precursor before it is@ximate the substrate surface. The separation between the precursor inlet and the substrate is les
100mm.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :13/03/2018

(21) Application N0.201847009251 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : 4SUBSTITUTED NUCLEOSIDE REVERSE TRANSCRIPTASE INHIBITORS AND

PREPARATIONS THEREOF

(71)Name of Applicant :
1)MERCK SHARP & DOHME CORP.
Address of Applicant :126 East Lincoln AvenBahway, Ney

(51) International classification :A61K 38/44 Jersey 07068907, United States of America U.S.A.
(2006.01) (72)Name of Inventor :
(31) Priority Document No 162/222,304 1)GIRIJAVALLAB HAN, Vinay, M.
(32) Priority Date :23/09/2015 2)MCLAUGHLIN, Mark
(33) Name of priority country ‘U.S.A 3)CLEATOR, Edward
(86) International Application No :PCT/US2016/0524(| 4)KONG, Jongrock
Filing Date :19/09/2016 5)GIBSON, Andrew William
(87) International Publication No ‘WO0/2017/053216 6)LIEBERMAN, David, R.
(61) Patent of Addition to Application ‘NA 7)DIEGUEZ VAZQUE Z, Alejandro
Number :NA 8)KEEN, Stephen Philip
Filing Date ‘ 9)WILLIAMS, Michael, J.
(62) Divisional to Application Number  :NA 10)MOORE, Jeffrey, C.
Filing Date ‘NA 11)MILCZEK, Erika, M.
12)PENG, Feng
13)BELYK, Kevin, M.
14)SONG, Zhiguo Jake
(57) Abstract :

)The present invention is directed tedbstitutechucleoside derivatives of Formula (I) and their use in the inhibition of HIV rev
transcriptase, the prophylaxis of infection by HIV, the treatment of infection by HIV, and the prophylaxis, treatmerigyaimctioie
onset or progression of AIDS and®RC. The present invention also provides processes for the preparaticulostiuted

nucleoside derivatives of Formula (I) and derivatives thereof.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847010015 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : PARALLEL ARITHMETIC CODING TECHNIQUES

(51) International classification :HO4N 19/13 (71)Name of Applicant :
(31) Priority Document No :14/925,761 1)QUALCOMM Incorporated
(32) Priority Date :28/10/2015 Address of Applicant :International WKdministration, 5775
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, California 9212214, USA
(86) International Application No :PCT/US2016/0482¢|U.S.A.
Filing Date :23/08/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/074539 1)SINHA, Pavel
(61) Patent of Addition to Application ‘NA 2)TODOROVICH, Mark
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

PARALLEL ARITHMETIC CODING TECHNIQUES Systems and methods for decoding compressedrdatascribed herein. A
memory may receive a data stream comprising a string of encoded symbols encoded using an arithmetic coding based coc
technique. The string of encoded symbols represents a series of one or more decoded symbols. Each ofrtbeeatexoded
symbols comprises one of a most probable symbol and a least probable symbol. A processor may determine a number ef «
most probable symbols in the series of one or more decoded symbols by performing a plurality of parallel mdtbemaéidaons
based on one or more of the encoded symbols. The processor may further decode a group of symbols of the series of one
decoded symbols based on the plurality of parallel mathematical comparisons. The group of symbols comprisesrtbé numb
consecutive most probable symbols.

No. of Pages : 4No. of Claims : 2!

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10880



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010016 A
(19) INDIA
(22) Date of filing of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR DISTANCE BOUNDING USING NEAR FIELD
COMMUNICATION

(51) International classification :HO4L 9/32 (71)Name of Applicant :
(31) Priority Document No :62/248,130 1)QUALCOMM Incorporated
(32) Priority Date :29/10/2015 Address of Applicant :International IP Administration, 577
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, California 9217214, USA
(86) International Application No :PCT/US2016/0592(|U.S.A.

Filing Date :27/10/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/075278 1)HILLAN, John
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT SYSTEMS AND METHODS FOR DISTANCE BOUNDING USING NEAR FIELD COMMUNICATION A metho
for determining when to delay sending a response for distance bounding by a target device is descritettiodiliecludes
receiving a challenge in a polling frame from a verifier device on a carrier signal for inductively coupled communicatioathiu
also includes delaying a response adhering to rules of NFEAtysing a processing time multiplier. Threethod further includes
sending the response to the verifier device in a listen frame.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010017 A
(19) INDIA
(22) Date of filing of Application19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : PACKET BEARING SIGNALING INFORMATION INDICATIVE OF WHETHER TO DECODE A
PRIMARY CODING OR A REDUNDANT CODING OF THE PACKET

(51) International classification :HO4L 1/00 (71)Name of Applicant :
(31) Priority Document No :62/248,275 1)QUALCOMM Incorporated
(32) Priority Date :29/10/2015 Address of Applicant :International WKdministration, 5775
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, California 9217214, USA
(86) International Application No :PCT/US2016/0517¢|U.S.A.
Filing Date :14/09/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/074588 1)ATTI, Venkatraman
(61) Patent of Addition to Application NA 2)SINDER, Daniel Jared
Number :NA 3)RAJENDRAN, Vivek
Filing Date ' 4)SUBASINGHA, Subasingha Shaminda
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

ABSTRACT PACKETBEARING SIGNALING INFORMATION INDICATIVE OF WHETHER TO DECODE A PRIMARY
CODING OR A REDUNDANT CODING OF THE PACKET In a particular aspect, an apparatus includes a first network inte
The first network interface is configured to receive a packet pecketswitched network. The packet may include a primary cot
of a first audio frame and a redundant coding of a second audio frame. The apparatus further includes a processorsdrhis pr:
configured to generate a modified packet that includeon®re bits that indicate signaling information or packet decoding
information. The signaling information or packet decoding information may correspond to decoding of at least one ofrthe pr
coding or the redundant coding. The apparatus further iasladsecond network interface configured to transmit the modified p
via a circuitswitched network.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010018 A
(19) INDIA
(22) Date offiling of Application :19/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : PACKET BEARING SIGNALING INFORMATION INDICATIVE OF WHETHER TO DECODE A
PRIMARY CODING OR A REDUNDANT CODING OF THE PACKET

(51) International classification :HO4L 1/00 (71)Name of Applicant :
(31) Priority Document No :62/248,265 1)QUALCOMM Incorporated
(32) Priority Date :29/10/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714, USA
(86) International Application No :PCT/US2016/0517¢|U.S.A.
Filing Date :14/09/2016 (72)Name of Inventor :
(87) International Publication No ‘W02017/074587 1)SINDER, Daniel Jared
(61) Patent of Addition to Application NA 2)SUBASINGHA, Subasingha Shaminda
Number :NA 3)RAJENDRAN, Vivek
Filing Date ' 4)ATTI, Venkatraman
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT PACKET BEARING SIGNALING INFORMATION INDICATIVE OF WHETHER TO DECODE A PRIMARY
CODING OR A REDUNDANT CODING OF THE PACKET An apparatus includes a network interface configured to receive
circuit-switchednetwork, a packet. The packet includes a primary coding of a first audio frame, redundant coding of a secor
frame, and one or more bits that indicate signaling information. The signaling information corresponds to a decodeobpratic
least oneof the primary coding or the redundant coding. The apparatus further includes a decoder configured to decode a p
the packet based on the signaling information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009644 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : GRINDING TOOL AND METHOD FOR MANUFACTURING A GRINDING TOOL OF SAID TYP

(51) International classification :B24D 13/04 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)August Rvaggeberg GmbH &Co. KG
(32) Priority Date :NA Address of Applicant :Hauptstrasse 13, 51709, Marienhei
(33) Name of priority country :NA Germany Germany
(86) International Application No :PCT/EP2015/0692¢|(72)Name of Inventor :

Filing Date :21/08/2015 1)STUCKENHOLZ, Bernd
(87) International Publication No X\llo 2017/032396 2)WALDER, Peter
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Abstract An abrasive tool comprises a support, on which a plurality of abflegigg8) is arranged. The abrasive flaps (8) each t
a base (16) and abrasive material (22), which is attached to the base (16) by means of a binder (23). To increaddetandsefL
total material abrasion, the abrasive flaps (8) are reinforceneays of a cured Alling resin (25). The reinforcement of the abras
flaps (8) reduces the cyclical deflection thereof around a zero Position due to workpiece machining, thereby avoidad)weae:
on the abrasive flaps (8).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009645 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : SOLAR POWER GENERATION SYSTEM ANIETHOD FOR USING SAME

(51) International classification :HO1M 14/00 (71)Name of Applicant :
(31) Priority Document No 2015185816 1)SHIN-ETSU CHEMICAL CO., LTD.
(32) Priority Date :18/09/2015 Address of Applicant 4, Ohtemachi Zhome, Chiyodu,
(33) Name of priority country :Japan Tokyo 1060004, Japan Japan
(86) International Application No :PCT/JP2016/0037!|(72)Name of Inventor :

Filing Date :18/08/2016 1)OTSUKA, Hiroyuki
(87) International Publication No X\llo 2017/047004
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The present invention provides a photovoltaic generation System comprising: a solar cell array formed with i@
solar cell modules; and a power conditioner, wherein each of the solar cell modules includes one or more solar cetspttacpl
generation System further comprises a first conductive wire connected to a conductor parts which is provided at ealzr oéth:
modules and which is insulated from the solar cells, and a constant voltage power supply whose one end dstodhedotst
conductive wire, and a potential is supplied to the conductor parts by the constant voltage power supply. As a restdtchaipt
generation System which can suppress degradation of solar cell characteristics due to PID whilergupuresse in
manufacturing cost of the solar cell module is provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009646 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : PAPERMAKING ADDITIVE COMPOSITIONS AND METHODS AND USES THEREOF

(51) International classification :C08G 79/02 (71)Name of Applicant :
(31) Priority Document No :62/208,662 1)NEOZYME INTERNATION AL, INC.
(32) Priority Date :22/08/2015 Address of Applicant :711 W. 17th Street, Costa Mesa,
(33) Name of priority country :U.S.A. California 92627, USA U.S.A.
(86) International Application No :PCT/US2016/0480¢|(72)Name of Inventor :

Filing Date :22/08/2016 1)DALE, Parker
(87) International Publication No ‘WO 2017/035100 A| 2)DALE, Parker David
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT PAPERMAKING ADDITIVE COMPOSITIONS AND METHODS AND USES THEREOF The present specificat
discloses papermaking additive compositions, articles of manufacture, containergomkitissing such compositions, and metha
and uses to increase separation of cellulose fibers from a pulp, to remove one or more impurities and/or one or moagesonta
from a pulp and/or a paper material and to remove an ink from a pulp and/or anadgeal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009656 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention TEXT INFORMATION PROCESSING METHOD AND DEVICE

(51) International classification :GO6F 17/27 (71)Name of Applicant :
(31) Priority Document No :201610091229.X 1) TENCENT TECHNOLOGY (SHENZHEN) COMPANY
(32) Priority Date :18/02/2016 LIMITED
(33) Name of priority country :China Address of Applicant : 35/F, Tencent Building Kejizhongyi
(86) International Application No :PCT/CN2017/0730z|Road, Midwest District of Htech Park Nanshan District
Filing Date :07/02/2017 Shenzhen, Guangdong 518087. China
(87) International Publication No 'WO/2017/140221 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)LIN, Quanchen
Number :NA 2)LIU, Lichun
Filing Date ' 3)ZHAO, Jianchun
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

A text information processing method and device is provided. The method comprises: dividing a training corpus into words
strings (102); respectively calculating probabilities ofweds and the strings in the training corpus to obtain an independent
probability of the words and a joint probability of the strings (103); selecting, on the basis of the independent prantmtikyoint
probability, a string from among the stringsid using the selected string as a candidate new word (104); and if the candidate
word is not in a predetermined dictionary and a joint probability corresponding to the candidate new word is greater than a
predetermined threshold, determining the ddaigt new word to be a new word (105). The solution not only simplifies a proces
reduces calculation resources, but also increases a discovery rate of new words to improve processing results. [FIG: IB)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009663 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ELASTOMERIC POLYMER

(51) International classification :CO8F 279/02 (71)Name of Applicant :
(31) Priority Document No :15181760.8 1)Trinseo Europe GmbH
(32) Priority Date :20/08/2015 Address of Applicant :Zugerstrasse 231,-881L0, Horgen,
(33) Name of priority country :EPO Switzerland Switzerland
(86) International Application No :PCT/EP2016/0691|(72)Name of Inventor :

Filing Date :19/08/2016 1)Di RING, Christian
(87) International Publication No 2/\1/0 2017/029394 | 2)HEIDENREICH, Daniel
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT ELASTOMERIC POLYMER The present invention relates to a processdqrreparation of an elastomeric polyme
comprising steps (i) of providing and (ii ) polymerizing at least one conjugated diene monomer and, optionally, oneronratice
vinyl monomer in the presence of a polymerization initiator according to Farinid provide a living polymer chain. The present
invention also relates to elastomeric polymers that are obtainable according to the above process. In yet another ethbodim
present invention relates to a composition comprising the elastomericgradyrth, optionally, further constituents such as oil, fille
and/or a vulcanizing agent. The invention further relates to a process for the preparation elirkebstastomeric polymer
comprising the step of adding a vulcanizing agent to the elastopmymer. Moreover, crodinked elastomeric polymers thus
obtainable as well as articles and compositions comprising the elastomeric polymer, ttial@dsdastomeric polymer or both ar
described. The present invention further relates to a polgatinm initiator that is useful in the process for the preparation of the
elastomeric polymer described herein.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010092 A
(19) INDIA
(22) Date offiling of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : A SYSTEM AND METHOD FOR DATA BLOCK MODIFICATION DETECTION AND
AUTHENTICATION CODES

(51) International classification :GO6F 7/00 (71)Name of Applicant :
(31) Priority Document No 1201641030958 1)Singanamala Pullaiah Prahlad
(32) Priority Date :10/09/2016 Address of Applicant :No. 66, FE, Gajanan&partments, 4t
(33) Name of priority country :India Main, 5th Cross, Maruthi Layout, Vasanthapura, Bangalore 5
(86) International Application No :PCT/IB2017/05544|061. Karnataka India

Filing Date :09/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO0O/2018/047120 | 1)Singanamala Pullaiah Prahlad
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a computational transformation process, which has applications in cryptography, particulatydna hi
modification detection code generation and message authentication code generation. Since the process of forwarddraasfol
reverse transformation used in the invention is a symmetric state transformation process, the same keyset needs to be pre
encrypt/decrypt the message using the forward or reverse transformation. The n bit input data is transformed raorangémeen
of n bit block of output data using a keyset, and in the same process, the keyset is transformed into a first transéetrbadddeyp
a nonlinear and onway transformation. A random string or bits (R) are forward and reverse transfosingdhe first transformed
keyset to generate ndimear and dynamic complementary pair of values, i.e., a first random string (Y) and a second random
(2). A pair of values selected from a combination between (R), (Y) and (Z) operate as modifiea¢iction or message
authentication codes for the input data or the output data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010103 A
(19) INDIA
(22) Date of filing of Application20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD FOR READING WEBPAGE INFORMATION BY VOICE, BROWSER CLIENT AND
SERVER

(51) International classification :GO6F 3/16 (71)Name of Applicant :
(31) Priority Document No :201510591191.8 1)GUANGZHOU UCWEB COMPUTER TECHNOLOGY
(32) Priority Date :16/09/2015 CO., LTD.
(33) Name of priority country :China Address of Applicant :F/14ower B, GRG Square 163 We:
(86) International Application No :PCT/CN2016/0796%|Huangpu Dadao Ping Yun Rd.,Tianhe Dist. Guangzhou City,
Filing Date :19/04/2016 Guangdong China 510627 China
(87) International Publication No 'WO/2017/045399 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)LIANG, Jie
Number :NA 2)WU, Weiyong
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The present invention provides a method, a browlset, and a server for reading web page information by voice.
browser client is installed with a text to speech TTS engine. The method includes: sending, by a browser client, agpeeppast
to a server, where the page access request inclysggeaaddress and TTS identity information; receiving, by the browser clien
response data returned by the server, where the response data includes a TTS standard version number determined by th
according to the TTS identity information, and TT&)p data corresponding to the page address; and reading, by the browser
the TTS page data by voice according to the TTS standard version number by using a TTS engine. In the present inventior
information is read by voice by using the TTS @mginstalled on the browser client. When it is inconvenient for a user to brow:
page with eyes, and for users whose eyes have physical problems, the read page information can be listened by uding a st
hearing. Therefore, a convenient heatfiragednanner is provided to users to browse a page.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010114 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date23/03/2018

(54) Title of the invention : SYSTEM AND METHOD OF DISCHARGING A TUBULAR STORAGE ASSEMBLY

(51) International classification :B65B 43/14 (71)Name of Applicant :
(31) Priority Document No :2015348 1)FUJI SEAL INTERNATIONAL, INC.
(32) Priority Date :25/08/2015 Address of Applicant 4-9 Miyahara Yodogaw&u, Osaka
(33) Name of priority country :Netherlands shi, Osaka 53D003, Japan Japan
(86) International Application No :PCT/EP2016/0620¢| (72)Name of Inventor:

Filing Date :27/05/2016 1)GEBBINK, Jeroen Gerrit Anton
(87) International Publication No 2/\1/0 2017/03247 0 | 2)VERHOEVEN, Stijn Antonius Petrus
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT SYSTEM AND METHOD OF DISCHARGING A TUBULAR STORAGE ASSEMBLY The application relates to
discharge system for discharging a plurality of flexitbatainers from a tubular storage assembly, comprisiagtorage assembly
support configured to support the tubular storage asserlgischarge device configured to remove the containers from the tu
storage assembly and move the containerdgrame from the second end of the tubular storage assembly towards a discharg
wherein the discharge device comprisesgripper unit: a drive configured to cause the storage assembly and the gripper unii
rotate relative to each other; whieréhe gripper unit is configured to grip dispensing spouts of containers successively passin
gripper unit, to transport the gripped dispensing spouts and associated containers in a substantially axial direatieanth&o
dispensing spouis the discharge region.

g
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009269 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : SHORTENING COMPOSITIONS AND METHODS OF MAKING THE SAME

(51) International classification :A23D 9/013 (71)Name of Applicant :
(31) Priority Document No :14/831,295 1)BUNGE OILS, INC.
(32) Priority Date :20/08/2015 Address of Applicant :11720 Borman Drive, St. Louis, MC
(33) Name of priority country :U.S.A. 63146 U.S.A.
(86) International Application No :PCT/US2016/0477Z|(72)Name of Inventor :
Filing Date :19/08/2016 1)HIGGINS, Neil, Wallace
(87) International Publication No ‘WO0/2017/031406 2)JAIN, Vishal, P.
(61) Patent of Addition to Application ‘NA 3)NAKHASI, Dilip, K.
Number :NA 4)PIISPA, Eija, Marjatta
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT SHORTENING COMPOSITIONS AND METHODS OF MAKING THE SAME Described herein are shortening
compositions comprising a high stearic high oleic sunflower oil obtained by directed intraesterificatiorfah dradcbptionally a
cellulose fiber, wherein the hard fat is other than a palm fat. [Figure 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009270 A
(19) INDIA
(22) Date of filing ofApplication :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : PROCESS FOR THE CYCLOPROPANATION OF OLEFINS USINGEVHYL-N-NITROSO
COMPOUNDS

(51) International classification :C07C 2/86 (2006.0:|(71)Name of Applicant :
(31) Priority Document No :1516396.7 1)GIVAUDAN SA
(32) Priority Date :16/09/2015 Address of Applicant :Chemin de la Parfumerie 5,-C¥ 4,
(33) Name of priority country ‘UK. Vernier, Switzerland Switzerland
(86) International Application No :PCT/EP2016/0716:|(72)Name of Inventor :

Filing Date :14/09/2016 1)SCHROEDER, Fridtjof
(87) International Publication No ‘WO0/2017/046122 2)STECK, Marcel
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

PROCESS FOR THE CYCLOPROPANATION OF OLEFINS USINGWETHYL-N- NITROSO COMPOUNDS A process of
converting a carbanarbon double bond amnsubstrate into a cyclopropane ring, which method comprises the step of treating !
substrate with a Milkyl-N-nitroso compound, a transition metal catalyst and an aqueous base, whereglkizieNNnitroso
compound is formed by reacting an alkyl amivith an alkali metal nitrite in the presence of a mtasic or dibasic acid, or a
mixture thereof, and wherein theadlkyl-N-nitroso compound is not distilled before it is mixed with the substrate, catalyst and
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009271 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD FOR OBSERVING SOFTWARE EXECUTI@NBUG HOST AND DEBUG TARGET

(51) International classification :GO6F 12/0868 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLAGE T LM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :964 83, Stockholm, Sweden Swed
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/EP2015/0689¢| 1)SVENSSON, Peter

Filing Date :18/08/2015 2)WIKENFALK, Bengt
(87) International Publication No X\llo 2017/028908
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

METHOD FOR OBSERVING SOFTWARE EXECUTION, DEBUG HOST ANDEBUG TARGET A method, performed in a
debug host, for observing software execution on a computer having one or more processor cores, a cache attached mootfee
processor cores via respective execution pipelines forming a cache arrangementearag oomprises to obtain an instruction
trace (S101) of the cache arrangement and a data trace for data (S102) being loaded from the memory into the caalniorhe
trace (S103) is synchronized with the data trace to generate a synchronizeadcgagad/or a synchronized instruction trace. A st
of a memory model (S106), representing a memory readable by the one or more processor cores via a respective inpttatgi
using the synchronized data trace and the synchronized instructen[fFEGURE 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009280 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of theinvention : VOLUME NONWOVEN FABRIC

(51) International classification :DO4H 1/00 (71)Name of Applicant :
(31) Priority Document No :15181388.8 1)CARL FREUDENBERG KG
(32) Priority Date :18/08/2015 Address of Applicant :Hhnerweg4, 69469 Weinheim,
(33) Name of priority country :EPO Germany Germany
(86) International Application No :PCT/EP2016/0691¢|(72)Name of Inventor :

Filing Date :11/08/2016 1)HERRLICH, Ulrike
(87) International Publication No ‘WO0/2017/029191
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

VOLUME NON-WOVEN FABRIC Abstract The invention relates to methods for producing a vatemeoven fabric, comprising
the following steps: a) provision of a nonwoven fabric raw material, containing fiber balls and binding fibers, b) pobanriair
laying device, which has at least two spiked rollers, between which a gap is formed, s}ipgoéthe nonwoven fabric raw mate
in the device in an airlaying method, wherein the nonwoven fabric raw material passes through the gap between theespikec
wherein fibers or fiber bundles are pulled from the fiber balls by the spikeyiml) an a laying apparatus, and e) thermal bondir
whereby the volume nonwoven fabric is obtained. The invention further relates to a volume nonwoven fabric comprising a \
providing material, to uses thereof, and to textile materials.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009281 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD FOR PRODUCINEBHYDROXY -1,4NAPHTHOQUINONE

(51) International classification :C07C 46/ (71)Name of Applicant :
(31) Priority Document No 2015163536 1)AGRO-KANESHO CO., LTD
(32) Priority Date :21/08/2015 Address of Applicant :19, Akasaka €home, Minateku,
(33) Name of priority country :Japan Tokyo 1070052, Japan; Nationality: Japan Japan
(86) International Application No :PCT/JP2016/0688t|(72)Name of Inventor :
Filing Date :24/06/2016 1)KAKINUMA, Seiji
(87) International Publication No ‘WO0/2017/033557
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Provided is a method of producigdnydroxy-1,4-naphthoquinone in a large amount, a high yield, and inexpensive
This method comprises oxidizingl®droxynaphthalene with hydrogen peroxide in (1) an alkaline aqueous solution or in (2) a
mixture of an alkaline aqueous solution with arrtirmeganic solvent incompatible with water, in the presence of a vanadium ca
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009664 A
(19) INDIA
(22) Date of filing of Application16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : A DUAL PORT TUBE FOR SUCTION AND FEEDING SYSTEM, METHOD, AND APPARATUS

(51) International classification /A61M 39/10 (71)Name of Applicant :
(2006.01) 1)CORPAK MEDSYSTEMS, INC.

(31) Priority Document No :62/221,845 Address of Applicant :1001 Asbury Drive, Buffaérove, IL
(32) Priority Date :22/09/2015 60089, USA. U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2016/05307| 1) NORDQUIST, Jeffrey S.

Filing Date :22/09/2016 2)KOELPER, Crystal
(87) International Publication No ‘WO 2017/053546 A| 3)PURNELL, Shawn
(61) Patent of Addition to Application ‘NA 4)DAURELLE, Bernard
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT A DUAL PORT TUBE FOR SUCTION AND FEEDING SYSTEM, METHOD, AND APPARATUSs@stem,
method, and apparatus for administering fluids to body cavities, suctioning or aspirating fluids from body cavities ngeyastmc
decompression, and containing gastric reflux. An exemplary system includesran¥ctor, a multiple lumen tubend an antreflux
valve. The ¥connector comprises a delivery arm, a suction arm, and a convergence arm, all in fluid communication with on
and may be coupled to the multiple lumen tube. The multiple lumen tube includes a first lumen, awseeandnd a plurality of
openings. The antieflux valve includes a valve adapted to prevent the fluid from flowing beyond the proximal end of the sec
lumen. [FIGURE 3A]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009672 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : POLYMERIC MICROPARTICLES AS FILTRATION AND/OR CLARIFYING AIDS IN
PHOSPHORIC ACID PRODUCTION

(51) International classification :BO1D 21/01 (71)Name of Applicant :
(31) Priority Document No :62/212,835 1)Cytec Industries Inc.
(32) Priority Date :01/09/2015 Address of Applicant :504 Carnegie Center, Princeton, N.
(33) Name of priority country :U.S.A. 08540, USA U.S.A.
(86) International Application No :PCT/US2016/0499z| (72)Name of Inventor :
Filing Date :01/09/2016 1)ZHANG, Lei
(87) International Publication No ‘WO 2017/040795 A
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACTOFTHEINVENTION POLYMERICMICROPARTICLESASFILTRATIONAND/ORCLARIFYINGAIDSIN
PHOSPHORICACIDPRODUCTIONProcesses for enhancing filtration rate and/or clarification of phosphoric acid produced k
wet process and containing suspended insoluble particulates by adding to one or more stage of the wet process phosphori
production stream an effective aumt of a reagent including polymeric microparticles characterized as being anionic or amph
and having a weight average molecular weight of greater than 60 Million daltons are provided herein.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009674 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : HOUSE DUST MITE ALLERGY PROTEIN REMOVER, AND COMPOSITIDNEREOF

(51) International classification :AO1N 65/00 (71)Name of Applicant :

(31) Priority Document No :10-20150132059 1)AYJ BIO LAB INC.

(32) Priority Date :18/09/2015 Address of Applicant :4F, Topfield blgd., 23, Jeongjail
(33) Name of priority country :Republic of Korea |Bundang gu, Seongnarsi, Gyeonggido 13616, Republic of

Korea Republic of Korea

(86) International Application No PCT/KR2015/0097¢€|(72)Name of Inventor :

Filing Date :21/09/2015 1)AHN, Young-Joon
: o ‘WO 2017/047843 2)KOH, Young-Yull
(87) International Publication No Al 3)JEON, Gwang Joo

(61) Patent of Addition to Application 4)KIM, Hyun - Kyung

Number Hﬁ 5)PERUMALSAMY, Haribalan
Filing Date ' 6)SANKARAPANDIAN, Karuppasam
(62) Divisional to Application Number  :NA 7)SANKARAPANDIAN, Karuppasamy
Filing Date ‘NA
(57) Abstract :

HOUSE DUST MITE ALLERGY PROTEIN REMOVER, AND COMPOSITION THEREOF ABSTPACT The present inventic
relates to an agent for removing house dust mite allergens and a composition comprising thbesaoreposition comprises, as
active ingredient, the agewhich is composed of a natural plant essential oil or its steam distillate and can effectively remove
allergens derived from house dust mifElsus, the agent and the composition candeglfor the preventionalleviation,mitigationor
treatment of varios allergic diseases, which can be caused by allergens derived from house dust mites, in an environmenta
and efficient manner without causing particular side effeictsddition,the agent and the composition can significantly reduce t|
prevaknce of diseases caused by house dust mites and the frequency of exposure of people to house dust mites.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009680 A
(19) INDIA
(22) Date offiling of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : DYNAMIC FORBIDDANCE OF WIRELESS TRANSMISSIONS BY OVERLAPPING BASIC
SERVICE SETS

. . :HO4W 74/08 (71)Name of Applicant :

(51) International classification (2009.01) 1)QUALCOMM Incorporated
(31) Priority Document No :62/247,711 Address of Applicant :Attn: International Wdministration,
(32) Priority Date :28/10/2015 5775 Morehouse Drive, San Diego, California 921P214.
(33) Name of priority country ‘U.S.A. U.S.A.
(86) International Application No :PCT/US2016/0514%|(72)Name of Inventor :

Filing Date :13/09/2016 1)ZHOU, Yan
(87) International Publication No ‘WO/2017/074578 2)BARRIAC, Gwendolyn, Denise
(61) Patent of Addition to Application ‘NA 3)CHERIAN, George
Number :NA 4)MERLIN, Simone

Filing Date ‘ 5)ASTERJADHI, Alfred
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Techniques arprovided for dynamic forbiddance of wireless transmissions by transmitters of one or more overlapping basic
set (OBSS) concurrent with transmissions of a transmitter in a first basic service set (BSS). A first transmitte B8 A firay
identify a transmission that is to be a protected transmission, and based on the identification may dynamically forbid on¢her
transmitters of an OBSS that overlaps with the first BSS from concurrent transmissions with the protected transmissi&ss An
point or station of an OBSS may receive an indication of the forbiddance of transmissions and may apply deferral rides to ¢
transmissions based on the forbiddance. One or more disincentive rules may be applied at the first transmitter teipo@ntess
for forbidding OBSS reuse. REFER TO FIGURE 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009283 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) PublicatiorDate : 23/03/2018

(54) Title of the invention : ORAL CARE COMPOSITIONS AND METHODS OF USE

(51) International classification AG1K 8/24, AB1K | (71)Name of Applicant .

8/27 1)COLGATE -PALMOLIVE COMPANY

(31) Priority Document No :62/354,269 Address of Applicant :300 Park Avenue New York, New Y
(32) Priority Date :24/06/2016 10022 (US) U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2017/0388¢| 1)THOMSON, PAUL

Filing Date :23/06/2017 2)DOGU, NIHAL
(87) International Publication No ‘W02017/223389 3)RAJAH, DIVINO
(61) Patent of Addition to Application ‘NA 4)PRENCIPE, MICHAEL
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

This invention relates to oral care compositions comprising a first source of stannous, a second source of stannothe sdeoa
source of stannous contains stannpyr®phosphate, and a zinc source selected from the group consisting of: zinc oxide, zinc
zinc lactate, and combinations thereof, as well as to methods of using and of making these compositions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009300 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : NETWORK NODES AND METHODS THEREIN FOR ENABLING EVENTBIGGERED BY A
WIRELESS DEVICE TO BE REPORTED IN A WIRELESS COMMUNICATIONS NETWORK

(51) International classification :HO4W 8/04 (71)Name of Applicant :
(31) Priority Document No :NA 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :SH64 83, Stockholm Sweden
(33) Name of priority country :NA (72)Name of Inventor :
(86) InternationaRpplication No :PCT/EP2015/0714¢| 1)TOTH, Stefan Karl

Filing Date :18/09/2016 2)RYDNELL, Gunnar
(87) International Publication No ‘WO0/2017/045728 3LIVSaN, Lar s
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT NETWORK NODES AND METHODS THEREIN FOR ENABLING EVENTS TRIGGERED BY A WIRELESS

DEVICE TO BE REPORTED IN A WIRELESS COMMUNICATIONS NETWORK A method performed by a first network no
131 operating in a wireless communication network 100 for enabliegts triggered by a wireless device 121 served by the firs
network node 131 to be reported in the wireless communications network 100 is provided. The first network node 131 diess
an event has been triggered by the wireless device 121. Tedirst network node 131 context information associated with the
wireless device 121 from a database node 141 that is shared externally by the first network node 131 with one or maredest
in the wireless communications network 100, which cortdatmation indicates that events triggered in the first network node
by the wireless device 121 is to be reported in the wireless communications network 100. After the obtaining, the flkstausw
131 determines that events triggered by the e&®device 121 is to be reported in the wireless communications network 100 |
on the obtained context information. A first network node 131 for enabling events triggered by a wireless device 12y thervec
first network node 131 to be reported ie tiireless communications network 100 is also provided. Additionally, a second net\
node 132, a third network node 134, a database node 141, and methods therein, for enabling events triggered by aie@r&kks
served by the first network node 1®ibe reported in the wireless communications network 100 are also provided. [FIGURE :

’”i*
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009310 A
(19) INDIA
(22) Date of filing of Application14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD AND APPARATUS FOR INTERATELLITE HANDOVERS IN LOW-EARTH ORBIT
(LEO) SATELLITE SYSTEMS

(51) International classification :HO4B 7/185 Uggﬁ?ﬁggAMp&“&ir:r- rated
(31) Priority Document No :62/241,002 4d ¢ ADDIi pt Del c ion. USA
(32) Priority Date 113/10/2015 Address of Applicant :Delware Corporation, USA
(33) Name of priority country US.A. In_ternatlon_al IP Administration, 5775 Morehouse Drive, San
(86) International Application No ‘PCT/US2016/0559¢ ([’;ggl\farg:'g?m\'z 921714 US.A

g e :07/10/2016 1)ASHRAFI, Seyed éhwan
(87) International Publication No ‘WO 2017/123292 2)NAGARAjA gumeeth
(61) Patent of Addition to Application ,
Number ‘NA 3)VASSILOVSKI, Dan

Filing Date ‘NA 4)ZHANG, Dan
(62) Divisional to Application Number  :NA 5)DETERMAN, James

Filing Date ‘NA 6)MARSH, Gene Wesley

7)MA, Jun

(57) Abstract :

Methods and apparatuses for managing iségellite handovers are provided to allow a user terminal to reduce the frequency «
handovers while maintaining a sufficiently high system capacity in aypoaynchronousatellite communication system. The
method and apparatus for managing ks&tellite handovers may be implemented in a gateway, in infrastructure connected to
gateway, in a user terminal, or in a satellite.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009311 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : AN APPARATUS AND A METHOD FOR CALIBRATING AN OPTICAACQUISITION SYSTEM

(51) International classification :GO6T 7/00, (71)Name of Applicant :
(31) Priority Document No :15306447.2 1)THOMSON LICENSING
(32) Priority Date :17/09/2015 Address of Applicant =6 RUE JEANNE D'ARC, 92130
(33) Name of priority country :EPO ISSY-LES-MOULINEAUX, France. France
(86) International Application No :PCT/EP2016/0720°|(72)Name of Inventor :
Filing Date :23/03/2017 1)BLONDE, LAURENT
(87) International Publication No ‘WO 2017/046397 2)DRAZIC, VALTER
(61) Patent of Addition to Application ‘NA 3)SEIFI, MOZHDEH
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

There are several types of plenoptic devices and camera arrays available on the market, and all these light field de¢joestior
have their proprietary file format. However, there is no standard supporting the acquisition and transmissioishengitonal
information. It is interesting to obtain information related to a correspondence between pixels of a sensor of saichogitaha
system and an object space of said optical acquisition system. Indeed, knowing which portion of the objetaspagatical
acquisition system a pixel belonging to the sensor of said optical acquisition system is sensing enables the improigraknt of
processing operations. The notion of pixel beam, which represents a volume occupied by a set of rays ax lajiject space of a
optical system of a camera along with a compact format for storing such information is thus introduce.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010115 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHOD FOR MANUFACTURING CONVEYOR BELT

(51) International classification :B65G 15/30 (71)Name of Applicant :
(31) Priority Document No 12015166365 1)The Yokohama Rubber Co., Ltd.
(32) Priority Date :26/08/2015 Address of Applicant :34.1, Shimbashb-chome, Minateku,
(33) Name of priority country :Japan Tokyo 1058685, Japan Japan
(86) International Application No :PCT/JP2016/0744!|(72)Name of Inventor :

Filing Date :23/08/2016 1)ISHIBASHI, Yusuke
(87) International Publication No X\llo 2017/033909
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT METHOD OF MANUFACTURING CONVEYOR BELT To provide a method of manufacturing a conveyor belt
can manufacture a conveyor bwith excellent appearance quality where the surface is smooth and adhering of grime is supg
while improving work environment. In conjunction with setting the water contact angle to 70° or higher, the kineticcvietfimen
to 0.3 or less, andhé sheet thickness to 0.2 mm to 0.4 mm, a release sheet 5 with a smooth sheet surface contacting a molc
is interposed between an upper cover rubber 3 and first heating plate 8a and between a lower cover rubber 4 and sppdate
8b, a codition is achieved where the release sheet 5 is brought into contact with the upper cover rubber 3 and lower cover
and then a molded body 1A is vulcanized while maintaining a condition sandwiched and secured by the heating plates8a,
precetermined amount of time, and then the release sheet 5 is released from a conveyor belt 1 manufactured by vulcanizin
molded body 1A.

No. of Pages : 1No. of Claims : «

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10905



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010116 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : PERFUME COMPOSITIONS

(51) International classification :C11B 9/00 (71)Name of Applicant :
(31) Priority Document No :1516911.3 1)GIVAUDAN SA
(32) Priority Date :24/09/2015 Address of Applicant :Chemin de la Parfumerie 5,-C¥ 4,
(33) Name of priority country ‘UK. Vernier, Switzerland Switzerland
(86) International Application No :PCT/EP2016/0726¢|(72)Name of Inventor :

Filing Date :23/09/2016 1)CLERY, Robin

. o ‘WO 2017/050971 2)DOSSENBACH, Sandro

(87) International Publication No Al 3)LELIEVRE, Dominique
(61) Patent of Addition to Application ‘NA 4)SCHILLING, Boris
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Abstract PERFUME COMPOSITIONS A perfome complement comprising one or more Compeletted from Compounds
present in the fraction of patchouli oil having a Kovats Retention Index ona &Bumn of 1500 or lower and/or olfactively
equivalent perfume ingredients
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201847010124 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : MBMS BEARER SETUP IN A GROUP COMMUNICATIONS SYSTEM

(51) International classification :HO4L 29/06 (71)Name of Applicant :
(31) Priority Document No :62/221,880 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :22/09/2015 Address of Applicant :964 83, Stockholm. Sweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/EP2016/0573"| 1) é KESSON, Joakim

Filing Date :04/04/2016 2) TRANK, Magnus
(87) International Publication No ‘WO0/2017/050439
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A method for multimedia broadcast multicast service, MBMS, besteip in a group communications system, the method beiny
performed by a control node, comprising: activating and announcing (S102) an MBMS bearer to the client nodes, wherei1
bearer is independent of any particular group of client nodes; andiat&s103) a call setup message for a group call from a fir
client node of the client nodes; androadcasting (S104) a connect message for the group call to at least one other client not
client nodes in response to having received the dalpseessage. [FIGURE 5]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/03/2018

(21) Application N0.201847010151 A

(43) Publication Date : 23/03/2018

(54) Title ofthe invention : SUBSTRATE SUPPORT

(51) International classification :HO4N 13/332

(71)Name of Applicant :

(31) Priority Document No :DE102015113956.| 1)MEYER BURGER (GERMANY) GMBH
(32) Priority Date :24/08/2015 Address of Applicant :An der Baumschulé€609337
(33) Name of priority country :Germany HohensteirErnsthal, Germany. Germany
(86) International Application No :PCT/IB2016/05463|(72)Name of Inventor :

Filing Date :02/08/2016 1)RASCHKE, Sebastian

. o ‘WO 2017/033076 | 2)ANSORGE, Erik

(87) International Publication No Al 3)KEHR, Mirko
(61) Patent of Addition to Application ‘NA 4)BHM, Christian
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Substrate carrier Abstract The present invention relates to a substrate carrier with a substrate carrier plate corfiprissidgc
substrate carrier surface on which at least one substrate receiving area is provided for eeceidtigate, respectively. It is the
object of the present invention to provide a substrate carrier, which enables, possibly without impairment of the ctarmofitbe
substrate or the substrate processing, a secure support of the substraienple] deasnagdree removal of the substrate from the
substrate carrier when op-erating in a fast manner. According to the invention, the object is solved in that the seibeistrate r
area comprises an interior area and an exterior area running aneuntktior area, wherein the exterior area comprises spaced
plateaus which are raised compared to a surface of the interior area for the support of edge areas of the substratestilatiore

channels are provided between the plateaus.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010173 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ELECTROCONDUCTIVEOLLER

(51) International classification :G03G (71)Name of Applicant -
15/02(2006.01) 1)HEWLETTPACKARD DEVELOPMENT COMPANY,
(31) Priority Document No ‘NA L.P.
(32) Priority Date :NA Address of Applicant :11445 Compagq Center Drive W.,
(33) Name of priority country :NA Houston, Texas, United States of America, 77070 U.S.A.
(86) International Application No :PCT/US2016/0151(|(72)Name of Inventor :
Filing Date :27/01/2016 1)BIN HUANG
(87) International Publication No ‘WO0/2017/131661 2)GUANG JIN LI
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Electroconductive Roller ABSTRACT The present disclosure relates to an electroconductive roller for an electrophotoigtaept
The roller comprises a polyurethane composition containing a polyurethane and an ionic liquid. The cation of the ébisiatiqui
organic cation. The polyurethane composition has a specific resistivity of 1 x 105 Q.cm to 1 x 108Q.cm.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009681 A
(19) INDIA
(22) Date offiling of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : METHODS AND APPARATUS FOR SELECTING ENHANCED DISTRIBUTED CHANNEL ACC
PARAMETERS FOR MULTHUSER TRANSMISSIONS

. . :HO4W 74/00 (71)Name of Applicant :

(51) International classification (2009.01) 1)QUALCOMM Incorporated
(31) Priority Document No :62/246,244 Address of Applicant :Attn: International IP Administration
(32) Priority Date :26/10/2015 5775 Morehouse Drive, San Diego, California 921P214.
(33) Name of priority country ‘U.S.A. U.S.A.
(86) International Application No :PCT/US2016/05547| (72)Name of Inventor :

Filing Date :05/10/2016 1)CHERIAN, George
(87) International Publication No ‘WO0/2017/074666 2)MERLIN, Simone
(61) Patent of Addition to Application ‘NA 3)BARRIAC, Gwendolyn Denise
Number :NA A)ASTERJADHI, Alfred

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

In some aspects, a method for configuring channel access parameters in a wireless communication system includes déetam
access point, a number of a plurality of stations instructed to transmit a concurrent uplink communicatioathiod further
includes selecting, at the access point, an enhanced distributed channel access (EDCA) parameter based on the nuorbétyc
of stations that are instructed to transmit the concurrent uplink communication. REFER TO FIGURE 7
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009686 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : NOTIFICATIONLIGHTING CONTROL

(51) International classification :HO5B 33/08 (71)Name of Applicant :
(31) Priority Document No :15190998.3 1)PHILIPS LIGHTING HOLDING B.V.
(32) Priority Date :22/10/2015 Address of Applicant :High Tech Campus 45, 5656AE
(33) Name of priority country :EPO Eindhoven. Netherlands
(86) International Application No :PCT/EP2016/0749¢|(72)Name of Inventor :

Filing Date :18/10/2016 1)KRAJINC, Hugo, Jose
(87) International Publication No ‘WO0/2017/067922 2)MAGIELSE, Remco
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A control unit for a lighting system comprising a pluralitylight sources, the control unit comprising: an interface for
communication with a notification service; a control module configured to: control the plurality of light sources toterimit lig
accordance with light settings; receive notification light sgttithat are to be supplied to one or more of the light sources assig
notification light sources by the natification light settings to provide a visual event notification that are transnmitdaefro
notification service; compare the light settingsh the notification light settings; and determine based on said comparison that
light settings and/or the notification light settings are to be modified; and control the one or more notification lagistisour
accordance with modified notificatidight settings, and/or control light sources of the plurality of light sources other than notif
light sources in accordance with modified light settings. Fig. la
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009687 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : USER EQUIPMENT AND WIRELESS COMMUNICATION METHOD

(51) International classification :HO4W 24/02 (71)Name of Applicant :
(31) Priority Document No ‘NA 1) PANASONIC INTELLECTUAL PROPERTY
(32) Priority Date ‘NA CORPORATION OF AMERICA
(33) Name of priority country :NA Address ofApplicant :20000 Mariner Avenue, Suite 200,
(86) International Application No :PCT/CN2015/0906%| Torrance, California 90503. Afghanistan
Filing Date :25/09/2015 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/049560 1)WANG, Li
(61) Patent of Addition to Application ‘NA 2)WAIrIG,Lilei
Number :NA 3)SUZUKI, Hidetoshi
Filing Date ' 4)HOSHINO, Masayuki
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are a user equipment and a wiredessmunication method for LAA. The user equipment comprises: a receiver oper:
receive a UL grant which schedules a subframe for UL transmission; a first circuit operative to perform LBT; a trangmzittee o
to transmit a PUSCH in the scheduletfsame starting from one available starting position of multiple candidate starting posit
the scheduled subframe if the LBT is successful. According to present disclosure, it is possible to increase the thas$tIlBCH
could be sent in the Beduled subframe after LBT. Figure 1.

i}
H
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009688 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : APPARATUS AND METHOD FOR TREATING SULFUR ABSORPTION SOLUTION

(51) International classification :CO2F 1/20 (71)Name of Applicant :
(31) Priority Document No 2015207318 1)TSUKISHIMA KIKAI CO., LTD.
(32) Priority Date :21/10/2015 Address of Applicant :8., Harumi 3chome, Chueku, Tokyo
(33) Name of priority country :Japan 104-0053. Japan
(86) International Application No :PCT/JP2016/0804:|(72)Name of Inventor :
Filing Date :13/10/2016 1)HOMMA, Akihiro
(87) International Publication No 'WO0O/2017/069044 | 2)MIYAMAE, Yu;ji
(61) Patent of Addition to Application ‘NA 3)OKUYAMA, Hiroki
Number :NA 4)KUNII, Hiroo
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided are an apparatus and method for treating a sulfur absorption solution so that it is possible to promote detokificati
harmful SO2 and ultimately adjust the pH to the desired level without releasingafwithat is strong enough to be remembere
unpleasant by people. The invention is provided with a treatment vessel for subjecting the sulfur absorption solutimg wétimixi
sea water and aeration, a sulfur absorption solution supply pipe, a seawpaiy channel, and a nozzle for aeration. The amour
sea water supplied to the inside of the treatment vessel using the sea water supply channel is at least 4.7 timesfteulionoun
absorption solution supplied to the inside of the treatmesgelevia the sulfur absorption solution supply pipe.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009699 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date23/03/2018

(54) Title of the invention : SERVICE PROCESSING METHOD, DEVICE, AND SYSTEM

(51) International classification :HO4L 29/06 (71)Name of Applicant :
(2006.01) 1)TENCENT TECHNOLOGY (SHENZHEN) COMPANY

(31) Priority Document No :201610015498.8 |LIMITED
(32) Priority Date :08/01/2016 Address of Applicant :35/F, Tencent Building Kejizhongyi
(33) Name of priority country :China Road, Midwest District of HiTech Park, Nanshabistrict
(86) International Application No :PCT/CN2017/07061| Shenzhen, Guangdong 518057 (CN). China

Filing Date :09/01/2017 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/118437 1)LU, Qiang
(61) Patent of Addition to Application ‘NA 2)YE, Xuan
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a service processing method, a service processing device and a service procesdinghsyste
belong to computer technologies. The method includes: a service execution request is transmitted to a service secatigra ve
notification carrying signature information is received from the service server; currently inputted biometric featwatimias
verified through a Trusted Execution Environment (TEE) system, when biometric feature information is consistentsiotiegre
reference biometric feature information, a signature processing is performed on signature information, by usitogesd @ervice
private key, first tebe-checked signature information is obtained; and a verification request carrying-bestiecked signature
information is transmitted to the service server. By adopting the present disclosure, security maydseleRitarl A

No. of Pages : 4No. of Claims : 1!

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10914



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009312 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of theinvention : AN APPARATUS AND A METHOD FOR GENERATING DATA REPRESENTING A PIXEL BEAI

(51) International classification :G01S 19/24 (71)Name of Applicant :
(31) Priority Document No :15306445.6 1)THOMSON LICENSING
(32) Priority Date :17/09/2015 Address of Applicant =6 RUE JEANNE D'Arc, 92130 Issy
(33) Name of priority country :EPO lesMoulineaux, France. France
(86) International Application No :PCT/EP2016/0720¢|(72)Name of Inventor :

Filing Date :23/03/2017 1)BOISSON, GUILLAUME
(87) International Publication No ‘WO 2017/046393 2)SCHUBERT, ARNO
(61) Patent of Addition to Application ‘NA 3)BLONDE, LAURENT
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

There are several types of plenoptic devices and camera arrays available on the market, and all these light field de¢joestior
have their proprietary file format. However, there is no standard supporting the acquisition and transmissiondfnerdiional
information. It is interesting to obtain information related to a correspondence between pixels of a sensor of saichogitaha
system and an object space of said optical acquisition system. Indeed, knowing which portion of the cbjettspaptical
acquisition system a pixel belonging to the sensor of said optical acquisition system is sensing enables the improigraknt of
processing operations. The notion of pixel beam, which represents a volume occupied by a set of rays aif ladiject space of a
optical system of a camera is thus introduce.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009313 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : MULTHLANE N-FACTORIAL ENCODED AND OTHER MULTIWIRE COMMUNICATION
SYSTEMS

(51) International classification :HO4L 7/00 (2006.01|(71)Name of Applicant :
(31) Priority Document No :14/875,592 1)QUALCOMM INCORPORATED
(32) Priority Date :05/10/2015 Address of Applicant :International WKdministration, 5775
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, California 9212214, USA.
(86) International Application No :PCT/US2016/0511%|U.S.A.

Filing Date :13/04/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/062132 1)SENGOKU, SHOICHIO
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

System, methods and apparatus are described that facilitate communication of data ovewigendiaitacommunications link,
particularly between two devices within an electronic apparatus. A receiving device receives a sequence of symbolgiowéea
link. The receiving device further receives a clock signal via a dedicated clock line, whereinitatededock line is separate fror
and in parallel with, the mukivire link. The receiving device decodes the sequence of symbols using the clock signal. In an ¢
second clock signal is embedded in guaranteed transitions between pairs of camsgmiibls in the sequence of symbols.
Accordingly, the receiving device decodes the sequence of symbols using the clock signal received via the dedicatedavtlibek
ignoring the second clock signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009314 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : TECHNIQUES FOR DOWNLINK SCHEDULING AND UPLINK SCHEDULINS A SHARED
RADIO FREQUENCY SPECTRUM BAND

(51) International classification :HO4W 74/00 (71)Name of Applicant :
(31) Priority Document No :14/880,543 1)QUALCOMM INCORPORATED
(32) Priority Date :12/10/2015 Address of Applicant :International IP Administration, 577
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, California 9212214, USA.
(86) International Application No :PCT/US2016/0488¢|U.S.A.
Filing Date :20/04/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/065879 1)ZHANG, LEI
(61) Patent of Addition to Application ‘NA 2)LI, CHONG
Number :NA 3)WU, XINZHOU
Filing Date ' 4)LI, JUNYI
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods, systems, and devices are described for techniques for downlink (DL) scheduling and uplink (UL) schedulinglin a
radio frequency (RF )spectrum band. In some aspects, a wireless communication device may reiteflsgatransmission grant
associated with a channel of shared RF spectrum band. The wireless communication device may perform a channel readir
procedure associated with the channel. The wireless communication device may also transmit channeinméadiat¢ien based al
least in part on the channel readiness procedure to a base station. The channel readiness information may be traansonitied '
channel of a licensed RF spectrum band different from the shared RF band. In other aspectitiobasaysschedule a data
transmission on one or more channels of a shared RF spectrum band. The base station may transmit a data transmis#en ¢
scheduled data transmission to a wireless communication device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009315 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : LIGHT FIELD DATA REPRESENTATION

(51) International classification :HO4W 74/00 (71)Name of Applicant :
(31) Priority Document No 15306434 1)THOMSON LICEVSING
(32) Priority Date :17/09/2015 Address of Applicant =b,rue Jeanne d'Arc,92130 Iskgs
(33) Name of priority country :EPO moulineaux,France. France
(86) International Application No :PCT/EP2016/0720¢|(72)Name of Inventor :
Filing Date :16/09/2016 1) DRAZIC,Valter
(87) International Publication No ‘WO 2017/046372 2)BOISSON,Guillaume
(61) Patent of Addition to Application NA 3)SEIFI,Mozdeh
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method for reducing the parameters defining an acqligktfield ray which enables only the colour associated with the light
ray to be stored instead of 4 light field coordinates (x,y,i,j) and its associated colour.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009316 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ELECTRONIC DEVICE FOR PROCESSING IMAGE AND METHOD FOR CONTROLLING
THEREOF

(51) International classification :HO4M 1/725 (71)Name of Applicant :
(31) Priority Document No :10-2015 0134704 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :23/09/2015 Address of Applicant :129,Samsung, Yeongtonggu SuwonR
(33) Name of priority country :Republic of Korea |si,Gyeonggido, Republic of Kored6677. Republic of Korea
(86) International Application No :PCT/KR2016/01024|(72)Name of Inventor :
Filing Date :12/09/2016 1)SON, Dongll
(87) International Publication No ‘WO 2017/052128 A| 2)CHO, Chi-Hyun
(61) Patent of Addition to Application ‘NA 3)HEO, Chang-Ryong
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT ELECTRONIC DEVICE FOR PROCESSING IMAGE AND METHOD FOR CONTROLLING THERE®@R
electronic device is provided. The electronic device includes a processor and a memory electrically connected withsthre proi
wherein the memory may stoirestructions executed to enable the processor to obtain an image and output a message gene
on additional information and an image analysis result obtained by analyzing the obtained image.

No. of Pages : 1(No. of Claims : 1!

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10919



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010186 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : COLLISION DETECTION IN A SHARED RADIO FREQUENCY SPECTRUM BAND

(51) International classification :HO4W 74/08 (71)Name of Applicant :
(31) Priority Document No : 62/242,299 1)QUALCOMM INCORPORATED
(32) Priority Date :15/10/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, CA 924PM4 U.S.A.
(86) International Application No :PCT/US2016/0485%|(72)Name of Inventor :
Filing Date :20/04/2017 1)DAMNJANOVIC, Aleksandar
(87) International Publication No ‘WO0/2017/065875 2)WENTINK, Maarten, Menzo
(61) Patent of Addition to Application ‘NA 3)YERRAMALLI, Srinivas
Number :NA 4)WANG, Qingsi
Filing Date ' 5)WEI, Yongbin
(62) Divisional to Application Number :NA 6)MONTOJO, Juan
Filing Date ‘NA

(57) Abstract :

Detection and reporting techniques for collisions between transmitters of two different radio access technologies (RtShdye
in a shared radio frequency spectrum band is described. The collision may occur followinglzhstetalk procedure bt prior to
transmission of data, and may not affect the reception of the transmitted data. Collisions may be detected using faretasnpl
sensing, preamble or reattysend (RTS) signal detection, or unsuccessful decoding of all or part of a ctessmehtion signal. A
transmitting device may determine a collision has occurred by detecting an energy level during a preamble transmiatéoithal
a threshold level or by detecting that an energy level during a transmission gap etlartiaieenergy pattern is above a threshol
level. A receiving device, such as a user equipment (UE), that detects the collision may report the collision to thertransmit
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010187 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ADJUSTING SOURCE VOLTAGE BASED ON OPERATING VOLTAGE RESPONSE

(51) International classification :GO6F 1/26 (2006.01|(71)Name of Applicant :
(31) Priority Document No :14/918,163 1)QUALCOMM INCORPORATED
(32) Priority Date :20/10/2015 Address of Applicant :ATTEN: International IP
(33) Name of priority country :U.S.A. Administration, 5775 Morehouse Drive, San Diego, Californic
(86) International Application No :PCT/US2016/0526¢|US 92121 1714. U.S.A.
Filing Date :20/09/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0O/2017/069895 1)WANG, Lingyun
(61) Patent of Addition to Application ‘NA 2)PAN, Yuan-cheng
Number :NA 3)ZHANG, Junmou
Filing Date ’ 4)CHEN, Nan
(62) Divisional to Application Number :NA 5)ALLAM, Mohamed Waleed
Filing Date ‘NA

(57) Abstract :

An apparatus and a method to adjust a source voltage based on an operating voltage response are provided. The agpsrat
circuit configured to change state from a first state to a sestatel comprising receiving an operating voltage from a power sou
through a power distribution network. The apparatus further includes a sensor configured to measure an operating volkage
the circuit changing state to receiving the operatimltpge. The apparatus further includes a control circuit configured to adjust
source voltage at the power source based on the operating voltage response measured by the sensor. The method imgjuade
state to receiving an operating voltage fropoaver source through a power distribution network, measuring an operating volte
response to the changing state to receiving the operating voltage, and adjusting the source voltage at the power smutbe ba
measured operating voltage response.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010194 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ORAL CAREOMPOSITIONS AND METHODS OF USING THE COMPOSITIONS

(51) International classification :A61K 8/27 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)COLGATE -PALMOLIVE COMPANY
(32) Priority Date :NA Address of Applicant :300, Park Avenue, New York, US,
(33) Name of priority country :NA 10022 U.S.A.
(86) International Application No :PCT/US2015/0547¢|(72)Name of Inventor :

Filing Date :08/10/2015 1)REGE, Aarti
(87) International Publication No ‘WO0/2017/062019 2)SULLIVAN, Richard
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ORAL CARE COMPOSITIONS AND METHODS OF USING THE COMPOSITIORBSTRACT An oral care composition
comprises zinc phosphate and at least onenaigtiobial agent chosen from engenol, isoeugenol, eugenol acetate and isoeuge
acetate. The zinc phosphate is added to the oral care composition as a preformed salt.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010197 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : OPTICAL PROFILERND METHODS OF USE THEREOF

(51) International classification :G01D 5/34 (71)Name of Applicant :
(31) Priority Document No :62/208,093 1)ADCOLE CORPORATION
(32) Priority Date :21/08/2015 Address of Applicant :669 Forest Street, Marlborough, M/
(33) Name of priority country :U.S.A. 01752 U.S.A.
(86) International Application No :PCT/US2016/0480¢|(72)Name of Inventor :

Filing Date :22/08/2016 1)REECE, John, Brooks, Jr.
(87) International Publication No ‘WO0/2017/035080 2)MUNRO, James, F.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT OPTICAL PROFILER AND METHODS OF USE THEREOF Aptical profiler includes a light source configured
provide a light spot on a surface of an object of interest. A light receiver including a lens and a photosensor is dornfégeiee

and image light from the surface of the object. A profile measent computing device is coupled to the photosensor and inclu
processor and a memory coupled to the processor which is configured to be capable of executing programmed instrucsomg
and stored in the memory to calculate a plurality of locatalues for the light spot on the surface of the object based on the i
light from the surface of the object, wherein each of the location values are associated with an angular rotation valua basec
rotation of the object about a rotational axdsprofile of the object is generated based on the calculated location values. [Figur
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing ofApplication :16/03/2018

(21) Application N0.201847009711 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : WASHING MACHINE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:DO6F 23/02
12015166225
:25/08/2015
:Japan
:PCT/CN2016/0966¢
:25/08/2016
:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)QINGDAO HAIER WASHING MACHINE CO., LTD.

Address of Applicant :No.1 Haier Road,-Hiech Zone

Qingdao, Shandong, 266101 China

2)AQUA CO., LTD
(72)Name ofInventor :

1)NAKANISHI, Takashi

2)KAWAMURA, Tamotsu

3)YOSHIDA, Kenji

4)MAMIYA, Haruo

5)SATO, Hiroki

6)NAKAGAWA, Wataru

(57) Abstract :

A washing machine (1), capable of inhibiting malfunctions of a driving mechanism (8) usedifimg a washing drum (3) to rotat
the washing drum (3) rotating in such a manner as to intersect the vertical direction (Z). The washing machine (1) ¢benprise
washing drum (3), rotating in such a manner as to intersect the vertical directiarr¢g®tion portion (6), provided with a plurality
recessed portions (6C) arranged along the rotation direction (K) of the washing drum (3), so as to be connected tqtdewvas
(3) in such as manner as to rotate as one; a locking portion (18hddbk rotation of the rotation portion (6) by being inserted ir
recessed portion (6C). In the washing machine (1), a screw nut component (35) threadedly connected to a threadedhdhatft (
connected to the rotation portion (6) moves along thd diiection of the threaded shaft (32) as the threaded shaft (32) rotates
causing the rotation portion (6) to rotate. The clearance between the locking portion (18) in a state of being insertaskgsed

portion (6C) and the rotation portion)(® less than that between the threaded shaft (32) and the screw nut component (35). [

of Abstract: FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009725 A
(19) INDIA
(22) Dateof filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : MICREMOMENT ANALYSIS

(51) International classification :GO6E 1/00 (71)Name of Applicant :
(31) Priority Document No :62/220,727 1)MMS USA HOLDING INC.
(32) Priority Date :18/09/2015 Address of Applicant :c/o RESOURCES USAEGAL,424
(33) Name of priority country ‘U.S.A SECOND AVENUE WEST, SEATTLE, WA 98119, USA U.S.
(86) International Application No :PCT/US2016/0525%|(72)Name of Inventor :

Filing Date :23/03/2017 1)FADLI, SAMIH
(87) International Publication No ‘WO 2017/049310
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract: A computeimplemented method for determining a miecnmmeni value. The method includes receiving, via a networl
customer data associated with behavior of a plurality of customers. The method ideltgtesning, via one or more proessors, a
signal of a click rate through domains based on the customer data, and detenmning, via the one or more processaate aead
channel based on the customer data. The method also includes determirtimg ovie or more processors, a conversion rale bas
the signal of the click rate through domains. The method also includes determining, via the one or more processensp@entr
value based on the radian rate per channel and the conversion rate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009726 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : UNIVERSAILDENTIFICATION

(51) International classification :HO4L 29/06 (71)Name of Applicant :
(31) Priority Document No :62/220,727 1)MMS USA HOLDING INC.,
(32) Priority Date :18/09/2015 Address of Applicant :c/o RESOURCES USAEGAL,424
(33) Name of priority country ‘U.S.A SECOND AVENUE WEST, SEATTLE, WA 98119, USA U.S.
(86) International Application No :PCT/US2016/0525(|(72)Name of Inventor :

Filing Date :23/03/2017 1)FADLI, SAMIH
(87) International Publication No ‘WO 2017/049298
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract: A universal identification graph algorithm connects identities across computing devices and digital channels to on
customer. The universal identification allow marketers to engage customers with relevant brand experience as they move
devices and across all digital channels. The universal identification graph algorithm enables mapping of a customers @ssne
multiple, different identifications, allows deep personalization based on behaviors, habits, and preferences acrossubtopdir
journey, helps create a more comprehensive customer profile 1o enable marketers to larget the customer with relevaintheoni
right time and through the right channels, and also provides the customer with the ability lo quickly opt out.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009738 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : HARQ ANIZONTROL CHANNEL TIMING FOR ENHANCED MACHINE TYPE
COMMUNICATIONS (EMTC)

(51) International classification :HO4L 1/08 (71)Name of Applicant :
(31) Priority Document No :62/245,230 1)QUALCOMM Incorporated
(32) Priority Date :22/10/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 9217214, USA
(86) InternationaApplication No :PCT/US2016/0486%|U.S.A.
Filing Date :25/08/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/069849 1)RICO ALVARINO, Alberto
(61) Patent of Addition to Application ‘NA 2)CHEN, Wanshi
Number :NA 3)XU, Hao
Filing Date ' 4)VAJAPEYAM, Madhavan Srinivasan
(62) Divisional to Application Number  :NA 5)GAAL, Peter
Filing Date ‘NA

(57) Abstract :

ABSTRACT HARQ AND CONTROL CHANNEL TIMING FOR ENHANCED MACHINE TYPE COMMUNICATIONS (EMTC
Aspects of the present disclosure provide hybrid automepieat request (HARQ) techniques for enhanced machine type
communication (eMTC). In one aspect, a method is provided which may be performed by a wireless device such as a user
equipment(UE) for determininga HARQ ID. The method generally includesdetermining a HARQ ID based, at least in part,
a coverage enhancement (CE) level, and performing a HARQ process timeline based, at least in part, on the determined H
Another method is provided for determining a subframe to transmit feedbackefhed generally includes determining at least
subframe to transmit a physical uplink control channel (PUCCH) to acknowledge one or more downlink transmissions lzes$e
in part, on availability of uplink subframes following one or more dowrdinliframes carrying the downlink transmissions to be
acknowledged and transmitting the PUCCH in the determined at least one subframe. REFER TO FIGURE 10
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847009326 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : MESSAGE AUTHENTICATOR GENERATION DEVICE, MESSAGE AUTHENTICATOR
GENERATION METHOD, AND MESSAGE AUTHENTICATORGENERATION PROGRAM

(51) International classification -HO4L 9/32 (71)Name of Applicant :
(2006.01) 1)MITSTUBISHI ELECTRIC CORPORATION
(31) Priority Document No :NA Address of Applicant 8, Marunouchi Zzhomg Chiyod&ku,
(32) Priority Date :NA Tokyo 1068310, Japan Japan
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No :PCT/IP2015/0773: 1)NAITO, Yusuke
Filing Date :28/09/2015
(87) International Publication No ‘WO0/2017/056150
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A message authenticator generating apparatus (10), foirgagbr i, taking as input a key K and a value m[i] which is generatet
from a message M, calculates a value c[i] by a block ciphdrhe. message authenticator generating apparatus (10), taking as
the value c[i] for each integer i, calculates a ealjl], a value w[2], and a value w[3] each maintaining the randomness of the \
c[i]. The message authenticator generating apparatus (10), taking as input the value w[2] and the key K, calculates a value
function e which is a substitution fuim if the key K is fixed, taking as input the value w[l] and the value K1, calculates a valt
a block cipher E, and taking as input the value w[3] and the value c, calculates an authenticator T by a function d which is
substitution function if thealue w[3] is fixed.

No. of Pages : ZNo. of Claims : 1!

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10928



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009328 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of theinvention : SELF TEST DEVICE AND METHOD FOR WIRELESS SENSOR READER

(51) International classification :HO4Q 9/00 (2006.0:|(71)Name of Applicant :
(31) Priority Document No :14/842,973 1)ENDOTRONIX, INC.
(32) Priority Date :02/09/2015 Address of Applicant :1005 Internationale Parkway, Suite
(33) Name of priority country :U.S.A. Woodridge, Illinois 60517 (US) U.S.A.
(86) International Application No :PCT/US2016/0500¢|(72)Name of Inventor :
Filing Date :02/09/2016 1)SUNDARAM, Balamurugan
(87) International Publication No ‘WO0/2017/040911 2)NAGY, Michael
(61) Patent of Addition to Application ‘NA 3)NIELSEN, Douglas
Number :NA 4)SUNDARAM, Suresh
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a seffest device and method for assessing the functional performance of a reader device that is configured to i
with a wireless sensor. The sédt device may beonfigured to analyze the accuracy of a signal transmitted from the reader d
or the accuracy of a signal received by the reader device. In one embodiment, the reader device may be configuredhéoseifg
test device to allow the reader to tratsansignal, such as a short pulse of energy or a short burst of radio frequency energy tc
the selftest device to output a resonant signal. Thetsslfdevice may receive the transmit signal from the reader and evaluate
against predetermined luas. The evaluated signals may be used to assess the accuracy of the transmit signal of the reader
identify potential calibration issues and initiate remedial action by an automated system or human intervention if reedktest
device mg be built into a docking station where the reader is placed when not in use. (FR)Linvention concerne un dispasiti
test et un procd permettant dvaluer la performance fonctionnelle dun dispositif de lecture qui est configur pour séacie diviee
un capteur sans fil. Le dispositif dattst peut 2tre configur pour analyser la prcision dun signal transmis par le dispositif de |
ou la prcision dun signal re8u par le dispositif de lecture. Selon un mode de ralisation, le dispositif dedatftme configur pour
amener le dispositif dautest permettre au lecteur de transmettre un signal, par exemple une courte impulsion dnergie ou u
rafale dnergie radiofrquence, pour amener le dispositif el@stoproduire un signal de rsance. Le dispositif dauttest peut
recevoir le signal de transmission provenant du lecteur et lvaluer par ragpsnaleurs prdtermines. Les signaux valus peuven
utiliss pour estimer la prcision du signal de transmission du dispositif de lafitudédentifier dventuels probl'mes dtalonnage et
dinitier si ncessaire des mesures correctives par un syst'me automatis ou une intervention humaine. Le disptesétifpdatttire
intgr dans une station daccueil 0! le lecteur est plac lorsquipasattilis.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009332 A
(19) INDIA
(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention SYSTEMS AND METHODS FOR TRIGGEBASED MODIFICATION OF PRIVACY SETTINGS
ASSOCIATED WITH POSTS

(51) International classification :G06Q 50/34 (71)Name of Applicant :
(31) Priority Document No :14/853,800 1)FACEBOOK, INC.
(32) Priority Date :14/09/2015 Address of Applicant :1601, Willow Road Menlo Park,
(33) Name of priority country :U.S.A. California, 94025 U.S.A.
(86) International Application No :PCT/US2015/0502¢| (72)Name of Inventor :

Filing Date :15/09/2015 1)TUNG, Yen-Ting
(87) International Publication No ‘WO0/2017/048242
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to ApplicatioNumber ‘NA

Filing Date ‘NA
(57) Abstract :

SYSTEMS AND METHODS FOR RIGGERBASED MODIFICATION OF PRIVACY SETTINGS ASSOCIATED WITH POST
ABSTRACT Systems, methods, and Apansitory computereadable media can identify a post to be published via a social
networking system. A privacy schedule for modifying a privacy sgtssociated with the post can be determined. A trigger to
modify the privacy setting associated with the post can be detected. The privacy setting can be modified based on sicbqutivk
when the trigger is detected. Figure: 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009739 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : SCREEN RELATED ADAPTATION OHHiGHER ORDER AMBISONIC (HOA) CONTENT

(51) International classification :H04S 7/00 (71)Name of Applicant :
(31) Priority Document No :62/241,709 1)QUALCOMM Incorporated
(32) Priority Date :14/10/2015 Address of Applicant :International IP Administration, 577
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, California 9212214, USA
(86) International Application No :PCT/US2016/0566(|U.S.A.
Filing Date :12/10/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/066300 1)PETERS, Nils G¥%nther
(61) Patent of Addition to Application ‘NA 2)MORRELL, Martin James
Number :NA 3)SEN, Dipanjan
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT SCREEN RELATED ADAPTATION OF HIGHER ORDER AMBISONIC (HOA) CONTENT Systems and techni
for rendering audio data are generally disclosed. An example device for rendering a higher order ambisonic (HGighalidio
includes a memory configured to store the HOA audio signal, and one or more processors coupled to the memory. The one
processors are configured to perform a loudness compensation process as part of generating an effect matrix. The one or
processors are further configured to render the HOA audio signal based on the effect matrix.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009741 A
(19) INDIA
(22) Date of filing ofApplication :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : TURBINE BLADE WITH ULTRASONIC WAVE SCATTERING FEATURE

(51) International classification :FO1D 5/30 (2006.0:|(71)Name of Applicant :
(31) Priority Document No :15183454.6 1)GENERAL ELECTRIC TECHNOLOGY GmbH
(32) Priority Date :02/09/2015 Address of Applicant :Brown Boveri Strasse 7, 5400 Bade
(33) Name of priority country :EPO Switzerland. Switzerland
(86) International Application No :PCT/EP2016/0695(|(72)Name of Inventor :
Filing Date :17/08/2016 1)RIPAMONTI, Luca Maria
(87) International Publication No ‘WO/2017/036797 2)KAISER, Andreas
(61) Patent of Addition to Application ‘NA 3)UDELL, Christopher
Number :NA 4)WIELGAT, Marcin
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a turbine blade (10) comprising a platform edge surface (17) including an ultrascsteatbemirey feature
(20) comprising surface irregularities adapted to alter a reflection path of an ultrasonic pulse wave. Fig. 2

16
20
11

FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009742 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : ENERGY STORAGE DEVICE WITH REDUCED TEMPERATURE VARIABILITY BETWEEN
CELLS

(51) International classification :HO1M 10/617 (71)Name of Applicant :
(31) Priority Document No :14/843,164 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :02/09/2015 Address of Applicant :1 River Road Schenectady,12345
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2016/04331|(72)Name of Inventor :
Filing Date :21/07/2016 1)FRUTSCHY, Kristopher John
(87) International Publication No ‘WO0/2017/039863 2)LINDSEY, James S.
(61) Patent of Addition to Application ‘NA 3)BHAMIDIPATI, Kanthi Latha
Number :NA 4)BROWELL, James Thorpe
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure is directed to an improved energy storage device hHaotrsing with one or more side walls that define ¢
internal volume. The side walls include a bottom side wall and a front side wall having an air inlet and outlet. Théoeagegy s
device also includes a plurality of cells arranged in a matrix withimtkenal volume atop the bottom side wall. Further, the cell
define a top surface. In addition, the energy storage device includes an airflow distribution network configured withi¢harar
the air outlet. Moreover, the airflow distribution netwas at least partially sealed from the plurality of cells (e.g. at the front sid
wall) so as to reduce temperature variability across the cells when external air is provided through the air inlet. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009767 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : EVAPORATION SOURCE

. e :C23C 14/24 (71)Name of Applicant :

(51) International classification (2006.01) 1)FLISOM AG
(31) Priority Document No :62/208,417 Address of Applicant :129 Ueberlandstrasse Duebendorf
(32) Priority Date :21/08/2015 Switzerland 8600 Switzerland
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2016/00114| 1)RUTH, Marta

Filing Date :17/08/2016
(87) International Publication No ‘WO 2017/033051
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the disclosure generally relate to evaporation sources used for physical vapor defpositerial onto substrates
and more particularly for controlled coating of large substrates, such as vacuum deposition of selenium on flexible.dualsteat
embodiment an evaporation source for depositing a source material on a substrate is grogidedporation source includes a
crucible having a base and a first plurality of walls surrounding an interior region of the crucible. The crucible fiicties i
supporting ridge extending inwardly towards the interior region. The evaporation funtinee includes a lid disposed on the
supporting ridge, the lid including two or more adjacently positioned sheets, where each sheet includes a pluralitgsfopeed
therethrough, and the plurality of openings in each sheet are not alignedengtlartility of openings formed in an adjacently
positioned sheet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009773 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : HOMOGENEOUS LINEAR EVAPORATION SOURCE

. e :C23C 14/24 (71)Name of Applicant :

(51) International classification (2006.01) 1)FLISOM AG
(31) Priority Document No :62 /208,417 Address of Applicant :129, Ueberlandstrasse, Duebendor
(32) Priority Date :21/08/2015 8600 Switzerland
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2016/00118| 1)RUTH, Marta

Filing Date :19/08/2016 2)PFEIFFER, Reto
(87) International Publication No ‘WO0/2017/033053
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the present disclosure generally relate to evaporation sources used for physical vapor depositionarftmater
substrates and more particularly for controlled coating of large substrates, such as vacuum depositien éfdiopp gallium,
selenium, tellurium, cadmium, or zinc on flexible substrates. Embodiments disclosed herein are able to control the revajgooé
the source material during processing so as to obtain a uniform deposition across the widthbstithie @s the complete length ¢
roll-to-roll substrate is moved past the evaporation source during processing.

No. of Pages : 4No. of Claims : 2

The Patent Office Journal No. 12/20Dé&ted 23/03/2018 10935



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010198 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : STENT GRAFT

(51) International classification :A61F 2/07 (71)Name of Applicant :
(31) Priority Document No :10 2015 115891.4 | 1)BENTLEY INNOMED GMBH
(32) Priority Date :21/09/2015 Address of Applicant :Lotzencker 25;T2379, Hechingen
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2016/0722:|(72)Name of Inventor :

Filing Date :20/09/2016 1)OBRADOVIC, Milisav
(87) International Publication No ‘WO0/2017/050710 2)BREGULLA, Rainer
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT STENT GRAFT Stent graft consisting of a stent (1) comprising a plurality of ring segments (3, 4) having a mee
configuration arranged side by side and connected with each other by connecting webs (6), armhatreasirane (2) covering
entire outer side of the stent (1), being wrapped inwards around the ends of the stent and fixed between loops of ts{(/3egr
connecting webs (6) that join the adjacent ring segments (3, 4) with each other, wiereentbrane (2) is fixed between at leas
two loops of the second ring segment (4), viewed from the ends of the stent (1), and the connecting webs (6) to thegneighb
terminal ring segment (3). [FIGURE 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010199 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : SAFETY CATCH DEVICE FOR A LIFT SYSTEM

(51) International classification :B66B 5/2 (71)Name of Applicant :
(31) Priority Document No :15186514.4 23 1)INVENTIO AG
(32) Priority Date :23/09/2015 Addressof Applicant :Seestrasse 55, €952 Hergiswil
(33) Name of priority country :EPO Switzerland
(86) International Application No :PCT/EP2016/0719:|(72)Name of Inventor :
Filing Date :16/09/2016 1)HUSMANN, Josef
(87) International Publication No ‘WO0/2017/050647
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Abstract A safety catch device (1) for an elevator system (2) comprises a movable braking element (5) that can berajustec
braking procedure in a pressing direction (11) towards coun-ter surface (9). In the assembled state, a rail (3) iscaweageded
braking element (5) and the counter surface (9). Hereby, a guide arrangement (44) is provided for the braking )elehieht (5
comprises a guide surface (45) and an individual guide roller unit (43). The guide roller unit (43) interacts with therfquielé45)
in such a way that in the event of an adjustment of the braking element (5) occurring in a brake adiiom @gcadjustment of tf
braking element (5) likewise occurs in the pressing di-rection (11). The pressing direction (11) is respectively pergerttieula
brake action direction (22). The guide roller unit (43) rolls on the guide surface (45) theibraking procedure, and the guide
surface (45) is configured such that a transformation of the ad—-justment of the braking element (5) occurring in th@hrake a
direction (22) results decreasingly in the adjustment of the braking element (5)razauthe pressing direc-tion (11). The inven
also relates to an elevator system (2) comprising a safety catch device (1) and a method for braking an elevatorazan 8 tha
carried out with such a safety catch device (1). (Fig. 2)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010222 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : FREE SPACE OPTICAESO) SYSTEM

(51) International classification :HO04B 10/11 (71)Name of Applicant :
(31) Priority Document No :62/208,565 1)SA PHOTONICS, INC.
(32) Priority Date :21/08/2015 Address of Applicant :120 Knowles Drive, Los Gatos, CA
(33) Name of priority country :U.S.A. 95032. U.S.A.
(86) International Application No :PCT/US2016/0480¢|(72)Name of Inventor :
Filing Date :22/08/2016 1)GRAVES, J., Elon
(87) International Publication No ‘WO0/2017/035098 2)DICKSON, William
(61) Patent of Addition to Application ‘NA 3)MITCHELL, Greg
Number :NA 4)MCCLAREN, Andrew
Filing Date ’ 5)PECHNER, David
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A detector configuration for use in a free space optical (FSO) node for transmitting and/or receiving optical signalsaiityg af pl
sensors for detecting received optical signals. The system may be configured to modify or alter the light at thepdanmdior to
optimize different system functions. FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847010256 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) PublicatiorDate : 23/03/2018

(54) Title of the invention : WASHING MACHINE

(51) International classification :DO6F 37/02 (71)Name of Applicant :
(31) Priority Document No 12015166226 1)QINGDAO HAIER WASHING MACHINE CO., LTD.
(32) Priority Date :25/08/2015 Address of Applicant :No.1 Haier Road, HiTech Zone
(33) Name of priority country :Japan Qingdao, Shandong, Chi#266101. China
(86) Internationapplication No :PCT/CN2016/0966¢| 2)AQUA CO.,LTD
Filing Date :25/08/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/032325 1)NAKANISHI, Takashi
(61) Patent of Addition to Application ‘NA 2)KAW AMURA, Tamotsu
Number :NA 3)YOSHIDA, Keniji
Filing Date ' 4)MAMIYA, Haruo
(62) Divisional to Application Number :NA 5)SATO, Hiroki
Filing Date ‘NA 6)NAKAGAWA, Wataru
(57) Abstract :

ABSTRACT WASHING MACHINE A washing machine (1), capable of preventing surrounding components from being dan
components of driving mechanism (8) used for causing a washing drum (3) to rotate, the washing drum (3) rotating in such
as to intersect the vertical direction. A rotation portion (6) is connected to the washing drum (3) in such as marotateaad@ne,
A screw nut component (35) is connected to the rotation portion (6) and threadedly connected to a threaded shaft (32, anc
along the back and forth direction (Y) as the threaded shaft (32) rotates, thus causing the rotation portion (6) tbeatisig. A
portion (31) bearing the threaded shaft (32) in a rotatable manner is fixed on a base portion (30). A detected porntargEsRpa
the screw nut component (35) and used for detecting the rotation angle of the rotation portion (6) is deteotsmt $(36). A
rotationstopping protrusion (51D) arranged on the screw nut component (35) is incorporated into and formed on the base |
and a limiting portion (38C) linearly extending along the back and forth direction (Y).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009788 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : COMPOSITION FORURFACETREATING SINGLESIDE-PLATED STEEL SHEET, SURFACE
TREATED STEEL SHEET USING SAME COMPOSITION, AND METHOD FOR SURFATREATMENT USING SAME
COMPOSITION

(51) International classification :C23C22/00 (71)Name of Applicant :
(31) Priority Document No :10-20150132706 1)POSCO
(32) Priority Date :18/09/2015 Address of Applicant :(Goedoripng) 6261, Donghaean,
(33) Name of priority country ‘Republic of Korea |Namgu,Pohangsi, Gyeongsangbu#o 37859, Republic of
(86) International Application No :PCT/KR2015/0101C|Korea. Republic of Korea
Filing Date :24/09/2015 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/047853 1)CHO, Soo Hyoun
(61) Patent of Addition to Application ‘NA 2)KWON, Moonjae
Number :NA 3)SON, WonHo
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

COMPOSITION FOR SURFACHREATING SINGLE-SIDE-PLATED STEEL SHEET, SURFACEREATED STEEL SHEET
USING SAME COMPOSITION, AND METHOD FOR SURFACEREATMENT USING SAME COMPOSITION Provided are
surfacetreating composition for a singledeplated steel sheet, a steel sheet suffaoeessed by using same, and a sufface
processing method ugj same. Particularly, the surfaireating composition includes: an acrylicethane copolymer resin (A); &S
Zr-Ti based organiinorganic hybrid additive (B); and a solvent, and satisfies the following Formulas 1 and 2. [Formula 1] O..
[A//([A]+[B]) < 0.7 [Formula 2] 20 wt% < [A]+[B] < 70 wt% (In Formulas 1 and 2 above, [A] and [B] represent the content (v
A above and the content (wt%) of B above, with respect to the total amount (100 wt%) of the puaréassing composition,
respectively.)

FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847009805 A
(19) INDIA
(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018

(54) Title of the invention : BENBDPENPACKAGE AND METHOD FOR MANUFACTURING BENBOPEN PACKAGE

. e :B65D 75/62 (71)Name of Applicant :

(51) International classification (2006.01) 1)FUTURE LABO CO., LTD.
(31) Priority Document No 2016153068 Address of Applicant :376, Minamitazukecho, Nagahama
(32) Priority Date :03/08/2016 shi, Shiga 5260844, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) InternationaApplication No :PCT/JP2017/0280¢{| 1)HASHIMOTO, Tadashi

Filing Date :02/08/2017 2)HASHIMOTO, Hisashi
(87) International Publication No ‘WO0/2018/025917
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

BEND-OPEN PACKAGE AND METHOD FOR MANUFACTURING BENEDPEN PACKAGE A benépen package includes ¢
sealant without unsealing an opening until the package is bent to a predetermined bend angle or less to prevent leakeagend
in a package body. A maitl for manufacturing the beraben package includes preparing a sheet member (20) for apend
package (10A), including in sequence, (a) forming cuts (23) in the surface of a sheet base (200), aneb(dingssealants (40)
presscut from a sealartiase (400) to the surface of the sheet base (200) to cover the cuts (23). The steps include embeddin
periphery (40b) of the sealant (40) in the surface of the sheet member (20) by a predetermined depth (D1), and fonmgigna [
(24) having a heighsmaller than a thickness (E1) of the sealant (40) protruding outwardly from the surface of the sheet men
along the entire periphery (40b) of the sealant (40).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :16/03/2018

(21) Application N0.201847009806 A

(43) Publication Date : 23/03/2018

(54) Title of the invention : SEPARATION/PURIFICATION APPARATUS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

GO1N

30/80(2006.01)

‘NA

‘NA

‘NA
:PCT/JP2015/0737(
:24/08/2015
:WO0/2017/033256
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)SHIMADZU CORPORATION

Address of Applicant :1, NishinokyoKuwabatho, Nakagyoe

ku, Kyotoshi, Kyoto 6048511, Japan Japan
(72)Name of Inventor :

1)YAMAZAKI, Tomoyuki

2)IWATA, Yosuke

(57) Abstract :

SEPARATION/PURIFICATION APPARATUS Provided is a preparative purification apparatus capable of adjusting a mixiof
a mobile phase and an elution solvent contained in a solution to be collected. By the preparative purification appératakidds
a liquid feeding unit which feeds an elution solvent to an inlet of a trap column; a flow path switching uniteMdttikiedy connects
an outlet of the trap column to one of a waste liquid flow path or a recovery flow path; a liquid feed amount measutenteci u
measures an amount of the elution solvent fed to the trap column by the liquid feeding unit; anpleghfloentrol unit which

performs a control such that the flow path switching unit is connected to the recovery flow path at a timing when thef aimeour
elution solvent fed to the trap column reaches a predetermined initial waste liquid amountyeaftethéhe flow path switching ur

is connected to the waste liquid flow path at a timing of reaching a predetermined solution recovery amount.
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